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LOK SABHA

Tuesday, February 28, 1961
Phalguna 9, 1882 (Saka).

The Lok Sabha met at Eleven of
the Clock.

|Mnr. SpeaKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Rural Unemployment

+
(Shrimati Ila Palchoudhuri:
*373. { Shri Vidya Charan Shukla:
[ Shri Ajit Singh Sarhadi:

Will the Minister of Labour and
Employment be pleased to state:

(a) the magnilude of rural un-
employvment and underemployment in
quantitative terms in India; and

(b) the details of mecasures, if any,
taken or proposed to be taken to solve
these problems?

The Deputy Minister of Labour
(Shri Abid All): (a) Precise statistics
are not available.

(b) The various development
schemes under the Five Year Plans
are creating employment  opportuni-
ties which will relieve unemplovment
and underemployment in some
measure,

Shrimati Ila Palchoudhuri: Accord-
ing to the National Sample Survey
there are at least 3 million unemploy-
ed and 15 million under-employed.
Since  co-operative  farming and
mechanised farming might also  ag-
gravate this problem what steps do
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Government propose lo take to absorb
the extra labour that will be released?

" The Minister of Labour and Em-
ployment and Planning (Shri Nanda):
The provisions in the Third Five Year
Plan are calculated to absorb about
14 million oul of 15 million new en-
trants during this period. That was
not considered good enough. There-
fore further schemes have been de-
vised in order to absorb;theugest. e
hope is that during the diad - of 1
Third Five Year Plan, mv ad-
dition will be made to the number of
unemploved. The wvarious measures
that are proposed to be taken in the
rural arcas are cxpected to reduce the
under-employed.

Shrimati Ila Palchoudhuri: Consi-
dering the employment potential en-
visaged in the Third Plan, it will re-
main where it is unless electricity is
brought to the rural areas. What
plans have Government got to bring
electricity to the rural areas so that
medium scale industries may be
started?

Shri Nanda: In the Plan provision
has been made for extending elec-
tricitv to a large number of villages
also.

Shri Ajit Singh Sarhadi: May 1
know whether there is any proposal
to fix minimum wages in the case of
agricultural labour in rural areas also
as in the case of industrial labour
under the Minimum Wages Act?

Shri Nanda: There is provision for
fixation of minimum wages. There is
legislation relating to that and revis-
ions are made from time to time of
the minimum wage scales in the rural
areas.
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Shri Ranga: Does thal mean that
Government do not have any specific
and definite plans calculated especial-

ly to relieve unemployment as well as

under-employment in rural areas, as
gpart from the general hope  that
various schemes that are thought of
in the Third Five Year Plan might
possibly make some contribution in
this direction?

Shri Nanda: It is not simply a
question of hope. Apart from the
outlays which are expecied to rclieve
a certain quantum of unemployment
there are special measures set out in
the Draft Outline and pilot projects
about which information has been
given from time to time in the House
have been initiated to gain experience
regarding methods which will increase
the quamtum of employment and re-
duce under-employment.

Shri Ranga: Does it not mean that
gll those specific things that he has
mentioned are calculated only to mop
up whatever additional labour force
would be added on to the total popu-
lation as apart from rclieving existing
and growing unemployment in the
rural areas?

Shri Nanda: The moment we accept
that all the new cmployment needs
will be covered by the arrangements
In the Third Five Year Plan, the con-
elusion is that unemployment will
not grow. This is compared to the
Second Five Year Plan where there
was a net addition of about 2 million
to the back log of the unemployed.
This is a very much improved position
and it means that because of the
stepping up of our investments., we
are coping with the problem more
successfully.

o Mfwx T : 71 A% @Al
F1 YA &, 4T FETY AE A9 4G @
T ¥ Ay agi ¥ faewe oft 92 @R
Y & 1 gy " gAY A w5 g A
oA 2 & @ 7% 37 A A fasEr
Rgrd # T ST ITINT T AT AFAT 2
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A7 72T 77 FE-FE FAT-AAT 157
TFT7 7% faar av s 2, 79 weaer §
#raTe #1 A% fafswa g agi & 7
Fa1 37 TFEeA | e fqan @ ver @
fx sam-=qa #1 afvfeafagt 7 7a@q
2N A AFTT F FRE-FIZ JAA-AAT Y
qYsT gAre 77, fow | fasr 1 &1 37
g1 T% A Tz qEEr 7w A frar v
T 7

st AR ;T 97 fa=re gwn 47
CATA AT I ATILATTA aATH A T
Wt ot 3 §F a7 N o 3@ fafeee
g AT fF f9a za mv zw A W
THET AT 2, A AT vmrey A faa ®
19 1 T |

St Ho ®To fgaat : a1 AyAAT HAY
A1 A g7 avA A=A 2 fF A fawet
F 3210 T 214 T I 17 71 STHA F
99 a9 741 8 a1 IR 77 ¥,
a1 A IAT F7 FE-HE IAW FT &
faar sma, mfs a@1 £ ITTIMIT 3T
g1 A% 7

st A fR-faet @ gz g
2, Afwa ag sgvar Agey A gHT 2 )

st worer fag : ft 7Y wgET A
ug &amar f& Tat § TE 7 w17 087
qaaw Ag g 2, fom 7 3w ey H
g AGY WFE ArA &7 9 A 1 Fqr
ATHEIT TH ARFEGT FT AWHE F9 &
fan 1% 78 A7g &1 F4AT FA FT
77T TEA) &, f 7 Tt A R &
¥ WIFT FAT F ATHA I g1 7T 0K
TH AWERT ®1 JAATAT AT AF 7

M AR OH W F 9 A 92 F2
fa 7 faeg 7Y 8, a7 ava A @ | e
AFTH 777 7 A3 (a2 1 39 71§95
s faass Fwar
Mr. Speaker: This is a very large

Hon. Members will have occasion to
speak during the Budget discussion.
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Tagem 3, 74 fawelt o agd
Aot & FATT
+

JE & Ko

*39v.% .
22 =TT T :

1 faatw, mmam Wi ST gET
fo femsas, 184t & w@ieifaea 959
TEAY §os b F I & WrA g7 Ay
FY o &40 fi o

(F) 99ggat Tz-497 T ag4 Aoy
F FHAfedt ¥ qT AR &1 firy
TAH T4 97 T AAET FATH F F#10 A
CEREEE Ui Ui A

(=) 39 90T FTa271 7 574 Ao
F W1 FA=TA vfge ¥ 77 W2 9, I9F
fa=ma 1 79 419 T sraear Y A

ar & 37 TE 2,

() =94 At F F 7 FRTH T
T favia & gatfaa go & m @3 am
g; AT

(a) ITdHa=a1FfOqIH =A@
9% 37 F faF v svAear Fr v 2
ar gfaar foF oTEr 2 0

frmion, oA T4 @WTW FOHET
(st wfa=t go 1) ¢ (F) A (9),
feselt grgatic 19 F o7 & g7 fawra
FT et IHEAT (F ) F T 79 91
SETa amT w7 fod @ ¥ oA F
T ¥ faarndi= ) gedt amen
& ogd WM A §9FF AW 6 F g7
guft-¢ F {a¥ FAEL fTOF A |
THT TFaTT & 5 37 9= FE 7 @A
ATt w3200 TFE &7 § A9 FARY
H, 3997 faAT QT g1 A4 9, -
qrafa #7 faar 577 | 77 e foar
wWefFm T FARa s am o #%
TAT AE FE, T3 TF A AA # faaedi
HT @raeq fY 1 97 | 37 79 FE A
& faamr wa-ete #1  afei, 9%

AL AL, AT A gemnfE, § TR &
faerma faa A= gfaamn &1
TUIAT FT FFA |

o WA T ¢ Ae, ag T aga
femt & 71 TR & | § 4 SAAT ATZAT §
fo #97 1% @ aTIE AA1E A AT 3,
#1% iz 32 aqrg o7 W di 2, 79 F
39 1 92T & FI4AT FTATL |

Shri Anil K. Chanda: It is a fact
This matter has been under considera-
tisn for » pretty long time. At one
time we were considering rcnovating
and rcpairing these. But that would
itself have involved a big ameunt.
Therefore, we have decided that they
should be rebuilt also with greater
intensity of population, The plans are
now ready for the first phase as I
have indicated in my answer and we
have approached Finance for sanction.

st Fa ST FAT AT AT
g f& 91 37 71 ZA & fad aara sna,
7 gfaar A gftz T 53 & awAT ¥
=g g 7
Shri Anil K, Chanda: Surely, these
will be better. We propose to give
cach individual unit a lalrine and
bath.
ot W TEE: A AT Angar g
T TFFEZ a7 FIETHA &9 & FA77 2
ff 5@ T3 T F FTET T FT
A1 g1 AT AT AT ITF T MALTAE
#, AT SART @ AT F oqgy UMz
faq strgar 7
Shri Anil K. Chanda: Yes, Sir.
We will give first preference to the
people who will go out now when

the qguarters are built. If they so
like, they can come back to these.

STt wE 33 ¢ A, F L
AR WEIRT : OF W FqATA?

St e 2FA ST g6
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e i : oA qE

(is:ﬁ‘au matters are made big and big
matters are left alone, I am surprised.
Next question,
- oty o ;. gz fagr &
T ¥

Tra it T pEe

+
rﬂ we wo Wi :

qfex gro Aro farmnd :
n‘fquw

Wit o Mo TS
st o wo-AW:

liﬂﬁnﬂol‘l‘!ﬂ:
L wre fawa wmmx :

1 A4 WAY qg q@TA FT OFIT
w1 fF

, (%) .Fg7 FTHTC A T W AT

. GAEY Y qrHA syaeqT FEEAAY e #,
"oy 93 faE, 185 Y AT 9EF T
<& 7€ WY, ¥ 7 fawrfon ) @
w2 faar &

(q) F T faqg A g7 @M1 &
AT # T A w7 fae g Wk

() 7 fewifer ewaa: sa aw
Fraifaa gl ?

fatwr Faviolt (sfmelt orelt o)
(%) & (7). 7 foid aET W AR
gaet ¥ afres qurae & AT @ T
oY | SUTqE F FEATT OH F& 17 o
w1 =T frgr WY ag wngar €

(1) % @41 & s o7 Sfafafee
7 arelt oF afes qAmE
wﬂﬁ*fm:ﬁﬁmwﬁ
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ard /T wfesy & €@ 99@a F
qE § Aarfaw W ETdETd
wferat @,

() T WX AT ga et & waE #y
s faserd 3 & fav
el st w%ET ®1 FAQ
T T A ;

(3) T WX T @ #§ Tw-are

gﬁmqmﬁ%ﬁmwﬁm

FTCATE T AT |

YAUTEF 7 A AeqE@l T gWAA
forar 9w g F1 faar oA
T e FLAE FT JF | FEAEAET
W &L 4 ARG Ta79 Jar &
oF aftes wfawd &t Faw gow A
HIT JEA L& I, LL%o F FAFY
fesardr agor &7

WG T 7 T W AL
A § T vt giawmg agw a1 o
favrg faar &

& afeaat &1 FaT TR OF AGY
JETEA A AT FT TEAE & | qg G099
qF @41 @ fawe afwy § w9 #
T4 F0 )

Shri D. C. Sharma: May I know if
the functions of this Panchayat which
is going to be invested with legislative
powers have been defined and if so,
in what directions they will be per-
mitted to enact legislation?

Shrimati Lakshmi Menon: The
Panchayat is given executive and
legislative powers. I think the hon.
Member knows what they mean.

Shri D. C. Sharma: May I know if
the legislative powers of this
Panchayat will be similar to those
enjoyed by Panchayats or by muni-
cipalities in our country, or they will
be different?



1995  Oral Answers

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): The position of Dadra and
Nagar Haveli is rather special; pecu-
liar. It is not we who are giving them
powers. They have taken powers
unto themselves by their suecessful
seizure of power there from the Por-

tugese. So, strictly speaking, they
are competent to exercise any
powers. Of course, practically speak-

ing, there may be difficulties because
of their smallness and all that. In
various matters we have helped them
by giving an officer. They have done
fairly well thus far. We hope they
will do better. I might add, questions
have been asked in this House as to
why we should not put them into the
Indian Union completely, bring them
in. There is no legal difficulty. T
have no doubt they will come into
the Indian Union. We thought that
it would perhaps be better for them
to be stabilised as they are for a
little while and then take that step.
The change-over, naturally, ultimately
would have to be done. But, for the
present, it will come in the way of
their development, we thought, in
various ways and it may be that in-
stead of concentrating on this settl-
ing down in this way, all kinds of
new problems might possibly arise.
But, this is a matter under consider-

ation. Some time or other they will
be taken in. Meanwhile, it is doing
well.

Shri Hem Barua: The hon. Prime
Minister referred to development. May
I know whether it is not a fact that
the people of Dadra and Nagar Haveli
are keen on the pace of development
to be quickened and keen also
on the laws and pattern of the Indian
administrat on to be applied to these
areas and at the same time, in order
to effect this, whether they are not
keen again on the integration of these
areas with the Indian Union and have
they not expressed.....

Mr. Speaker: How many have they
not’s? I am not going to allow.

PHALGUNA 9, 1882 (SAKA)
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t not being integrated sq far even
the Hague court judgment?

\Shri Jawaharlal Nehru: By the time
the end is reached, I have fo en
what he said in the beginning, /

~Mr. Speaker: Are they not anxious
to get integrated -as early ag possihle?

Shri Hem Barua:

About develop-
ment. 2 B

Shri Jawaharla]l] Nehru: The simple
answer is that this Panchayat some
time back passed a resolution asking
for integration. Of course, they would
like integration. As I have said, I
have no doubt, that this will take
place. This will be before the new
changes have taken place.

Shri Hem Barua:

About develop-
ment. '

Mr, Speaker: They are anxious

about everything.

Dr. Ram Subhag Singh: The hon.
Prime Minister said that this Pancha-
yat passed a resolution about integ-
ration and it was not accepted at that
time, May I know whether the Gov-
ernment of India will accept the deci-
sion of the legislature which is going
to be created there in future if they
pass any resolution?

Shri Jawaharlal Nehru: About

what?

Dr. Ram Subhag Singh: About in-
tegration: whether the decision of the
legislative body which is going to be
created there will be acceptable to
us in future?

Shri Jawaharlal Nehru: [ do not
know what the hon. Member means
by, acceptable to us. As I said, in
theory, they are not functioning even
undey this great Parliament
practice, of course, they have to func
tion under all these limitations, and
they took the advice of the Adminis-
trator who himself is a senior Ad
ministrative Officer lent by us



1997 Oral Answers

them, That is, the contacts are closc.
1 do not know what decision they
will take, At the most, if a decision
is made which appears to us to be
harmful, we can draw their attention.
There is no conflict in these matters.

Shri Tyagl: What the House is
anxious to know is, after the resolu-
tion of the Panchayat to get integ-
rated, what was the hitch in integra-
ting them, Are the Ministry sitting
idle, allowing the situation to evolve
itself into their becoming indepen-
dent of the foreign State and then
offer to be integrated or they are
taking any initiative in the matter?

Mr. Speaker: I thought it was
answered.

Shri Jawaharlal Nehru: It is not
a question of initiative. When it
appears that it is an appropriate time
to incorporate them, there will be no
particular  difficulty. But, certain
processes are at work there, certain
development schemes and certain
other things, which are satisfactorily
working now. If it is incorporated,
questions may arise, let us say lin-
guistic questions, political questions
which have nothing to do with deve-
lopment and the whole process will
become argument and other issues.
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Shri Radha Raman: Partly my ques-
tion is covered by Shri Bibhuti
Mishra's question. I want to know
whether any part of the Consolidated
Fund of India will be spent aon the
development of Dadra and Nagar
Haveli and with regard to taxes, what
will be the pattern of tax structure.

Mr. Speaker: I am afraid, hon.
Members are not hearing what is
happening. The hon. Prime Minister
said that Rs. 22 lakhs have been set
apart and something more will be
given. What more is necessary?

Shri Jawaharlal Nehru: I did not
say that. It is a question of help. I
cannot answer the question what is the
pattern of their tax structure These
are small village communities, And
normal taxes which probably are put
in such communities function. There
is no novel tax that I know of. They
have been, since they became liberat-
ed from the Portuguese rule, set-
ting aside money apart from spend-
ing it on schools and other develop-
ment schemes. They have actually
got reserve funds. I do not quite
remember how murh it is: round-
about Rs. 20 lakhs or more. No
doubt, this money will be spent on
now on development schemes, It
they want any more, no doubt we
shall help them.

Shri Sinhasan Singh: The Prime
Minister has just now said that it
might lead to linguistic and political
difficulties if the integration is pro-
ceeded with now. May I know whe-
ther they speak languages different
from those of the surrounding villages
of India, or the same languages? If
they speak the same language, what
linguistic dificulty will be there? And
what political difficulty will be there
because of this integration? May I
know whether there is any possibility
of their integration before the coming
general election, so that they may be
able to take part in the elections?

Shri Jawaharial Nehru: Most of
these people are Adivasis. And in the
case of Adivasis, all kinds of claims
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" are made as to what their language is.
It is not such a simple issue. There
is a possibility, therefore, that we may
get into a linguistic argument, if we
integrate them immediately.

Development of Hilly Regions of
Uttar Pradesh

R
rShri Ram Krishan Gupta:
*376. { Shri Bhakt Darshan;

Shri D. C. Sharma:

Will the Minister of Planning be
pleased to refer to the reply given to
Starred Question No. 331 on the 22nd
November, 1960 and state the pro-
gress since made in implementing the
proposal accepted regarding the ap-
pointment of a Consultative Com-
mittee for the development of hilly
regions of Uttar Pradesh?

The Deputy Minister of Planning
(Shri §. N. Mishra): It is understood
that the Government of Uttar Pradesh
have constituted a committee of Mem-
bers of Parliament and Members of
the Legislative Assembly at the
Divisional level to assist in the pre-
paration and implementation of the
Third Plan for the hill areas of the
State.

Shri Ram Krishan Gupta: May 1
know if the functions of this com-
mitiee will be the same as those of
the committee appointed for the hilly
areas of Punjab?

Shri 8, N. Mishra: Yes, Sir, Pro-
bably, the purpose is the same. It is
for the formulation and implementa-
tion of the Plan.

Shri Ram Krishan Gupta: May I
know whether Government have re-
ceived any proposal for apointment
of such eommittees during the Third
Plan for other under-developed and
backward areassin the country?

Shri 8. N. Mishra; At the moment,
we have information about these two
States—Punjab and Uttar Pradesh.

Shri Ram Krishan Gupta: My point
is that there are under-developed and
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backward areas in Punjab also, I
wanted to know whether such a com-
mittee will be formed for such areas
also.

Shri S. N, Mishra: It is only for
hilly areas.

Shri Ram Krishan Gupta;: There are
other backward areas which are not
hilly.

Mr. Speaker: They are only for

hill areas.
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Shri 8. M. Banerjee: May I know
whether some amount is being allotted
or has been allotted by the Centre for

the development of the hilly regions
of U.P., and if so, what is the amount?

Shri S. N. Mishra: We have called
for information regarding the alloca-
tion to be made for the hilly areas.
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We empect to get that information
VEry soon.

Dr. Ram Subhag Sdagh: May I know
whether the attention of the Govern-
ment has been drawn to the statements
made by the Home Minister and Chief
Minister of Uttar Pradesh regarding
the development of these areas, par-
ticularly the area of Uttarkhand, and
the anti-Indian propaganda which is
being carried on there by certain anti-
Indians; if so, will the committee of
MPs., and MLAs. take suitable steps
to put a curb on those activities?

Shri 8. N, Mishra: This committee
would be concerned with development
work. Presumably, it would not
have anything to do with what the
hon, Member has in mind,

Shri Manaen: Is it not a fact that
the district of Darjeeling is a very
backward border district? Do Gov-
ernment think it advisable to appoint
a committee for that backward hill
district also?

Shri 8. N. Mishra: We have travelled
wvery far from U.P. to Bengal.
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Edwina Mountbatten Fund

+
Shri Arjun Singh
Bhadauria:
‘") Shri §. A. Mehdi:
[ Shri P. G. Deb:

Will the Prime Minister be pleased
to state:

i

(a) whether Government have
allowed State Governments to donate
to the Edwina Mountbatten Fund;

(by it so, the reasons therefor; and

(c) whether any State Government
has given any donation to this Fund?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) to (¢). The Edwina Mountbatten
Memorial Fund was started in India
on October 1st, 1960. Before that, in
August 1960, the authorities of the
Edwina Mountbatten Trust in London

wrote to the Chairman, St. John
Ambulance Association of India, re-
questing her assistance in  raising

money from St. John Ambulance Units
and elsewhere in India. The Chair-
man wrote to these Units in India and
also to Health Ministers of State Gov-
ernments in view of the late Countess
Mountbatten’s close association with
the Nursing profession, Child Welfare
and St. John Ambulance in India. It
appears that in response to this re-
quest the Andhra Pradesh Government
and the Rajasthan Government con-
tributed Rs. 6,680 and Rs. 5,000 res-
pectively to the St. John Ambulance
Assoclation of India. Later, when the
Indian Fund was started, these con-
tributions were transferred by the
St. John Ambulance Association of
India to this Indian Fund with a view
to conserving foreign exchange.

It has been ascertained that very
recently the St. John Ambulance As-
sociation of India has received
Rs. 3,375 from the Kerala Government
and Rs. 2,866 from the Gujarat Gov-
ernment in response to its Chairman's
request of August 1960. The St. John
Ambulance Association of India has
also received formal intimations of
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the decisions of the Mysore and
Punjab Governments to donate:

Rs. 1,000 and Rs. 30,000 respectively in
response to its Chairman’s request of
August  1960. Presumably these
donations will be transferred to the
Edwina Mountbatten Memorial Fund
in India with a view to conserving
foreign exchange.

No request has been made by the:

Government of India to the State

Governments to give donations to the-

Edwina Mountbatten Memorial Fund.
No reference has been made to
Union Government by the State Gov-
ernments. It is open to State Gov-
ernments to donate funds for charit-
able purposes, if they so choose.

The Edwina Mountbatten Memorial
Fund itself has made no approach,
formal or informal, to any Govern-
ment for donations.

Shri V. P, Nayar: It is a long
answer, How can we remember it
from the beginning to the end?

Mr. Speaker: The hon. Minister
might have laid a statement on the
Table of the House, it it were a long
answer.
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Shri Hem Barua: May I know whe-
ther the money so far collected and
donated by the States is entrusted to
him or is with somebody else?

Shri Jawaharlal Nehru: The money
is entrusted to a bank.

Shri Hem Barua: Who
‘the accounts?

operates

Shri Jawaharlal Nehru: The funds
.are in a bank, and are operated upon
presumably by the Treasurer and
.sometimes by the Secretary. 1 do
not quite know the details.

Shri Ram Krishan Gupta: May 1
know whether there is any control by
Government over the functions of this
Fund?

Shri Jawaharlal Nehru: Govern-
ment have nothing to do with it.

sft e fag - waE AN F
qaqd@ afeq ¥ s #@m AT A
FeErr wfawdt ar w1€ fafaear o
€A BY F AGIAT AT HIAFAHTH 2 7

Mr. Speaker: Is there any Minis-
ter or any other person associated
with it?

Shri Jawaharlal Nehru: I do not*
think so. I am not quite sure now
of all the names, but go far as I
know, there is none, no other Minis-
ter, certainly no other Minister,

Shri B, K. Galkwad: May I know
the amount donated by the respec-
tive State Governments?

Shri Jawaharlal Nehru: That has
just been read out in the main ans-
.wer to the question. I would repeat
that before this Fund was started
here, an appeal was cent presumably
from England to the St. John's
Ambulance Association here, of
which Rajkumari Amrit Kaur is the
chairman, that is, to her. She, on
behalf of the St. John's Ambulance
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Association, has asked the State Gov-
ernments to subscribe and some of
them subscribed,—and the figures
were read out—in response to that
appeal. The St, John's Amb ce
Association passed on that money—
fairly small sums they were—to this
new committee that was formed
later, This committee as such or the
Government have nothing to do with
asking the State Governments,

«t 5o wro fyuaY ;. weqe wEEy,
FYT A TFTT F WA foO7%1 Avaey 17
¥ adr & AF qar § fAav g 5
A mEA F 7

I want to know whether questions
which do not concern Government
can be asked in the Lok Sabha and
can be admitted.

Mr. Speaker: Hon, Members give
notices of questions, and the Speaker
admits them. Until the answer is
given, he does not know whether
Government have any hand in it or
not.

Shri M. L. Dwivedi: Is it not a fact
that the questions are sent to the
Ministries asking them to supply in-
formation?

Mr. Speaker: Order, order. 1 have
admitted the question so that a lot
of misunderstanding that might
otherwise go on whispering campaign
etc. may be cleared on the floor of
the House. It is now clear that the
Government of India have nothing to
do with it. It is only the responsi-
bility of some other Government.

Shri M. L. Dwived): So far as 1|
understand, questiong are sent to tbhe
Ministries for eliciting information.

Mr. Speaker: I am not prepared to
say all that. It is my unique and
peculiar privilege to take what steps
I can to admit a question or not to
admit a question.

*This was subsequently corrected —vide Col. 2010.
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Refugees from West Bengal going fo
Dandakaranyg

+

 Shri Ram Krishan Gupta:
Shri Rameshwar Tantia:
Shri Kodiyan;

Shri Ajit Singh Sarhadi:
Shri P. C. Borooah:
‘318.-{ Shri 8. M. Banerjee:
Shrimati Ila Palchoudhari:
Shri Hem Barua:

Shri Supakar:

Shri Sadhan Gupta:
Pandit J. P. Jyotishi:

-

Will the Minister of Rehabilitation
‘and Minority Affairs be pleased to
state:

(a) whether it is a fact that Gov-
ernment plan to serve notices on re-
fugees en bloc living in small camps
of West Bengal to leave for Danda-
karanya within the stipulated dates
or forfeit the relief they get at
‘Present;

(b) if so, whether refugees volun-
tarily going to Dandakaranya will be
given some additional Government
assistance; and

(c) the number of refugees rehabili-
tated there so far and expenses in-
curred?

The Deputy Minister of Rehabili-
tation (Shri P. S. Naskar): (a) Yes.

(b) No.

(e) 1,725 families have been moved
to villages sites. Of  these, 1,142
families have already been allotted
homestead plots and 651 families,
agricultural lands. Rs. 2,07,111 have
been advanced to settler families on
account of agricultural loans and
Rs. 34,050 on account of rural busi-
ness loans.

Shri Ram Krishan Gupta: May I
know the approximate number of
families which are still in small
camps, and the steps that are being
taken to persuade them to go there?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
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EKhanna): It has ben stated in the
answer that notices have been already
issued by the Government of West
Bengal to the families living in small
camps. The total number of small
camps is about eight.

Shri Ajit Singh Sarhadi: May I
know the shortfall so far in the matter
of rehabilitation of these refugees in
the Dandakaranyva area?

Shri Mehr Chand Khanna: About
December, or November, the Danda-
karanya Development Authority inti-
mated that they wanted 2000 families
by about the 15th of December, 1960,
to be sent to Dandakaranya. During
the last five months, only about four
hundred families have gone.

Shri D. C. Sharma; May 1 know
the reasons for the reluctance of the
West Bengal Government refugees to
move to Dandakaranya, and the
efforts that Government have made to
overcome the reluctance during the
last three months?

Shrl Mehr Chand Khanna: The
reluetance is an inherent disease that
has gone on during the last so many
years, As far as the Dandakaranya
Development Authority is concerned
whatever was required to be done, and
was possible, has been done. Three
things were required to be done by
the West Bengal Government. The
first was that the Chief Secretary
should be associated with the project.
That has been done, The second was
that there should be a whole-time
chairman. That has been accepted,
and a whole-time chairman has been
appointed. Thirdly, it was said that
this board should be given a sort of
semi-autonomous status. That was
also agreed to by the Prime Minister
in the meeting with the Chief Minis-
ter of Bengal in June last.

Shrli 8. M. Banerjee: May I know
the tota] number of displaced persons
likely to be moved from West Bengal
to Dandakaranya in 1061, and whether
those who refuse to go will forfeit
their rehabilitation loans?
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Shri Mehr Chand Khanna: The
number of families in camps in West
Bengal is about 20,000 today—I am
speaking from memory. Notices had
been given last year, but nothing hap-
pened. Notices have again been given,
but these families do not seem to be
moving to Dandakaranya. If they
only moved and followed our advice,
I should in a position to give the
House the actual number.

Shri 8. M. Banerjee: May I know
whether any reasons have been put
forward by those displaced persons
who have refused to move, and if so,
what they are, and what steps have
been taken by Government to remove
those difficulties?

Shri Mehr Chand Khanna: The re-
asons, as far as I have been able to
gather during my stay in West Bengal,
are as follows. The first is that quite
a large number of them have got
roots, and they are getting free doles
and they do not want to go. Others,
unfortunately, are in the hands of cer-
taln people who want these people to
stay there, whether on account of
vested interest or some other interests.

Shri Supakar: May I know what
area in Dandakaranya has been re-
claimed for agricultural purposes, and
what area is under actual occupation
by the refugees?

Shri Mehr Chand Ehanna: 1 think
about 85,000 acres have been placed
by the two State Governments of
Madhya Pradesh and Orissa at the
disposal of the Dandakaranya De-
velopment Authority. I think we
have tree-felled round about 25,000
acres, and maybe, about 15,000 to
20,000 acres have been fully reclaim-
ed. Only about three days ago, 1
circulated a detailed progress report
on Dandakaranya, to all the Members
of Parliament.

Shri Ajit Singh Sarhadi: In view
of the fact that the response is not
encouraging from that side, is there
any proposal under consideration to
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bring in landless people from the
local area or from some other States?

Shri Mehr Chand Khanna: I have
not lost hope as yet. This gquestion
can be considered then.

*CORRECTION OF REPLY TO
STARRED QUESTION NO. 377

Mr. Speaker: The hon.
Minister.

Prime

Shri Jawaharlal Nehru: I am grate-
ful to you, Sir, I want to correct a
statement which I just made in con-
nection with the Edwina Mountbatten
Fund. 1 have just been looking at the
names of the members of the com-
mittee of the Fund. The names
include one Minister of this Govern-
ment, Shri Krishna Menon, two
Governors, namely Shri Sri Prakasa
and Miss Padmaja Naidu, and one
Chief Minister, Dr. B, C. Roy. If you
so wish, I can read out all the names.

Mr. Speaker: It is not necessary.
Shri Braj Raj Singh: Let all the
names be read.

Mr. Speaker: What is the need?
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Mr, Speaker: How many of them
are there?

Shri Jawabarlal Nehru: Nearly 20.

Mr. Speaker: No, no, Next ques-
tion.

Shri Vajpayee: May I know whe-
ther the hon. Defence Minister as-
ked the permission of the Central
Government to join this charitable
fund?

*Please see Co! 2005,
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Shri Jawaharlal Nehru: 1 invited
him in my personal capacity and his
personal capacity.

Shri Braj Raj Singh: Has he got
a personal capacity too?

Shri Jawaharlal Nehru: Honestly,
Sir, I do not understand this. This
is a private charitable fund and we
have proceeded accordingly. It has
nothing to do with the Central Gov-
ernment, and there is no harm in
any Minister or Governor or anyone
else joining a charitable fund. Ex-
cept that people are interested and I
am happy to give the information,
what it has got to do with Govern-
ment's functioning, 1 do not wunder-
stand.

Mr. Speaker: Next question,

An Hon. Member: This is a very
important question.

Shri Braj Raj Singh: Certain peo-
ple have been going round the coun-
try giving the impression......

Mr Speaker: I am not going to
allow it. A thousand countries may
give or no country may give. It
a private fund.

Shri Braj Raj Bligi. When chief
Ministers are there, how can it be a
private fund? (Interruptions).

Shri Hem Barua: On a point of
order,

Mr. Speaker: There is no point of
order in this.

Shri Braj Raj Singh: How can you
decide without hearing us?

Shri Hem Barua: Ministers and
Governors and Chief Ministers in
their officia] capacity are going about
and collecting money.

Mr. Speaker: So far as Ministers
and others are concerned., they are
individuals,

Shri Braj Raj Simgh: They are
Ministers of the Government,
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Shri Jawaharlal Nehru: This is a
very extraordinary position to take
up. Everyone is put in this Com-
mittee because of his or |
association with Lady Mountbatten.
It has nothing to do with their being
Governors or not. The test is per-
sonal friendship and association and
interest in this fund (Interruptions).

Mr. Speaker: We are going unneces-
sarily into various details.

Shri Hem Barua: Shri Mathai was
involved in shady deals and......

Shri Jawaharlal Nehru: I really do
not understand this. I resent and
object to these insinuationy made
either against any of these members
or against Shri Mathai. I do not
know what hon. Members have got
to do with this fund. If they want
to subscribe they can do so; if not,
they need not do so.

ot v fag witfean © oo qeaT &
qarfysifat & qama &1 alrsr o
¢

Shri S. M, Banerjee: Shri Mathai
was involved in shady deals pre-
viously. Why should he be there on
that Committee”

Mr. Speaker: Order, order. I am
afraid hon. Members are losing hold
upun the question and upon the scope
of our jurisdiction. It was merely to
clear up some misunderstanding that
I allowed this question, Going into
further details when once it has been
said that it is a private fund is not
proper for us. It is open to any hon.
Member or any person here or else-
where to associate himself or herself
with the fund. The hon. Prime Minis-
ter has definitely stated that so far
as the Central Government are con-
cerned, they have nothing to do with
it. Hon. Members may have many
things against anybody in the world,
but this is not the occasion nor the
forum to ventilate all those grievances,
if they have any (Interruptions). 1
now call every hon. Member to order,
and not to pursue this matter further.
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Shri Chintamoni Panigrahi: How
much money has been contributed by
Ministers?

Mr. Speaker: Next question.
Trespass by Pakistanis

%379, Shri A. M, Tariq: Will the
Prime Minister be pleased to refer to
the reply given to Starred Question
No. reply given to Starred Question
No. 14 on the 14th November, 1960
and state:

(a) whether the joint enquiry at the
sub-divisional officers’ level has been
held regarding the trespass by Paki-
stanis into the Indian territory at
Radhanagar on East Pakistan border
on the 16th May, 1960; and

(b) if so, with what results?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
J. N. Hazarika): (a) and (b). No, Sir,
It ic expected that the joint enquiry
will be held in the middle of March,
1061,
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Shri J. N. Hazarika: The question

of holding a joint inquiry at the Dis-

trict Magistrate level was raised at
the monthly meeting of the district
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officers of Tripura and East Pakistan
held on the 20th July 1960. This
was the reply given last time. This
matier was again included in the
agenda of the conference of the Dis-
trict Magistrate of Tripura and Jhe
Deputy Commissioner of Cethilla,
East Pakistan, which was held on
the 24th February 1861. Consequen-
tly, the joint inquiry was fixed to be
held in the middle of next month,
that is, March.

Shri A. M, Tariq: I asked a sim-
ple question. What are the reasons
on account of which up to this date
this meeting could not be held.

Shri J. N. Hazarika: Actually, a
joint inquiry was held on the 17th
May 1960, the day after the incident.
But the Pakistani side gave the op-
posite version of the facts; they
said that this incident occurred in
Pakistan territory.

Fibre Glass

“381. Shri V, P. Nayar: Will the
Minister of Commerce angd Industry
be pleased to state the present posi-
tion in regard to the production of
fibre glass in India and what is the
present licensed capacity?

The Minister of Industry (Shri
Manubhal Shah): At present there
are two flrms licensed for the manu-
facture of Fibre Glass for an aggre-
gate capacity of 1,600 tons per annum.
Of these only one firm has so far gone
into actual production which has not
been very regular. More proposals
are expected to be received.

Shri V. P. Nayar: May I know what
are the main raw materials required
for the production of fibre glass?

Shri Manubhai Shah: It is the usual
list—calcite, felspar, quartz and sand.

Shri V. P. Nayar: May I know whe-
ther a licence for the production of
fibre glass was issued in favour of a
factory which produces calcium car-
bide near about Tinnevelly?

Shri Manubhai Shah: Yes, that is
not one of the factories I referred to.
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So far they have not taken any active
steps.

Shri V. P, Nayar: I would like to
know whether Government are aware
that in UK and other countries fibre
glass is used for moulding boat hulls
wh.ch compare in cost with that made
out of timber? If so, have Govern-
ment any scheme to popularise boats
using hulls made of mnulded fibre
glass?

Shri Manubhai Shah: We are aware
of many developments, but such g pro-
Ject is not in the offing.

Textile Industry
+
Shri A. K. Gopalan:
Shri M, K. Kumaran:
~382.{ Shri Warior:
Shri Kodiyan
| Shri Punnoose:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the employment in
Textile Industry has gone down dur-
ing 1959-60 as compared to previous
year in spite of increase in spindle
capacity; and

(b) it so, the reasons therefor?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). It has
remained practically steady over the
years,

Shri A. K. Gopalan: May I know
the number of units working and the
number closed?

Shri Manubhai Shah: In all about
17 are closed, and more than 480 are
working,

Shrl A. K. Gopalan: May I know
whether any step is taken to see that
the proportion of women employed
does not go below 25 per cent?

Shri Manubhai Shah: I think the
hon. Member is referring to the jute
industry where the question of women
employees was there. In cotton
textile industry, that problem has
never been very acute.

Shri Tangamani: During this period,
how many new looms have been put
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up, and what is the total number of
spindles which have been newly in-
stalied?

Shri Manubhal Shah: This question
relates to cotton textile mills, not jute
mills, As far as cotton textiles are
concerned, in the last 10 years, more
than 110 new mills have come up.

Shri A. K, Gopalan: May I know
the number of women discharged in.

this period?

Shrl Manubhai Shah: These ques-
tions are hardly relevant to the main
question. There are 488 mills. We
cannot give an account of every mill
tor every day. If the hon, Member
ic interested in a particular mill and
wants to know what might have hap-
pened in the last three months, I cam
ceriainly answer.

Shri Tangamani: What we would’
like to know is whether during this
period there has been a decrease in
the employment of women, because
several laws which give protection to:
women have come into force, The:
point is that there has been a ten-
dency in the textile industry to re-
trench women to get round these laws.

Shri Manubhaj Shah: The main
question is whether employment has
been falling, and I assured the House
that there has been no fall in em-
ployment. It has been steady over
the years, As far as women em-
pioveeg are concerned, in so far as it
relates to cotton textile mills, there:
has been no retrenchment of an acute
nature.

Third Five Year Plan

+
Shri Kodiyan:
Shri Chintamoni Panigrahl:
Shri Bishwanath Roy:
388 Shri M, B. Thakore:
) Shri Bibhuti Mishra:
Shri Supakar:
Shri Vidya Charan Shukla:
Shri Kallka BSingh:
Will the Minister of Planning be-
pleased to state:
(a) whether the Planning Commis-
sion's discussions with the CentralP
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Ministries and State Governments on
the estimates of the draft Thirqd Plan
have necessitated an increase in the
total outlay of the plan;

{b) it so, to what extent;

(c) whether the estimated increase
in the outlay is in the Central sector
«or in the State sector; and

(d) what is the final picture of the
outlay and resources of the Third

Plan as approved by the Planning
*Commission,

The Deputy Minister of Planning
(8hri 8. N, Mishra): (a) to (e). The
total outlay in the public sector during
the Third Plan is now estimated at
Rs. 7,500 crores as compared to
‘Re. 7,250 crores shown in the Draft
Qutline. This corresponds to the
revised estimate of resources. The
plans of States show an increase in
outlay of Rs. 200 crores and those of
Ceniral Ministries of Rs. 50 crores. A
copy of the Resolution approved by
the National Development Council re-
garding outlay and resources in the
Third Plan is laid on the Table of the
House. [See Appendix I, annexure No.

-88].

(d) The final picture regarding out-
lay and resources will be set out in
the report on the Third Plan which is
mow under preparation.

Shri Kodiyan: The statement says:

“Every effort will be made to
mokbilise the nation’s resources to
the greatest extent possible..."”

May I know what are the special
step: contemplated by Government to
molilise additional resources for the

Plan?

Shri S. N, Mishra: Sir, every item
that has been mentioned in the Plan
might yield better results than at pre-
sent envisaged. We cannot think of
-original resources every time,

Shri Kodiyan: May I know whether
it has come to the notice of Govern-
wment and the Planning Commission
44hat ever though the outlay for the
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States has increased by Rs. 200 crores
and the State Governments had agreed
fo raise resources by additional taxa-
tion of Rs. 60 crores, the Budgets of
the State Governmentg show no indi-
cation of their intention to raise -#ny
additional resources by taxation? May
I alsro know what steps are being
taken bv the Planning Commission to
see that additional resources are
being raised?

Shri 5, N. Mishra: The first year of
the Plan ghould not lead us to any
conclusion about it because there are
4 more vears and one does not know
that even in the present year there
may not be more resources than might
be in sight now.

Shri Chintamoni Panigrahi: The Plan
exrenditure of the States was origi-
nally Rs. 3,847 crores, But the state-
ment reveals that now it has been
reduced to Rs. 3,725 crores, May I
know which of the States’ annual
Plan expenditure has been cut down?

Shri §. N, Mishra: There has been
no slashing down in the Annual Plan.
The Annual Plans are based on this
Rs, 3,725 crores and the physical pro-
gramme might add up to Rs. 3,847
crores so far as the five year period
is concerned.

Shri S, M. Banerjee: It is said in the
statement:

“Every effort will, therefore, be
made to initiate and complete with
the shortest time schemes which
are vital for development and
which will themselves be the
means for adding to the resour-
ces.”

1 want to know what are those
schemes which Government anticipate
to complete during the shortest possi-
ble time.

Shri 8, N. Mishra: One cannot lav
one's fingrrs on any particular scheme
so far as the resources are concerned.
These should be mainly different agri-
cultural programmes and similarly
programmes with regard to savings
and the like.
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Shri Radha Raman: May I know
when we can expect the final Third
Five Year Plan to be discussed by
Farliament?

Shri S, N. Mishra: The final draft is
expected to be presented to Parlia-
ment by the end of this Session; and
then it would be up to you, Sir, to
dccide the time when discussion might
take plarce.

The Minister of Labour and Em-
ployment ang Planning (Shri Nanda):
Sir, we tre in the midst of the pre-
paration of the final document; and 1
belicve it will be ready before the
Session  concludes. But whether
printed cupies can be made available—
we have rot yet been able to make
a clear decision about that,

Shri Nath Pai: In reply to a pre-
vious yuestion by Shri Kodiyan, the
hon. Depaty Minister stated that this
i; the firct year of the Plan and,
therefore, they cannot say how the
resources are to be exactly distribut-
ed—that is the burden. This is the
first year of the Third Plan and
it coincides with the election year and
the last year of the Second Plan will
be roinciding. The Government shows
a reluctance to distribute the burden
of additional resources during these
2 years, The result is that the burden
will have to be unevenly distributed
during the other 3 years. If so, what
has Goverrment got in mind to see
that the burden is not so unevenlv
distributed, completely forgetting the
elections?

Shri Nanda: I do not want to go into
the elections.

Mr Speaker: Hon. Members take
advantage of the Question Hour to
make all sorts of references, These in-
finuatiuns are not right. I have no
objection tc hon., Members asking
Guestions like: ‘Are fhere any special
reasons for not putting it this year?’
or 'Are there any political reasons for
rnot starting with the accumulation of
resources this year?”. But when an
insinuation is made it stands on a
different footing.

2016 (Ai) LSD—2.
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Shri Nanda: I would certainly like
that even the first year should be as
big as it can. Certainly, we want the
Centre and the States to do as much
as possible. But it cannot be evenly
distributed. No Plan is so. There is
a step up. Even in the previous Plang
the Arst years started with a lower
peak, roughly 14 or 15 per cent and
they it went up to 25 per cent or more.
Therefore, there is really nothing very
unusual in the first year starting at a
lower level. That is how stepping up
takes place. It cannot be that im-
mediately the average of the five year
period starts in the first year, Then
how would there be anything to be
stepped up?

Shrimat! Renuka Ray: Is it not a
fact that in schemes which are started
in a particular year, especially those
which need a lot of capital and time
for consiruction, the momentum takes
place later? Is that not one of the
reasons why in the first year there
is less of expenditure than in others?

Shri Nanda: It may be one of the
reasons.

Shri Ranga: In view of the fact that
the Public Accounts Committee has
laid down a certain procedure which
has been eccepted by Government as
to how tro much should not be left
to be spert in the last quarter of the
year—in any one year—out of the |
year's aliotment made by Parliament,
would Government consider the ad-
visability of adopting a similar proce-
dure for phasing their expenditure in
regard to this Five Year Plan?

Shri Nanda: Phasing is being done
in view of these considerations that
the expenditure is made effective and
produces the best results.

Shri Ranga: Has it not been the ad-
mitted experience of Government
that if too much is allowed to be spent
in the last quarter of a year, too much
wastage would become inevitable? Has
it not. therefore, been the accepted
policy of Government that they should
not allow too much to be spent in the
last quarter of the year?

Shri Nanda: There is no analogy
between any one year and the Five
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Year period of the Plan, as a whole.
But still I would concede that there
should be no room left for rush in
the matter of expenditure towards the
last phase,

Shri Nath Pai: Sir, may I give a
personal explanation? Insinuation
was neither intended nor made. It
arises out of the position of the State
Governments that they have showed
no tendency or willingness to increase
the taxation which is requireq for the
additional burdens,

Shri Raghunath Singh: Sir, 1
request that Question No. 403, relat-
ing to China-Nepa] Border Agreement
may be taken up and answered,

Mr, Speaker: Shri Raghunath Singh
wants the question relating to the
Nepal-Ching Border Agreement to be
taken up. The hon, Minister,

China-Nepal Border Agreement

*403, Shri Raghunath Singh: Will
the Prime Minister be pleased to
slate:

(a) whether China and Nepal have
reached an agreement regarding
border areas; and

(b) if so, whether the Indian border
is affected in any way by the new
agreement?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath All Khan): (a) and (b).
According to the Press Communique
issued by the Nepal Government, an
agreement satisfactory from the point
of view of the two Governments has
been reached. We do not have the
details of the agreed definition of the
Sino-Nepalese border. So far as
known, there is nothing prejudicial to
our territory,

Shri Tyagl: Have Government
made it quite sure that our borders
have not been affected by this set-
tlement and that it is not prejudicial
to our interests?

Mr, Speaker: That is what he said.
The Prime Minister and Minister of

External Affairs (Shrl Jawaharlal
Nehru): That is what we have esaid.
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Shri Tyagi: Was the Government
of India taken into consultation at
any stage during these negotiations
for we are responsible to defend the
borders of Nepal? Were we at any
stage consulted in regard to this mat-
ter?

Shri Jawaharlal Nehru: 1 do not
know how far it is proper for confl-
dential consultations between two
countries, especially in such cases, to
be publicised; but rather earlier—not
at the time of the immediate talks—
there have been frequent talks bet-
ween us and the Nepal Government
about these matters.

WRITTEN ANSWERS TO
QUESTIONS

Foodgrain Prices

*318. Shri Rameshwar Tantia: Win
the Minister of Finance be pleased to
state:

(a) whether it is a fact that the
substantia] decline in foodgrain prices
has not been reflected adequately inm
the general price structure; and

(b) if so, the reason therefor?

The Deputy Minister of Finance
(Shrimatl Tarkeshwarl Sinha): (a)
The index number of wholesale prices
(1952-53=100) for foodgrains declin-
ed by about B per cent between Sep-
tember, 1960 and January, 1961. Dur-
ing the same period, the all commodi-
ties index moved up fractionally from
125.3 to 125.6.

(b) The reasons for this fall in food-
grains prices not being reflected in the
general price leve] is that the prices



2023 Written Answers PHALGUNA 9, 1882 (SAKA) Written Answers 2024

lof raw jute, jute goods, oil seeds and
edible oils have continued to go up
‘because of the shortages in supply
resulting from the last year's adverse
agricultural season.
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Infringement of Indian Copyrights in
Pakistan

*320. Shri A, M. Tarlg: Will the
Minister of Selentific Research and
Cultura] Affairs be pleased to state:

(a) whether there have been com-
plaints of infringements of copyrights
of Indian nationals in Pakistan; and

(b) if so, what steps Government
propose to take in the matter?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir.

(b) The Government of India have
proposed to the Government of Pakis-
tan the concluding of a bilateral
agreement between the two Govern-
ments for checking such cases of
infringements.

Scholarships to Brilliant Students

Shrimati Tla Palchoudhuri:
Shri Ajit Singh Sarhadi:
*321. < Shri D. C, Sharma:
Shrima(i Renu Chakravartty:
LShrI P, C. Borooah:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that Gov-
ernment have under their considera-
tion a scheme under which they will
give scholarships to cover all the
educational expenses of brilliant poor
students in India;

(b) if so, details thereof; and
(¢) when it would be enforced?

The Minister of Education (Dr. K,
L. Shrimali): (a) to (c¢), Government
have under consideration a proposal
for awarding a suitable number of
scholarships to students of outstand-
ing ability. The full details of the
scheme have yet to be worked out
and a final decision is yet to be taken.

Board of Control for Cricket in India

+322 Shri Ram Krishan Gupta: Will
the Minister of Education be pleased
to refer to the reply given to Starred
Question No, 129 on the 18th Novem-
ber, 1860 and state:

(a) whether the comments of the
Board of Control for Cricket in India
regarding certain allegations against
itself have been received; and
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(b) if so, the action taken thereon?

The Minister of Education (Dr. K.
L. W): (a) Yes, Sir,

(b)' A statement is laid on the Table
of the House.

STATEMENT

The All India Council of Sports at
its meeting held on the 18th January,
1861 took note of the comments re-
ceived from the Board of Control for
Cricket in India on the report of its
Sub-Committee and in particular the
assurances given by the Board to the
Union Ministry of Education to the
effcct that the Board will be only too
glad to receive and implement con-
struclive suggestions and to discuss
with them all matters connecteq with
the development of Cricket in the
country, The Council decided to
leave il to the Ministry of Education
to take such further action on the
recommendations made in Chapter IV
of the Report as considered necessary.
Thesc recommendations are being
examined.

Italian Collaboration in Indian Oil
Industry

Shri Osman Ali Khan:
Shrimati Tla Palchoudhuri:
Shrl Shree Narayan Das:
Shri Radha Raman:
Shri Ram Krishan Gupta:
Shri Vidya Charan Shukla:
Shri Warlor:
Shri Punnoose:

*323. ¢ Shri Kodiyan:
Shri Indrajit Gupta:
Shri Narayanankutty

Menon:

Shri Bishwanath Roy:
Shri P. C. Borooah:
Shri Hem Barua:
Shri Yajnik:

Will the Minister of Steel. Mines
and Fuel be pleased to state:

{a) whether an agreement has been
reachsd by the Government of India
with the Italian Oi] Company for the
development of Oil Industry in India;
and

(by if so, the dctails of the agree-
ment?
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The Minister of Mines and 0il (Shri ,
K. D, Malaviya): (a) No, Sir; the
matter is under negotiation.

(b) Does not arise,

Pumpori and Annapoorna Expeditions

Shri S. A. Mehdi:

[
+324 ) Shri P. G, Deb: -
"3 Shri Arjun Singh

Bhadauria:

Will the Minister of Scientific )
Research and Cultural Affairs be pleas-
ed 1o state:

(a) whether it is a fact that two
Indian teams will arrange expedi-
tions to the Pumpori and Annapoorna
Peaks this year; and

(b) if so, the amount of aid, if any,
sanctioned for the purpose?

The Minister of Scientific Research
ang Cultural Affairs (Shri Humayun
Kabir): (a) An Indian expedition will
attempt Mount Annapoorna III dur-
ing 1961. We are not aware of any
expedition being sent to Pumpori.

(b» A grant of Rs 30,000 has been
sanctioned for the proposed expedi-
tion to Mount Annapoorna III,
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Panna Diamond Mines

*326. Shri Vidya Charan Shukla;
Vill the Minister of Steel, Mines and
‘uel be pleased to state:

(a) whether it is a fact that a new
ube-line containing some rare variety
[ Diamonds has been discovered in
he Majahagawan Diamond Mine in
’anna District ¢f Madhya Pradesh;
.nd

(b) if so, what steps have been
aken or are proposed to be taken to
:xploit these mew diamond deposits?

The Minister of Mines and Oil (Shri

f. D. Malaviya): (a) The existence
f some pipes have becn brought to
ight,

(b) National Mineral Development
“orporation is conducting intensive
rrospecting in the area and the pipes
re being sampled to calculate the
ichness of these pipes,

Coal Export {o Ceylon

j'az'l. Shri T. B. Vittal Rao: Will the
Ainister of Steel, Mines and Fuel be
leased to state:

(a) whether there is any proposal
0 permit the Singareni Collieries
-ompany {o export coal to Ceylon in
‘lew of its proximity to Ceylon;

(b) the collieries from which coal
8 being exported to Ceylon; and

(¢) what is the total quantity of
0al exported during 1960 and the
ount realised thereon?

The Minister of Steel, Mines and
fuel (Sardar Swaran Singh): (a) No.

. (b) The export is through trade

els, and the supply is drawn
Tom as many as thirteen collieries in
Yihar and West Bengal,
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(c) The total exports amounted to
approximately 1.4 million tons, valued
at Rs, 5.4 crores. Of these, the export
to Ceylon was 36,958 tons,

Kerala Families in Andamans

Shri A. K. Gopalan;
Shri M. E, Kumaran;
*328. ) Shri Warior:
Shri Kodiyan:
t Shri Punnoose:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have
given permission to peasant families
in Kerala to settle down in the
Andamans; and

(b) if so, the details of the settle-
ment scheme?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Government have decided to settle 20
Kerula families in the Andamans
during 1961.

(b) According to the Colonisation
and Settlement Scheme of Andamans,
each agriculturist family selected for
settlement in Andamans is given §
acres of cleared land for paddy cul-
tivation and 5 acres of hilly land for
homestead and horticultural purposes.
In addition to the above, each family
is given the following financial assis-
tance:—

(i) RECOVERABLE LOAN

House building Rs. 800
Puchase « f Pl.ugh cattle  Rs, 700
Coust of utensils Rs. 130
Seeds & manures Rs. 100
Total . Rs 1730
(ii) EX-GRATIA GRANT

Subsistence Alls warce Rs. 840
Passage Rs. 210
Tutal K&, 1050

Grad Total Rs, 2780
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Evening Colleges

Shr: Kodiyan:
(Shri Shree Narayan Das:
Shri Radha Raman:
“329.{ Shri Harish Chandra
Mathur:
Shri Damani:
Shri P, C. Borooah:

Will the Minister of Education %e
pleased to state:

(a) whether the Committee appoint-
ed by the University Grants Commis-
sion to examine the desirability of
running evening colleges has submit-
ted their report;

(b) if so, the main recommendations
of the Committee;

(¢) whether the University Grants
Commission have examined the report
and come to any conclusions; and

(d) if so, the nature of the conclu-
slons arrived at?

The Minister of Education (Dr, K.
L. Shrimall): (a) No, Sir,

(b) to (d). Do not arise,

Supply of Hindi Books

Shri Warior:
*330. Shri Kodiyan:
Shri Punnoose:

Will the Minister of Education be
pleased to state:

(a) whether the scheme to supply
Hindi books free of cost to schools of
non-Hindi Regions has been put into
operslion; and

(b) if so, the progress made so far?

The Minister of Education (Dr, K.
L. Shrimall): (a) Yes, Sir.

(b) About 3,500 books have been
received for consideration under the
Scheme. These books are being con-
gidered by a Committee constituted

for the purpose.
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Industrial Estates in Universities

Shri Ajit Singh Sarhadi:
*331. / Shri D. C. Bharma:
Shri Pangarkar:

Will the Minister of Bducation be
pleased to refer to the reply given to
Starred Question No. 165 on the 16th
November, 1960 and state the further
progress made in the scheme to start
small industrial estates in selected
universities in the country?

The Minister of Education (Dr. K,
L. Shrimali): A statement giving the
requisite information is laid on the
Table of the Sabha.

STATEMENT

The present position in regard to the
setting up of Industrial Estates at the
five Universities finally selected for
the purpose, is as given below:—

(i) Osmania University:

Schemes for the manufacture of
following products have been receiv-
ed from the University and are under
the process of scrutiny and finalisa-
tion in the Central Small Scale Indus-
tries Organisation:

(a) Bicycle parts,
(b) Scientific instruments,

(c) Drawing, Surveying and
Mathematical Instruments

(d) Furniture making.

(ii) Jadavpur University:

Schemes for setting up following
workshops have been received from
the University and are under process
of scrutiny and finalisation in the
Central] Small Scale Industries Orga-
nisation:

(a) General Metal Polishing
workshop including enamel-
ling and painting.

(b) Electrical workshop for mak-
ing regulators, starters etc.

(¢) General Engineering work-
shop.
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(iii) M.S. University of Baroda:

Schemes for manufacture of differ-
ent items of production are being
drawn up by the Central Small Scale
Industries Organisation in consultation
with the authorities of the University.

L{iv) Allahabad University:
The question of setting up an Indus-

trial Estate at the University has not
wet been finally settled.

(v) Rajasthan University:

It has been decided to set up units
for manufacture of the following five
products out of which only one scheme
for Laboratory reagents has been
received from the University and is
under scrutiny of the Central Small
Scale Industries Organisation:

(a) Electrical measuring instru-
ments.

(b) Scales, weights and measures.
(c) Laboratory reagents,

{d) Radio parts,

(e) Fountain pens, pencils,

Progress of Community Development
Work

*332. Shrimati Renuka Ray: Will
‘the Minister of Finance be pleased to
-state:

(a) whether it is a fact that a team
of economic editors and commenta-
tors from the UK. and West Germany
made a recent study of the progress
of the community development work
in India; and
_ (b) if so whether they have sent
in their report?

The Deputy Minister of Finance
{8hri B. R. Bhagat): (a) Yes, Sir.

(b) The delegation was not required
to submit any report to the Govern-
ment and as such no formal report
has been received from the delegation.

Eastern Zonal Council

(Shri Chintamoni Panigrahi:
| Shri Raghunath Singh:
.m.{ Shri Hem Raj:
Shri Naval Prabhakar:
| Shri Bhakt Darshan:
L Bhri P. K. Deo:
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Will the Minister of Home Affairs
be pleased to state:

(a) whether the attention of the
Home Minister has been drawn to a
statement made by the Minister of
Planning, Government of Assam to the
effect that the Eastern Zonal Council
was yet to be an effective agency to
thrash out outstanding inter-State
problems and that the hesitancy on
the part of the Union Government to
interfere in State subjects were the
main reasons for the Zonal Council not
becoming an effective ‘‘Clearing
House”; and

(b) if so, what measures are being
taken to make the Zonal Councils
more effective instruments for settling
inter-State disputes?

The Minister of State in the Minis.
try of Home Affairs (Shri Datar): (a)
Yes.

(b) According to the scheme em-
bodied in the States Reorganisation
Act, the Zonal Councils are intended
to be advisory in character and there
is no proposal before Government to
amend the States Reorganisation Act
to vary thig scheme.

Foreign Private Capital

*334. Shri Raghunath Singh: Will
the Minister of Finance be pleased to
state what new measures have been
adopted by Government to facilitate a
larger flow of foreign private capital
specially in private sector?

The Deputy Minister of Finance
(8hri B. R. Bhagat): No new measures
of the kind referred to by the Hon'ble
Member have been introduced in the
recent past.

Loss of Production in Steel Plants

. Shri Morarka:
335-1 Shri Rajeshwar Patel:
Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) the total loss of production in
all the thrce steel plants for want of
adequate supply of raw materials dur.
ing the last one year;
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(b} the steps taken to safeguard
against such situations; and

(¢) whether there was any other
reason except raw materials for the
low production in some plants?

The Minister of Steel, Mines and
Fue] (Sardar Swaran Singh): (a) to
(c). A statement is laid on the Table
of the House.

STATEMENT

Though there has been some loss in
production, it is difficult to assess this
in quantitative terms.

The losg of production in the three
steel plants has been mainly an
account of two reasons— (1) stoppages
in the functioning of blast furnaces
and (2) want of adequate supplies of
raw materials.

There were four occasions when pro-
duction in the blast furnaces at Rour-
kela was interrupted. The blast
furnace No. 1 was shut down once
from 10th to 15th September, 1960.
Operation of blast furnace No. 2 was
stopped thrice during the year on 12th
May 1960, 10th June 1960, and 10th
September, 1960. At Rourkela there
has been no loss of production in the
units already in operation for want of
adequate supplies of raw materials
except slight shortage of coal during
May and June 1960, During these two
months the supply of Jharig coal was
unsatisfactory. Production at Rour-
kela suffercd to some extent due to
defective quality of the material most-
ly coal and iron ore.

At Bhilai there has been no loss of
production on account of stoppage of
blast furnaces and production has
been on the whole satisfactory. It was
only in June and July 1960 that pro-
duction dropped. This was because,
of the low stocks of iron ore and poor
receipts of coal. Consequently pro-
duction in the coke ovens, and in turn
the blast furnaces, had to be restrict.
ed. The trouble was not so much as
the lack of ore as the transport of ore
from the mines to the railhead. The
stock position of raw materials at
Bhilal hag improved considerably. All
the commissioned units are now in
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regular operation. The iron ore mines
at Rajhara and the limestone mines at
Nandini have been fully mechanised.
As a result of concerted measures
taken to improve the transport of coal,
good results have been achieved.

At Durgapur, there was only one
stoppage of blast furnace on the 17th
June 1960. There has been no loss of
production on account of shortage of
raw materials at Durgapur in the
unit; already commissioned but there
was some delay in the commissioning
of the second blast furmace and the
second coke oven battery. The stock
position of raw materials has improv-
ed considerably and all the units al-
ready commissioned are in regular
operation.

Jawalamukhi Drilling Project

( Shri Hem Raj:
*336. { Shri D. C. Sharma:
| Sardar Iqbal Singh:

Will the Minister of Steel, Mines and
Fuel be pleased to refer to the reply
given to Starred Question No. 649 on
the 2nd December, 1960 and state:

(a) whether the drilling of well
No. 2 at Jawalamukhi has been com-
pleted; and

(b) if so, the results obtained there-
from?

The Minister of Mines and Of1 (Shri
K. D. Malaviya): (a) Yes Sir.

(b) No indication of the presence of
gas or oil was found.

Arrest of Shri Rachhpal Singh

*337. Shri Mahavir Tyagi: Wil the
Minister of Home Affairs be pleased to
state:

(a) whether there was a warrant of
arrest against Shri Rachhpal Singh
and the same could not be served on
him because he had taken shelter in a
holy shrine of Delhi; and

(b) if so, for l'u;w many days was
the warrant kept in abeyance?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) and
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(b). A number of warrants of arrest
were issued against Shri Rachhpal
Singh during the last eight months
which could not be executed as he had
taken shelter in the Gurdwara Sisganj.
The flrst of these warrants is dated
18th June, 1860. He has, however,
since surrendered himself to the police
on the 22nd February 1961.

U.S. Steel Mission

Shri Tridib Kumar
Chaudhuri:

Shri D. C. Sharma:

Shrimati Ila Palchoudhuri:
Will the Minister of Steel, Mines and

Fuel be pleased to state:

(a) whether it is a fact that a two-
member U.S. steel mission came to
India to advise on the development of
iop and middle management talent
for the Indian steel industry and other
allied matters;

(b) if g0, the recommendations of
the mission; and

(¢) the steps taken or proposed to
be taken to implement the same?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Two
American experts on training have
come to India to assist the Hindustan
Stee] Limited in the establishment of
an overall training plan.

(b) The Mission i preparing its
report, which is expected to be ready
by March 1961.

(c) Does not arise.

N.C.C.
339 {Shri D. C. Sharma:
"\ Shri Prakash Vir Shastri:
Will the Minister of Defence be
pleased to state:

(a) whether the proposal to expand
the National Cadet Corps has been
finalised; and

(b) it s0, the details of the proposal?

The Minister of Defence (Shri
Krishna Menom): (a) and (b). A state-
ment is laid on the Table of the House.

STATEMENT

In reply to Unstarred Question No.
1191 in the Lok Sabha on the 2nd
December 1960, progress made in the
expansion of NCC, NCC Rifles and
Officers Training Units of NCC, up to
the 15th November 1960, was indicat-
ed. Since then the following expan-
sion has taken place:—

NCC Senior and
Junior Divisions
About 8,000 ca-
dets (some units
are in the pro-
cess of  being
raised).
cadets
NCC Rifles 85,000
Further enrolment
expecied before
the end of the
financial vear. 48 000
OTU 125
Further augmenta-
tion by about 125
cadets is expected
in the next 3 or 4
months,

2. Proposals for 1961-62 provide for
the following expansion:—

NCC Senior and cadets
Junior Divisions 26,500
NCC Rifles 40,000

Export of Scrap

*340. Shri Damani: Will the Minis-
ter of Steel, Mines and Fuel be pleased
to state:

(a) whether export of scrap during
the period 1860-61 has shown any im-
provement as compared to 1859-80;

(b) if so, the details thereof; and

(¢) if not what special efforts are
being made in this direction?

The Minister of Steel, Mineg and
Fuel (Sardar Swaran Bingh): (a) and
(b). Yes, Sir. While in 1858, the total
quantity of scrap exported was 267,400
tons, in 1960 it had increased to 314,204
tons.

(¢) Does not arise.
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Hindustan Steel Ltd,

*341, Shrl Surendranath Dwivedy:
“Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether the Mc-Murry team has
-submitted any report on the manage-
:ment of Hindustan Steel Limited; and

(b) whether the Government of
India have considered the report and
if any reorganisation of Hindustan
Steel Limited is contemplated in the
light of its recommendations?

The Minister of Steel, Mines and
:Fuel (Sardar Swaran Singh): (a) Yes,
.Sir.

(b) The services of Mc-Murry, a
firm of management consultanis were
engaged by Hindustan Steel Limited
and the report has been submitted to
Hindustan Steel. It is for the Com-
pany to take such action as they deem
fit.

National Awards

*342. Shrl Kumbhar: Will the Minis-
‘ter of Home Affairs be pleased to
state:

(a) whether a suggestion has been
‘made to the various State Govern-
.ments that they should start a scheme
‘according to National Awards scheme
in Centre for the meritorious services
‘rendered by the people for the coun-
try; and

(b) if so, the names of the States
which have started the schemes?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) No.

(b) Does not arise.

National Physical Efficlency
Scheme

*343. Shri Ram Saran: Will the
Minister of Education be pleased to
-slate:

(a) what progress the scheme of
national physical efficiency drive has
made so far; and

Drive

(b) at how many places it has been
dried and with what results?
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The Minister of Education (Dr. K. L.
Shrimali); (a) and (b). A statement

is laid on the Table of the Lok
Sabha.

STATEMENT

The National Physical Efiiciency
Drive was launched by the Govern-
ment of India in February, 1960.

2. During the first year of the
“Drive” 400 Testing Centres were
sanctioned by the Government of India
for the country as a whole. As per
reports received the ‘“Drive” was
well received in the country, The
“Drive” was taken up by all the
States/Union  Territories except
Assam, Jammu and Kashmir, Madhya
Pradesh, Himachal Pradesh and LM.
and Amindivi Islands.

3. In the light of the experience that
had been gained during the first year
of the “Drive” and the advice of the
Central Advisory Board of Physical
Education and Recreation, the policy
for the “Drive” has been revised with
effect from the year 1961. The salient
features of the revised policy are as
follows:—

(i) Testing Centres should be set
up in all educational institu-
tions of the level of High/
Higher Secondary School and
above, recognised gymnasia,
akharas, vyayamshalas, sports
clubs, etc., where adequate
facilities for conducting the
tests are available.

(ii) Tests should be held four times
in a year at each ‘Testing
Centre.

4. Necessary instructions have been
issued to the State Governments/
Union Territories to take up imple-
mentation of the Scheme during 1961
according to the revised policy.

Coal Mining Operations

*344. Shri Achar: Will the Minister
of Steel, Mines and Fuel be pleased
to state:

(a) whether the National Coal De-

velopment Corporation has any de-
finite proposals for intensifying coal
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mining operations in the coliieries of
the public sector;

(b) if so, the details of the scheme
for intensifying the operations; and

(¢) whether the Corporation in-
tends having foreign experts in coal
mining and whether and definite
arrangements have been made to get
the specialists in coal mining indus-
try? 3

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). The National Coal Development
Corporation will be called upon to
raise an additional 17 million tons of
coal during the Third Five Year Plan.
Apart from increasing the production
from existing mines, the corporation
intends to open new mines in Kathara,
h, West Bokaro and Jharia for
and in certain other areas
The exact loca-
hese can be determined
only after the drilling data become
available. Meanwhile, a tentative
field-wise distribution of the additional
coal production and the yearwise
phasing thereof have been drawn up
by the Corporation. Planning is
proceeding accordingly.

(¢c) Negotiations are under way to
secure foreign experts to assist the
Corporation in regard to certain diffi-
cult aspects of open cost and under-
ground mining, erection and mainten-
ance of central workshops, and
washeries. Tt will be sometime before
these reach a final stage.

Chinese Nationals in India

(" Shri Goray:
345 | Shri D. ©. Sharma:
"%} Shri Koratkar:
|_ Skri Ram Krishan Gupta:

Will the Minister of Home
be pleased to state:

Affairs

(a) how many Chinese nationals
living in India have been told to leave
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the country, as their activitieg
been found undesirable;

have

(b) how many of them have left the
country as directed; and

{c) what do Government propose
to do in regard to those who are con-
tinuing to stay in defiance of the
order?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
66.

(b) Four have left and another three

are making arrangements to leave
shortly.
(¢) They are being proceeded

against under the provisions of the
Foreigners’ Act, 1946.

survey of Ground Water Resources of
Rajasthan

*346. Shri Karni Singhji: Will the
Minister of Steel, Mines and Fuel be
pleased to state whether any detailed
survey of ground water resources in
Rajasthan specially the Jodhpur and
Bikaner Divisions has been conducted?

The Minister of Mines and 0il
(Shri K. D. Malaviva): Selected areas
of Rajasthan have been explored by
the Geological Survey of India. A
statement containing the results of the
exploration is laid on the Table of the
Lok Sabha.

STATEVENT

Details of the investigations car-
ried out by the Geological Survey of
India are as follows:

Sclected areas of Rajasthan in the
districts of Jaisalmer, Bikaner, Bar-
mer, Churu, Sikar and Jodhpur were
explored for ground-water resources
in 1856-57. In a total areca of
80,000 square miles (210,000 sq. km.)
ten exploratory borcholes were drill-
ed. Only one of these test  wells,
was converted into production well
for irrigation. The rest were abandon-
ed as the yield from them was low.
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The details of these borcholes are
shown below:

Number  Number
of Ex- of wells

District ploratory converted
boreholes, into pro-
duction
wells,
Barmer . . . : §
Rikaner . " & 2
Churu . " i 1
Jaisalmer . g 4 1
Jodhpur : " 1
Sikar . . - 1
ToraL . 10 T

1. Chandhan area; On the basis of
one 950 ft. (289-56 metres deep test
well, the Chandhan area has been re-
commended for large-scale ground
water development. The thickness
of the acquifer in this test well is
about 660 feet (201.15 metres) giving
an yield 55,000 U.S. gallons per hour
(210,000 litres per hour),

2. Bikaner and Jodhpur Division:
Three holes were drilled in this
area—one cach at Palana and Ratan-
garh in Bikaner division and the
third at Khara in Jodhpur division.
All the boreholes were abandoned as
no favourable acqifer was  inter-
seceted.

s

0il Survey of Punjab and U.P.

*347, Shri P. C. Borooah: Will the
Minister of Steel, Mines and Fuel be
pleased to state;

(a) what is the progress with re-
gard to the survey of the UP. and
Punjab regions for finding oil reser-
ves; i

(b) what are the prospects; and

(c) whether any traces of oil have
been spotted so far?

The Minister of Mines ang 0il
(Shri K. D. Malaviya): (a) Geological
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and geophysical survey operations are
being carried out and a few struc-
tures have been delineated (nine in
Punjab and two in UP.) which re-
quire further investigations.

(b) Not possible to say at present.
(c) No, Sir.

0il Survey of North-Bihar

*348. Shri Anirudh Sinha: Will the
Minister of Steel, Mines and Fuel be
pleased to slate:

(a) whether it is a fact that a survey
has been carried out in the districts of
North-Bihar in search of oil by the
Qil and Natural Gas Commission of
the Government of India;

(b) if so, the names of the places
where survey work has been carried
out in different districts of  Bihar;
and |

(¢) with what results?

The Minister of Mines and il
(Shri K. D. Malaviya): (a) to (e).
Seismic surveys have been carried out
in Muzaffarpur, Motihari and Raxaul
in Bihar. The survey work is still
econtinuing and it will take some
time before the results become av_atil:
able. B e

ety et afafafeat

st smmdR meE Y

5t Ho &o BTEHT :
*3yg.d =it IATA :

=t vaar g

=Y AT ARTET TET <

1 Mg WA Ag A9 Y
FO0 AT fa

(F) Fa1 TTET HT §7F MTT T
qrTaT< faw & B wrea B g s
frzAt @ uszfaedt afafafaar az
w0 &

(@) 7@ aTFT 1 M@ AWM R
# fir § 5 gy mifFear amfa W



2043 Written Answers PHALGUNA Q. 1882 (S4AKA) Writte‘n Answers 2044

et swafaat #1 wfFg w7 ¥ agrar 2
w® & W

(w) Far1 wTFE< 5@ faug & wr§
iy o S WY g7

T T WATHG W T WAy (st
Frare) ¢ (F) AT (&), S g

(w) we g 7 szar |

Engineers and Scientists

*350. Shrimati Ila Palchoudhuri:
Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that a pro-
posal for improving the prospects in
service conditions of competent en-
gineers and scientists and other tech-
nical personnel is under the consider-
ation of the Government of India;

Al

(b) if so, details thereof; and

(c) the progress made in this con-
nection?

The Minister of State in {he Minis.
try of Home Affairs (Shri Datar): (a)
to (c). This question was considered
by the Second Pay Commission. The
Commission's recommendations have
been accepted in general by the Gov-
ernment of India.

Fleet Air Arm Base

*35]1. Shri Ram Krishan Gupta: Will
the Minister of Defence be pleased to
refer to the reply given to Starred
Question No. 119 on the 16th Novem-
ber, 1060 and state the nature of de-
cision taken for location of the fleet
Air Arm Base of the Navy?

The Minister of Defence (Shril
Krishna Menon): No decision has yet
bern taken.

Kolar Gold Fields

Shri Rameshwar Tantia:

Shri M. L. Dwivedi:

Shrimati TNa Palchoudhuri:

Shri Ram Krishan Gupta: |

Shri Amjad All:

Shri Kodiyan:

Shri Hem Barua:

Shri Damanl:

*352. { Shri Rajendra Singh:

Shri Aurobindo Ghosal:

Shri Tridib Kumar
Choudhuri:

Shri L. Achaw Singh:

Shri S. M. Banerjee:

Shri Tangamani:

Shri Koratkar:

_ Shrl Siddiah:

Will the Minister of Steel, Mines and
Fuel be pleased to state:
(a) whether it is a fact that geolo-
gical experts are hopeful about the
existence of other deposits of gold ore
in the vicinity of Kolar gold fields
in Mysore;
(b) if so, the likely effects thereof;
and

(¢) whether it is also a fact that
the Mysore Government have asked
the Central Government to take over|
the gold mines?

The Minister of Mines and Oil
(Shri K. D. Malaviya): (a) and (b).
The results of the investigation about
the existence of other deposits of gold
ore have not been encouraging so far.
The investigations are, however, con-
tinuing.

(¢) The Government of Mysnrei
are agreeable to the taking over of
the mines by the Central Government
and the proposal is under consider|
ation.
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'West Germany Investment in India

Shri A. M, Tariq:
o354 Shri D. C. Sharma:
') Shri Ram Krishan Gupta:
Shri Kunhan:

Will the Minister of Finance be
pleased to refer to the reply given to
!Starred Question No. 164 on the 16th
\November, 1860 and state the pro-
tgress made so far in the negotiations
'with the West German Government
regarding investment of their capital
in India?

The Deputy Minister of Finance
[(S8hri B. R, Bhagat): The position re-
‘mains the same as that stated in reply
to Starred Question No, 164 on 16th
]November, 1960.

! Coal Supply

*355. Shrimati Renuka Ray: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether it is a fact that a new
«system of coal supply has been In
troduced; and
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(b) if so, with what effect?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). In order to make the best use of
available transport capacity, a new
procedure has been adopted in the
matier of allotment of wagons for
movement of coal from the Bengal/
Bihar coalfields. Under this proce-
dure, the Coal Controller makes his
allocations for ten days at a time,
leaving the day-to-day allotment of
wagons to the Railways. The effect
of the procedure is being watched.

Iron Ore from Barsua Mines

*356. Shri Chintamoni Panigrahi-
Wil] the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether regular supplies of iron
ores from the mechanised mines in
Barsua have commenced by now;

(b) if so, the amount of iron ore
supplied to Rourkela Steel Plant upto
the 1st February, 1961 from Barsua
mechanised mines; and

(¢) what is the f.or. cost of one
metric ton of iron ore supplied from
Barsua mines to Rourkela at present?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) No,
Sir.

(b) Does not arise.

(¢) It is too early to determine the
cost as the mechanised plant is still
in the trial stage.

Cost of Production in Steel Plants

Shri Rajeshwar Patel:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

o357, {Shﬂ Morarka:

(a) whether the cost of production
of various products produced in the
three steel plants has been calculated;

(b) if so, their comparison with the
production in other steel plants in
India as well as with the cost of im-
ported products; and
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(c) if not, the reasons for not set-
ting up a costing section?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(c). The three steel plants in the
public sector are in the early stages of
production and in none of them have
all the departments been commission-
ed. A realistic assessment of the cost
of production can be made only after
the plants have been in full produc-
tion for some time. However, cosling
branches have been set up in the three
steel plants and considerable progress
has been made in the implementation
of uniform cost accounting proce-
dures.

Personnel for Indian Aircraft Carrier

+35g, J Shri Hem Raj:
"\ Shri Raghunath Singh:

Will the Minister of Defence be
pleased to state:

(a) the number of youngmen train-
ed to operate on the Aircraft Carrier
which has been added to the Indian
Navy; and

(b) the special emoluments offered
to youngmen who are to serve on the
Aircraft Carrier due to the hazards
involved in it?

The Minister of Defence (Shri
Krishna Menon): (a) It would not be
in the public interest to disclose this
information.

(b) None.

Code of Conduct for Policemen

Shri D. C. Sharma:
359 Shri Raghunath Bingh:
"] Shri Hem Barua:
Shri Khushwaqt Rai:

Will the Minister of Home Affairs
be pleased to state:

(a) whether a comprehensive code
of conduct for policemen prepared to
form part of their basic training all
Over the country has been accepted
by all the States;

(b) if not, the names of the States
which have not accepted it so far; and

(c) the steps taken or propased to.
be taken to implement it?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to (c). To ensure high standards of
behaviour certain basic  principles
were embodied in the form of a code
of conduct for policemen and circulat-
ed to State Governments for their
consideration. It is understood that
the Government of West Bengal are
examining the matter and that all
other States have adopted them.

Seizure of Undeclared Goods from
Missionaries

*360. [ Shri A. K. Gopalan:
*\_Shrl Raghunath Singh:

Will the Minister of Finance be

pleased to state:

(a) whether it is a fact that some
time in October, 1980, two Reverend
Fathers and three Reverend Sisters
were held up by the Bombay Customs
and undeclared goods worth nearly
Rs. 2 lakhs were seized from them;

(b) whether, later on, they got the
licences and got the clearance; and

(¢) if so, the details of the goods
seized and later on cleared by them?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) The Bombay
Cusioms seized goods worth about
Rs. 1,05,400 brought by two Reverend
Fathers and three Reverend Sisters on
the 14th October, 1860, as they were
not declared. R

(b) Clearance was allowed later, on
the strength of an import licence and
a Customs Clearance Permit furnished
by these persons. A personal penalty
of Rs. 250 was imposed on one of these
persons under section 167(87), Sea
Customs Act, for misdeclaration and a
personal penalty of Rs. 1000 was im-
posed on each of the other persons on
the same grounds.
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(c) Five lists giving the details of
the goods are placed on the table of
the Sabha. ([See Appendix I, an-
nexure No, 89].

Retention Price of Stee]

*361, Shrl Mahavir Tyagl: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether Government have taken
-decision to provisionally increase the
retention price of steel by Rs. 25 per
ton with effect from 1st April, 1961;

(b) what will be the official selling
price of steel, at an average, per ton
after the proposed increase in reten-
tion price is effected;

(c) what was the total revenue from
the steel Equalisation Fund from year
to year since the surcharge was levied
for the first time; and

(d) how much of it was utilised to
mee{ the annual loss on imported steel
and how much was credited to the
consolidated fund?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) The
average retention prices of steel has
been increased by about Rs. 45 per
ton with effect from 1st April, 1960.
This is purely provisional and subject
to adjustments after the recommenda-
tions of the Tariff Commission are
received. A reference to the Tarift
Commission is being made separately.

(b) The selling prices of steel, which
are statutorily fixed and notified, have
not been changed as a result of the
increase in retention prices. However
independently the price of black
sheets and galvanised sheets was
increased. The selling prices are not
always revised with every revision in
the retention prices.

(¢) A statement giving the year-
wise gross accruals to the Equalisa-
tion Fund is placed on the table of
the House. [See Appendix I, an-
qexure No. 50].
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(d) An amount of Rs, 45'12 crores
have been used during the period
1943-44 to 1960-61 to subsidise import
of steel. The transactions of the Iron
and Steel Equalisation Fund are rout-
ed through the Consolidated Fund of
India with effect from 1st April, 1957,
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Nepal Governmuent Leaflets in
Darjeeling and Sikkim

*363. Shri Surendranath Dwivedy:
Will the Prime M:nister be pleased
to state:

(a) whether it is a fact that leaflets
in support of the Royal take-over in
Nepal published by the Nepal Gov-
ernrment were distributed in Darjeel-
ing and Sikkim; and

(b) if so, which are the agencies
that undertook such work and whe-
ther the present Government of Nepal
informed the Government of India
about this matter?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) and (b). It is true that certain
leaflets and pamphlets were distribut-
ed in Darjeeling. We have no infor-
mation whether this was done in
Sikkim.

It appears that the distribution of
these leaflets etc, was organised by
Sant Bir Lama who is Bada Hakim of
Illam and Jhapa (Bhadrapur) serving
under the Government of Nepal. He
carries on business also in Darjeeling.

Buggestion for Increase in Excise Duty
on Tea by Assam

{ Shri P. C. Borooah:
\ Shri P, K. Deo:

Will the Minister of Fipance be
pleased to state:

“3ed,

(a) whether the Government of
Assam have suggested to the Govern-
ment of India for an increase of one
anna per pound in the excise duty on
tea to make up the loss of revenue
that Assam is likely to suffer as a
result of the Supreme Court’s judg-
ment invalidating the carriage tax on
tea; and

(b) it so, the reactions of Govern-
ment?

The Deputy Minister of Finance
(S8hri B, R, Bhagat): (a) No.

(b) Question doee not arise.
2016 (Ai) LS.—3

Expansion of Dargapur Steel Plans

Shri Ram Krishan Gupta:
*365.< Shri Osman Al Khan:

Shri Ajit Singh Sarhadi:

Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether negotiations for obtain-
ing a loan for the expansion of the
Durgapur Steel Plant have been final-
ised; and

(b) if so, the details thereof?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Negotiations for obtaining a loan for
the expansion of the Durgapur Steel
Plant have not been finalised,

(b) Does not arise,

Indian Economlic Service and Indian
Statistical Service

Shri D. C. Sharma:
366, ) Shri A. M. Tariq:
‘] Shri Ram Krishan Gupta:
LShrl Pangarkar:

Will the Minister of Home Affaire
be pleased to refer to the reply given
to Starred Question No, 147 on the
16th November, 1960 and state the
uptodate progress made with regard
to the setting up of the Indian
Economic Service and the Indian
Statistical Service?

The Minister df State in the Minis-
try of Home Affairs (Shri Datar):
Certain amendments have recently
been proposed to the draft rules for
the two Services which are under con-
sideration in consultation with the
Union Public Service Commission,
Approval of the Government to the
promulgation of those rules will be
obtained as soon as they are finalised.

Financial Aid t0 Gurukulas

Shri Rameshwar Tantia:
*367. { Shri Ram Krishan Gupta:
Shri Bhakt Darshan:

Will the Minister of Education be
pleased to refer to the reply given to
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Starred Question No. 106 on the 16th
November, 1960, and state:

(a) whether Government have re-
ceived the recommendations of the
Central Sanskrit Board regarding
financial aid to Gurukulas;

(b) if so, the details thereof; and
(c) the action taken thereon?

The Minister of Educatidn (Dr. K.
L. Shrimall): (a) Yes, Sir,

(b) The recommendations of the
Central Sanskrit Board on the subject
are laid on the Table of the House.
[See Appendix I, annexure No. 91].

(c) The recommendations of the
Board have been accepted by Govern-
ment and the Gurukulas have been
requested to send their requirements.
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8hri Chintamoni Panigrahi:
Shri Tridib Kumar
L Chaudhari:

Will the Minister of Finance be
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pleased to state:

(a) whether it is a fact that the
Government of West Bengal have
requestedq the Government of India
for financial assistance in connection
with rehabilitation of Assam refugees
in West Bengal;

(b) if so, the reaction of the Gov-
ernment of India thereto; and

(c) the quantum of
given?

assistance

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a) to
(c¢). A request has been received from
the West Bengal Government that a
part, if not the whole, of the expendi-
ture incurred by that Government in
looking after the persons who had
migrated to West Bengal from Assam
in connection with the recent disturb-
ances in the latter State should be
met by the Central Government. This
request is under the consideration of
the Government of India.

Cracker Explosions in Delhf

" Shri Raghunah Singh:
Shri D, C. Sharma:
Shri Khushwaqt Rai:
Shri P. C. Borooah:
Shri Hem Raj:
| Shri Assar:
Shri Pahadia:
Shri Prakash Vir Shastri:
Shrimati Mafida Ahmed:
Shri Vajpayee:
Shri Bibhutli Mishra:
Shri Amjad Ali:
[ Shri P, K, Deo:

Shri Muhammeq Elias:
Shri Naval Prabhakar:
_ Shri Bhakt Darshan:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether it is a fact’ TMat three
persons were injured when a cracker
exploded with a big bang near the
crossing of the Parliament Street and
Connaught Circus on the 10th Jan-
uary, 1961;

*370. <
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(b) the kind of the cracker;

(¢) whether any person has been
held in this connection; and

(d) how many such cases of explo-
sions occurred in Delhi and New
Delhi during November, 1960, Decem-
ber, 1960 and January, 1961?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Three persons received minor
injuries when a cracker exploded near
a bus stand in the vicinity of Regal
Building on Parliament Street on the
10th January 1861 at about 7 p.m,

(b) It is reported that it was @
throw-down type of cracker contain-
ing a mixture of potassium chlorate
and arsenic sulphide tied in a piece of
eloth with jute strings.

(c) No person has yet been arrested
in this connection,

(d) No explosions occurred in
Delhi in the months of November and
December, 1860. There were 8
cracker explosions during January
18961. They are under investigation.

Wealth Statements of Government
Employees

*371, Shri Mahavir Tyagi: Will the
Minister of Home Affairs be pleased
to state:

(a) whether a wealth statement is
obtained every year from all officers
of Government of India; and

(b) whether such statements also
cover the conditions of employment
of their sons, daughters and sons-in-
law or daughters-in-law either by
way of contracts, agencies or in ser-
vices, which they secure either from
the Government or from private firms
which have a direct dealing with the
Department in which the officer is
employed?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) No; returns relating to immovable
Property only are obtained ever year
from Class I & Class IT officers.

(b) No.
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Jamming of Radio Broadcasts by
China

*380. Shri Vidya Charan Shukla:
Will the Minister of Information
and Broadcasting be pleased to refer
to the reply given to Starred Question
No, 797 on the 8th December, 1980
and state:

(a) the result of the inquiries
regarding interference experienced in
the Cantonese and Kuoyu language
broadcasts of All India Radio;

(b) whether the origin of disturb-
ances has been located; and

(b) if not, the nature of efforts
made to trace the origin of the dis-
turbances?

The Minister of Information and
Broadcasting (Dr. Eeskar): (a) No
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reports indicating deflnite interference
to Cantonese and Kucyu language
broadcasts of All India Radio have
been received since September, 1960.
The reception of this service has been
reported to be generally satisfactory.

(b) and (c¢). Do not arise.

Export of Iron Ore to Csechoslovakia

Shri Indrajit Gupta:

o384, Shri Narayanankutty Menon:
Shri Pangarkar:
Shri A, M, Tariq:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether State Trading Cor-
poration has been carrying on negotia-
tions with the Czechoslovakian Gov-
ernment on the purchase of iron ore
by that country;

(b) it so, whether the negotiations
have concluded; and

(c) it so, the results thereof?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) to (c). Talks between Messrs.
Matalimex of Czechoslovakia and the
State Trading Corporation regarding
deliveries of iron ore during 1961,
have concluded. There is nothing
specia] to be reported to the House.

Cheap Radio Sets

Shri Assar:
385 Shri Vajpayee:
* 7 Shrimati Ila Palchoundhuri:
Shri Bibhuti Mishra:

Will the Ministér of Commerce and
Industry be pleased to state:

(a) the progress made towards
manufacture of cheap radio sets in
India;

(b) whether cheap radio sets are
available in the market;

(c) if so, the names of the manu-
facturers and price of that radio set;
and
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(b) whether that radio set has
been tested and certified by the Indian
Standards Institute? '

The Minister of Industry (Shri
Manubbail Shah): (a) to (d). A state-
ment is laid on the Table of the
House.

STATEMENT

{a) A number of radio manufac-
turers have already commenced pro-
duction of cheap radio sets and others
have plans to produce them on a
regular production basis, during 1861,

(b) Yes, Sir.

(c) The names of some of the radio
manufacturers who have produced
cheap radio sets are given below:—

1. Mys. LRP. (Radio) Private
Ltd.,, Bombay-12.

2. M/s, Eastern Electronics,
Faridabad.

3. M/s, Indian Plastic Ltd, Bom-
bay-67.

4. M/ys, Mulchandani Radio &
Electrical Industries Private

Ltd., Bombay.

5M/s. S. P. Gramophone, Jullun-
dur City,

6. M/s. National Radio Corpora-
tion, Panipat.

7. M/s. Mckenzie Philip (India)
Private Ltd, Delhi-8,

These two firms (6th and 7th) are
small scale units.

The price of cheap radio receivers
is Rs. 125 to the customers excluding
local Sales Tax.

(d) This is not necessary nor does
the Indian Standards Institute under-
take this work.
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Review of Administrative Procedure

*387, Shrimatli Renuka Ray: Wil
the Minister of Planning be pleased to
state:

(a) whether it is a fact that the
former Deputy Chairman of the Plan-
ing Commission, Shri V. T, Krishna-
machari has been assigned the work
of reviewing the administrative pro-
cedures and practices so as to stream-
line these;

(b) whether his report has been
gubmitted to Government; and

(c) if so, what action is being taken
on it?

The Deputy Minister of Planning
(Shri S§. N. Mishra): (a) At the
request made by the Planning Com-
mission in October 1960, Shri V. T.
Krishnamachari agreed to assist the
Commission in the study of two sets
of problems bearing on the strengthen-
ing of the administration in the
States. These problems relate to (i)
administrative personnel at different
levels in the States in connection with
the implementation of the Third Plan,
and (ii) issues arising in the field of
district administration from the intro-
duction of democratic institutions at
the district and block levels,

(b) and (c). This is not a formal
enquiry and no formal report as such
is proposed to be brought out by Shri
V. T. Krishnamachari for submission
to the Government. These studies
will assist the Planning Commission
in considering the measures to raise
administrative efficiency and improv-
ing implementation in relation to the
development plans,

Indians in East Afriea

388, { Shri P. C. Borooah:
| Shri Yadav Narayan Jadhav:

Will the Prime Minister be pleased
to state:

(a) whether the attention of Gov-
ernment has been drawn to the recent
letter of Mr. V. R. Boal, Editor of
‘Tanganyika Herald’ published from
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par-es-SaIaam regarding the situation
in which people of Indian origin were
DPlaced in the region;

(b) whether the letter has been
examined in view of the actusal condl-
tions prevailing there; and

(c¢) what attitude has been taken
by Government in that regard?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) to (c), In August last Mr. V. R
Boal, Editor of the ‘Tanganyika
Herald' published from Dar-es-Salaam,
wrote to the Prime Minister about the
future of Indians living in Tanganyika.
A reply was sent to Mr. Boal that the
Government of India were, certainly,
interested in safeguarding the legiti-
mate interests of Indians and, when-
ever occasion arises, will endeavour
to do so. India has always been in
favour of the freedom of the African
people and, therefore, welcome the
impending changes there. Indians
should face the situation with courage
and sympathise with the African
movement for freedom,

Modern Satgram Colliery

egge / Shrl 8. M. Banerjee:
‘" Shrimati Renu Chakravartty:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether all workers laid off
from the Modern Satgram Colliery,
Asansol in November 1960 have since
been taken back to work;

(b) if not, the number left out;

(c) whether those cases have been
referred to arbitration; and

(d) whether the arbitrator” has
given his award?

The Deputy Minister of Labour
(8hrl Abid Ali): (a) to (d). No worker
was laid-off, in November 1980, by the
management of the colliery. Some
workers were, however, discharged/
dismisseq after disturbanceg in the
colliery in October-November, 1860,
The question of their re-instatement
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is under conciliation. If conciliation
fails, the Regional Labour Commis-
gioner (Imp) will give his award, as
was agreed to between the parties.

Cement Factorles

rShrl Hem Raj:
*399.. Shri R. C. Majhi:
<LShl'l Subodh Hansda:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the number of cement factories
to be installed in the public and
private sectors during the Third Five
Year Plan State-wise; and

(b) the places of their location?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b)., A
statement is laid on the Table of the
House. [See Appendix I, annexure
No. 92].

Recall of Shri Rajeshwar Dayal

Dr, Ram Subhag Singh:
*391.{ Shri Bibhuti Mishra:
Shri N. R, Muniswamy:
Will the Prime Minister be pleased
to state:

(a) whether the Congolese Govern-
ment recently demanded recall of
Shri Rajeshwar Dayal, Special Repre-
sentative in the Congo of the U.N.
Secretary-General; and

(b) if so, how has this demand
affected his functioning there?

The Parllamentary Secretary to the
Minister of External Affairs (Shri
Sadath Alj Khan): (a) and (b). Gov-
ernment have seen reports that Presi-
dent Kasavubu demanded the recall
of Shri Rajeshwar Dayal on the
Eround that he had lost the confidence
of the people and the authorities in
the Congo. The text of the corres-
bPondence, exchanged on this matter,
between President Kasavubu and the

ry-General of the U.N. was
also released. In the U.N. Secretary-
General’s reply it was made clear that

Shri Dayal, as the Secretary-Gene-
ral's Special Representative in the
Congo, was not a diplomatic represen-
tative accredited to the Government of
the Congo and was not, therefore,
subject to a demand for recall. Shri
Dayal stil] continues to function in the
Congo as the Secretary-General's
Special Representative,

Repairs to Bungalow Alloited to
Becretary General, Ministry of
External Affairs

*392. Shri Mahavir Tyagi: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether it is a fact that major
repairs had to be carried out in the
bungalow allotted to the Secretary
General of the Ministry of External
Affairs for his residence in New Delhi;

(b) if so, what were the major items
of repairs and the expenditure incur-
red on it; and

(c) what was the cost of additional
turnishings provided?

The Minister of Works, Housing and
Supply (Dr, K. C. Reddy): (a) to (c).
A statement is placed on the Table of
the House.

STATEMENT

The bungalow No, I, Clive Road,
New Delhi, which was under occupa-
tion of the former Health Secretary
for many years, was allotted to the
Secretary General of the Ministry of
External Affairs, Before occupation
of the house by him, opportunity was
taken of the vacancy to carry out
certain essential major repairs which
could not be deferred as the house is
rather an old one. Similar repairs
are/have been found to be necessary
in other old houses too. The total cost
of such repairs, which would have had
to be carried out in any case was
Rs. 15,608, '

2. It may be added that it was al

considered necessary to carry o
some additions and alterations to

bungalow. The sanctioned cost

S8
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these additions and alterations 1s
Rs. 14,000,

3. Sanction for supply of furniture
costing Rs, 11,880 has also been accord-
ed. Rent will be charged for the
furniture as for any other ‘A’ class
bungalows,

Charges Against Shri Rajeshwar Dayal

*393. Shri Hem Barua: Will the
Prime Minister be pleased to state:

(a) whether it js a fact that Mr. Jaja
A. Wachuku, Chairman and Mr.
Mohamed Sopiee, Vice-Chairman of the
U. N. Conciliation Commission have
levelled certain charges against Shri
Rajeshwar Dayal's way of functioning
in the Congo; and

(b) if so, what are those charges?

The Par'iamentary Secretary to the
Minisier of External Affairs (Shri
Sadath Ali Khan): (a) and (b). Gov-
ernment have seen reports in the press
to the effect that Mr. Jaja A. Wachuku
Chairman and Mr. Mohamed Sopiee,
Vice-Chairman, of the U.N. Conci-
liation Commission, levelled certain
fantastic charges against Shri Dayal in
the course of a private conference
with the Secretary-General of the
U.N. when he visited the Congo in
January, 1961. As is known Shri
Dayal, in his capacity as the Secre-
tary-General’'s representative in the
Congo, functions as an international
clvil servant, Government have,
therefore, no official knowledge of
these allegations and do not wish !«
give any credence to them whatever.

Indo-Burma Conference

354. Shri L. Achaw Singh: Will the
Prime Minister be pleased to state:

(a) whether any boundary dispute
was referred to the Indo-Burma
Border Conference at District Officers’
level held at Moreh from 10th to 12th
January, 1081;

(b) whether the Lokchao boundary
post dispute has been settled in the
conference;
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(c) whether the Naga rcbel activit-
ies and the Teak extraction dispute
also were discussed; and

(d) the conclusions of the confer-
ence?

The Parliamentary Secretary to the
Minister of External Affairs (Shri J.
N. Hazarika): (a) to (d). There is ne
boundary dispute as such. From time
to time, District Officers on the Indian
and Burma sides of the border meet
to consider questions of mutual in-
terest. In January 1961, District
OfMcers of the Burma Government
and the Manipur Administration met
at Moreh and, among other matters,
agreed that as the boundary between
India and Burma gat the sector near
Moreh followed the middle line of
the Lokchung river, the boundary post
now placed on the Indian side of the
Lockchung river should be correctly
shifted to the middle of the bridge.
They were also of the view that en-
croachment by cultivators froin one
side of the border on to the other and
the unauthorised extraction of timber
might be more easily checked when
the existing boundary pillars, which
are temporary, are replaced by per-
manent pillars. Other questions, such
as the rcmoval of the scrap iron of the
Bailey bridge at Moreh, as well as, the
construction of a road through Burma
territory to eliminate the diversion ac-
cross Indian territory, for a distance
of about 1} miles, of the Tamu—
Kalewa road were also discussed and
settled. There was no specific dis-
cussion of Naga rebel activities

Tagore Centenary

*395. Shri Kallka Singh: Will the
Prime Minister be pleased to state:

(a) whether Royal India, Pakistan
and Ceylon Society of Britain has
taken the initiative in organizing plans
for country-wide celebration of the
centenary of the birth of Gurudev
Rabindra Nath Tagore throughout the
anniversary week in May, 1961; and

(b) what other countries are also
organising such celebrations in con
nection with the centenarv?®
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The Parliamentary Sacretary to the
Minister of Extcrnal Affairs (Shri
Sadath Ali Khan): (a) and (b). The
Government of India are not aware
of any countrywide celebrations orga-
nised in the United Kingdom. The
Royal India, Pakistan and Ceylon
Society are arranging some program-
me in London on two days, namely,
12th and 13th May,

Tagore centenary celebrations are
being organised in many countries.

Corruption Charges by Shri C. D.
Deshmukh.

[ Shri P. K. Deo:
1 Shri Muhammeq Elias:

Will the Prime Minister be pleased
to state:

(a) whether g test case of alleged
corruption cited by Shri C. D. Desh-
mukh was referred to Shri S. R. Das,
former Chief Justice of India for exa-
mination;

*396,

(b) whether the examination has
been completed; and

(c) if so, the result theraof?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) Yes, a certain case was referred
to Shri S. R. Das by Shri C. D. Desh-
mukh.

(b) and (c¢): Shri S. R. Das took a
great deal of trouble to examine this
case and came to the conclusion that
it lacked substance.

Development of Calcutta

Shrimati Renu
‘ Chakravartty:
Shri Harish Chandra
Mathur:
Shri Tridib Kumar
Chaudhuari:
397 J| Shri Arjun Singh
: Bhadauria:
Shri P. G. Deb:
Shri P. K, Deo:
Shri Indrajit Gupta:
SbLiri Bimal Ghose:
Dr, Vijaya Ananda:
| Shrimati Ta Palchoudhuri:

Wil the Minister of Planning be
Pleased to state:

(a) what’is their reaction to the pro-
posal for the development of the city
of Calcutta and whether it has been
included in the coming Plan;

(b) whether the World Bank has
been approached for funds;

(c) whether the Central Govern-
ment have not agreed to release part
! Pl 480 funds for this purpose;

(d) if not, how much is to be alloca-
ted;

(e) whether American experts are
being sent to work out details of the
agency to be entrusted with this work;
and

(f) will U. S. foreigners be members
of this Board and if so, what will be
their powers?

The Deputy Minister of Planning
iShri §. N, Mishra): (a) to (f). Prob-
lems relating to the City of Calcutta
have been under the consideration of
West Bengal ag well as the Govern-
ment of India. Some studies have
been already undertaken by the State
Government and by the World Health

rganisation. With a view to assis-
ting in the preparation of a Master
Plan for Calcutta, the Ford Founda-
tion have been requested to arrange
for a team of experts. No approach
for funds has been made so far to the
World Bank or to any other agency.
However, in the Third Five Year Plan,
a provision of Rs. 10 crores is being
made at the Centre, and it is under-
stood that a similar provision is likely
to be made in its plan by the West
Bengal Government.

Tea Exports

Shri Agadi:
Shri Wodeyar:
Shri Sugandhi:
*398. { Shri M. B. Thakore:
Shri A, M. Tariq:
Shri K. U, Parmar:
Shri Prakash Vir Shastri:

Will the Minister of Commerce and
Indasiry be pleased to state:

(a) whether it is a fact that tea auc-
tioning and broking for exports in
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Calcutta are virtually monopolised by
a handful of non-Indian firms who
vehementally resist the entry of
Indian units into this line of busi-
ness; and

(b) if so, the measures adopted by
the Government to expand auctioning
.and broking arrangement for export of
teas?

The Deputy Minister of Commerce
.:and Industry (Shri Satish Chandra):
(a) No, Sir.

(b) Does not arise.

Publicity units of the External Affairs
Ministry

#1399, Shri Inder J. Malhotra: Will
‘the Prime Minister be pleased to state:

(a) the number andg names of those
countries where the Publicity Units of
the Ministry of External Affairs are
fuactioring;

(b) what publicity materiai these
unils have produced and distributed
during the year 1960 with regard to
India-China border disputes; and

(¢) what other “Communication
Channcls" were utilised by these units
1¢ educate the public opinion in the
forcign countries with regard to
India's case and stand taken on India-
‘China border disputes?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) to (¢). A statcment is placed on
the Table of the House. [See Ap-
pendix I, annexure No. 93].

Indlans held in Nepal

«400, J Shr! Shree Narayan Das:
1 Shri Radha Raman:

Will the Prime Minister be pleased
to state:

(a) whether the attention of Gov-
ernment has been drawn to a news
item published on page 7 column 8 in
the Hindustan Times of the 5th Febru-
ary, 1061 under the caption ‘“Four
Indians held in Nepal”;

(b) it so, whether the facts stated
in it are correct; and
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(c) if not what action has been
taken to remove the wrong impres-
sion created by such publication?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Hadath Alj Ehan): (a) to (¢). The in-
formation given is correct. An Indian
national with his son and two daught-
ers entered Nepal and were distribut-
ing some leaflets when they were ar-
rested,

Safeguards Proposed by International
Atomic Agency

401 [ Shri Goray:
"\ Shri P. C. Borooah:

Will the Prime Minister be pleased
to state:

(a) what kind of safeguards were
proposed by the International Atomie
Agency for rendering technical assist-
ance for supp 'y of fissionable material
to the member-nations; and

(b) whether it is a fact that India
did not accept safeguards because they
constituted an infringement on our
sovereignty?

The Parliamentary Secretary to the
Prime Minister and Minister of Ex-
ternal Affairs (Shri Sadath All
Khan): (a) A copy of Resolution
No. GC(IV)/RES/71, together with a
copy of document No. GC(IV)/108/
Rev. 1, which explain the principles
and procedures for the attachment and
application of safeguards adopted by
the Interna‘ional Atomic Energy
Agency at its Fourth General Con-
ference in September-October, 1860,
is placed on the Table of the House.
[Placed in the Library. See index
No. 2686/61].

(b) India voted against their adop-
tion, as their implementation would
affect countries which go to the
Agency for assistance, but not the in-
dustrially and atomically advanced
countries which do not need Agency
assistance; their incidence would,
therefore, be strongest on the indus-
trially underdeveloped countries and
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their effect would thus be discrimina-
tory, tending to widen the gap bet-
ween the advanced and under-develop-
ed countries,

Aluminium Plant in Madhya Pradesh

*402. Shri Birendra Bahadur
Singhji: Will the Minister of Com-

merce and Industry be pleased to
state:

(a) whether it is a fact that a pri-
vate firm has approached Government
of India expressing their willingness
to set up an aluminium plant near
Amarkantak in Madhya Pradesh;

(b) if so, what are the salient fea-
tures of the proposal; and

(¢) what action Government con-
template to take in this regard?

The Minister of Industry (Shri
Manubhai Shah): (a) to (¢). An ap-
plication has been received from a
firm for grant of a licence under the
Industries (Development and Regula-
tion) Act, 1951 for the setting up of a
20,000 tons aluminium smelter in
Madhya Pradesh (at Annapur or near
Korba) with the collaboration of a
Swiss firm. The proposal is under
consideration.

Rebate to Handloom Weavers

*404. Shri Tangamani: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government propose to
€xtend rebate benefit to the handloom
weavers who use the imported art
®ilk yarn from Germany for weaving
sarees:

i (b) whether Government are aware

that such sarees have a good market
and large number of weavers in
Madras State weave such designs; and

(c) whether any representation has
been received from the handloom
Weavers organisations in Madras in
this regard?
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The Minister of Industry (Shr
Manubhai S8hah): (a) to (c). No, Sir.

Manufacture of Sulphur from Amjer
Pyrites
405, Shri Vidya Charan Shukla:
Shri D. C. Sharma:
L&

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether examination of the
proposal for manufacture of sulphur
from Amjor Pyrites has been com-
pleted;

(b) if so, results thereof; and

(c) what will be the comparative
costs of production of sulphur from
Amjor Pyrites and Gypsum?

The Minister of Industry (8hri
Manubhai Shah): (a) to (c). A state-
ment is laid on the Table of the
House.

STATEMENT

Some preliminary trials have re-
cently been conducted at the Works
of Messrs. Orkla of Norway with
Amjor Pyrites for the manufacture of
sulphur therefrom. These trials have
shown the need for more extensive
plant scale trials before any definite
conclusions can be reached. Negotia-
tions in this regard are in progress
with the Norwegian flrm. If theue
further trials prove satisfactory &
Detailed Project Report would be
commissioned.

A realistic estimate of the cost of
production of sulphur from pyrites
would be available only after the De-
tailed Project Report has been re-
celved. However, it is estimated that
the cost of production of sulphur from
gypsum would be very much higher
than the cost of production of sulphur
from pyrites
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Public Undertakings

Shri Rameshwar Tantia:
Shri Harish Chandra
Mathur:
*408.5 Shri Achar:
Shri Sampath:
Shri 8. A. Mehdi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have
decided to introduce annual awards
to encourage Government industrial
enterprises which exceed their pro-
duction targets; and

(b) if so, the details thereof?

The Minister of Industry (Shrl
Manubhai Shah): (a) Yes, Sir.

(b) Details are contained in the
brochure being placed on the Table
of the House today.

Public Undertakings

Shri A. M Tariq:
Shri Ram Krishan Gupta:
*“407. { Shri Harish Chandra
Mathur:
Shri Ayyakannu:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government propose to
set up a Special Standing Committee
which would include Members from
both the IHouses of Parliament, to
examine the working of the establish-
ments in the public sector; and

(b) if so, the details thereof?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). Sir,
the matter is under the active con-
sideration of the Government.

Factories Act, 1948

[ Bhri Kodlyan:

1 Shri Ram Krishan Gupta:
Will the Minister of Labour and

Employment be pleased to refer to

the reply given to Starred Question

No. 205 on the 17th November, 1960

and state:

*408.
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(a) whether the proposals for the
amendment of the Factories Act, 1948
with a view to provide better safety
arrangements in factories have been
finalised by Government; and

(b) it so, when the amending bill
is expected to be brought before
Parliament?

The Deputy Minister of Labour
(Shri Abid AlD): (a) and (b). “The
proposals are still under the con-
sideration of the Government,
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Central Government Employees Union

[ Shri 8. M, Banerjee:
1 Shri Tangamani:

Will the Minister of Labour and
Employment be pleased to state:

(a) what positive steps have been
taken to get the grievances of those
Central Government Unions and
Federations redressed whose recogni-
tions were withdrawn after the July
1980 strike;

(b) whether labour machinery has
at all worked in this direction; and

*410,

(c) it not, why?

The Deputy Minister of Labour and

(8hri L. N, Mishra): (a) to

(c). As already mentioned by the

Home Minister, the entire question

of relationship between Gov:rnment
and its employees is under review.

Export of Art Goods to America

*411. Shrimati Ila Palchoudhuri:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government of India's
attention has been drawn to a news
appearing in the Delhi ‘Hindusthan
Standard’ dated the 25th December,
1860 that heads of the purchasing
department of some of the largest de-
partment stores in America have ex-
pressed the view that there are bright
chances for exporting art goods to
America provided emphasis was laid
on quality and reliability and not on
cheapness:

(b) whether any enquiries have
been made in this connection with a
view to exploring the possibilities of
increased export of art goods to
America; and

(c) if so, result thereof?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). The
Government is aware of the possi-
bilities of increased export of handi-
crafts to the U.S.A. and accordingly
various steps are being taken to pro-
mote export of these goods to that
country, as also to other countries.
Exports of handicrafts are on the in-
crease.

Dcvelopment Plant for Sikkim

Shri Ram Krishan Gupta:
*412. { Shri Raghunath Singh:
Shri P. C. Borooah:

Will the Prime Minister be pleased
to state:

(a) whether the Second Develop-
ment Plan for Sikkim has been fina-
lised; and

(b) if so, the details thereof?

The Parllamentary Secretary to the
Minister of External Affairs (Shri

dath AH Khan): (a) and (b), No

ir, the Plan is still under considera-
tion.
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Government Rules

*418. Bhri P. C. Borooah: Will the
Prime Minister be pleased to state:

(a) whether there are more than
four hundred sets of rules and regu-
lations governing the Central Gov-
ernment;

(b) if so, whether there has been
an attempt to revise and rationalise
the rules to put them in a more co-
ordinated, concise and comprehensive
form; and

(c) the progress made in that direc-
tion?

The Deputy Minister of External
Affairg (Shrimati Lakshmi Menon):
(a) Yes.

(b) and (c). A statement giving
an account of the possibilities of
rationalisation of Rules & Regulations
operating in the Ministries, the direc-
tion in which further work is re-
quired and the progress made so far
is laid on the Table of the House.
[See Appendix I, annexure No. 94]

Talks with Nepalese Foreign
Minister

" Shri Hem Raj:

Shri Raghunath Singh:
Shri Bibhuti Mishra:
Shri Prakash Vir Shastri:
414 < Shri Ajit Singh Sarhadi:
Shri Assar;

Shri Ram Garib:

Shri Balmiki:

_ Shri Mubammed Elias:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that the
Foreign Minisicr of Nepal had had
talks with him on the recent deve-
lopments in that country; and

(b) how far they have been help-
ful in removing the misunderstand.-
ings betwecn the two countries?

The Depuly Minister of External
Affairs (Shrimati Lakshmi N. Menon):
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(a) and (b). The Foreign Minister
of Nepal, during his visit to Delhi
recently, met the Prime Minister and
had a long talk with him in the
course of which he explained the
viewpoint of the Government of
Nepal in regard to recent happenings.
There was no question of misunder-
standing. The relations between the
two countries continue to be normal.

Fertilizer Plant at Alwaye

*415, Shri Tyagi: Will the Minister
of Commerce and Indusiry be pleas-
ed to state:

(a) whether it is a fact that about
10,000 tons of plant capacity of ferti-
lizer at Alwaye has been lying idle
for some months past;

(b) if so, the reasons therefor; and

(c) the average monthly expendi-
ture of this factory?

The Deputy Minister of Commerce
and Industry (Shri Sati‘h Chandra):
(a) to (c¢). A statemen! is laid on
the Table of the Lok Sabha.

STATEMENT

The erection of electrolysis plant
was completed in March 1960. It
could not be commissioned wuntil
August 1960 because clectric power
was not available. In August 1060,
8,000 kW. of power became available
and trial runs were carried out dur-
ing the months of August and Sep-
tember. An additional 10,000 kW.
of power became available from 1st
February, 1961 and 75 per cent. of the
total capacity of this plant is now
being utilized.

The erection of the ammonia plant
was completed in November 1860 and
the plant was commissioned in
December 1860. The production of
ammonia from the new plant is now
30 tons per day as against the install-
ed capacity of 40 tons a day.

The erection of the ammonium
phosphate plant was completed in
December 1860 and trial runs are in
progress. Present average production
is about 30 tons a day.
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The new plants would be able to
run at full capacity when 6,000 kW.
of additional power becomes avail-
able.

It would thus be seen that only
the electrolysis plant remained idle
from March 1960 to August 1860 for
want of power supply.

The monthly expenditure figure for
the expansion unit is not separately
available. The total monthly ex-
penditure of the entire factory |is
Rs. 28.23 lakhs,
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Famine in Kasai Province of Congo

*417, Shri Kalika Singh: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that Kasai
Province of Congo was stricken by
ne.

(b) it so, whether Government of
India have received any request for

aid for the famine stricken province
of Congo; and

(c¢) if so, the action taken in this
regard?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) to (c¢). Gov-
ernment have seen reports that the
South Kasai area of the Congo was-
recently afflicted by sevcre famine
conditions. The Food and Agricul-
ture Organisation in Rome, which s
co-ordinating relief for the famine
stricken area, has approached us for
aid in the form of shipping [acilities
for foodgrains from donor or sup-
plier countries to the Congo and, if
possible, also for a gift of foodgrains
from India. The requests are under
Government's consideration.

Trade with Goa

*418. Shri Assar: Will the Prime
Minister be pleased tp state:

(a) whether Government have
taken any decision in regard to carry-
ing on limited trade with Goa;

(b) if so, the details thereof;

(c) whether any more relaxation of
restrictions is likely to be made; and

(d) it so, the nature and scope of
relaxation?

The Parliamentary Secretary to the
Minister of External Affairs (Shrl
Sadath Ali Khan); (a) Yes. Govern-
ment have decided to permit limited
trade with Goa effective from Ilst
April 1961, or earlier, if possible,

(b) The details are stil undec
examination.

(c) and (d). Do not arise,

Paper Insulated Cables

*419. Shri Goray: Will the Minister
of Commerce and Industry be pleased
to state:

(a) whether Government are aware
of the fact that paper insulated cables
are in short supply;
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(b) whether Government are satisfi-
ed that the present production capa-
city of the few existing factories can
meet the present requirements of the
country; and

. (¢) what steps are being taken or
contemplated to remedy the scarcity
of the supply?

The Ministey of Industry (Shri
Manubhai Shah): (a) Yes, Sir.

(b) and (c). The capacity at present
in operation is not sufficient to meet
the country’s demand. However,
licences under the Industries (De-
velopment and Regulation) Act, 1951
have been issued to industrial under-
takings for creating more capacity in
this line of manufacture. With the
implementation of these, it is expect-
ed that the country’s requirement of
Paper Insula‘ed Power Cables will,
by and large, be met.

Rebate on Sale of Handloom Cloth

*420. Shri Tangamani: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) whether Government propose to
Increase the period from 2 weeks to
8 weeks in a year for giving the
enhanced rebate of 10 nP. per rupee on
sale of handlcom cloth; and

(b) whether any representation has
been received from the hand'oom
weavers' organisations in this regard?

. The Minister of Industry (Shri
Manobhai Shah): (a) and (b). No,
Sir.

Scooters

#421. Shri A. M. Tariq: Will the
Minis‘er of Commerce and Industry
be pleased to state:

(a) the criteria adopted by Govern-
ment in sanctioning new manufactur-
ing licences for scooters;

(b) whether the present units are
potentially capable to expand to the
target figures of the demand of
scooters calculated for the Third Five
Year Plan; and
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(c) whether the quota of import
licences given to the present manu-
facturers is adequate?

The Minister of Industry (Shri
Manubhai Shah): (a) Like any other
industry, schemes for the manufac-
ture of scooters are examined with
reference to their economic and techni-
cal soundness, uhased manufacturing
programme, terms of foreign collabor-
ation, location, etc., and approved, if
found suitable, provided the installed
capacity of the units already licensed
is insufficient to meet the expected
demand.

(b) The existing units are licensed
for specified capacities. With the
existing machinery, these units would
be incapable of producing beyond
their licensed capacity so as to meet
the demand of scooters estimated for
the Third Five Year Plan.

(c) The existing manufacturers of
scoolers are getting adequate licences
for imported components and raw
materials to meet their production re-
quirements.

Indian Film Festivals in Foreign
Countries

*422. Shrimati Ila Palchoudhuri:
Will the Minister of Information and
Broadcas‘ing be pleased to state:

(a) whether it is a fact that a
scheme for organising Indian Film
festivals in foreign countries has been
proposed by the Export Promotion
Committee for Films;

(b) if so, details thereof; and

(c) Government of India’s reaction
thereto?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) to
(c). The Export Promotion Committee
for Films, at its Fourth Meeting held
in New Delhi on 17th January, 1861,
recommended that Festivals of Indian
films should be organised in foreign
countries for promoting the export of
Indian films and suggested that the
first Festival may be held at Djakarta
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and Bangkok. Government have ap-
proved the suggestion and it is pro-
posed to hold a festival of Indian films
in Djakarta and Bangkok in April
1961. The details of the festival are
being worked out in consultation with
the film industry.

Expenditure on Diwali Illuminations

*“423, Shri Tyagi: Will the Minister
of Works, Housing and Supply be
pleased to state:

(a) the amount of money spent by
Government on illuminations on the
occasion of last Diwali; and

(b) out of which budgetary grant
this expenditure was incurred?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) and (b). An expenditure
of Rs. 2,540 was incurred on illumin-
ation of the Rashtrapati Bhavan from
the funds placed at the disposal of
the Military Secretary to the Presi-
dent out of the ‘Inauguration Grant’
provided for in Demand No. 96—Other
Civil Works—‘Charged’.

Sindri Fertilizer Plant
“Shri Ram Krishan Gupta:
Shri Mahavir Tyagi:

Will the Minister of Commerce an}
Industry be pleased to state:

*421.

(a) whether the capacity of the
fertiliser plant at Sindri has been
increased by 60 per cent. of the ori-
ginal; and

(b) if so, the original capacity, and
the present rate of production?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). The original installed
capacity is 71,120 M. tons. per year in
terms of Nitrogen or 3,55,600 M. tons
of Ammonium Sulphate.

The installed capacity of the ad-
ditional plants set up under the Ex-
pansion Scheme is 47,750 M. tons per

20168 (Ai) LS—4.

year in terms of Nitrogen, which is
approximately 60 per cent, of the ori-
ginal installed capacity. In terms of
the actual fertilizers to be manufactur-
ed, the additiinal capacity installed is
24890 M. tons of urea and 142240 M.
tons of double salt per year.

The effective  production capacity
which is always lower than the in-
stalled capacity is about 67,000 M.
tons of Nitrogen for the ciiginal plant
and 40,150 M. tons of Nitrogen for the
Expansion Plants

The production during the period
April 1960 to January, 1961 has been
at the annual rate of 61,000 M, tons
of Nitrogen in the original plant and
about 14,550 M. tons of Nitrogen from
the Expansion Plants.

U.P.S.C. Advertisements

*425 Dr. Ram Subhag Singh: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) whether it is a fact that since
the 4th February, 1961 Hindi news-
papers have to publish advertisements
of Union Public Service Commission
in English;

(b) if so, the reasons therefor; and

(c) whether it is also a fact that
previously such advertisements used
to be published in Hindi newspapers
in Hindi only?

The Minister of Information and
Broadcasting (Dr, Keskar): (a) and
(b). Yes, Sir. This has been done on
a suggestion made by the Chairman,
Union Public Service Commission, for
the following reasons:—

(i) to secure the accuracy of the
text; and
(ii) to enable the use of Indian

language newspapers with
higher circulation than English

newspapers in Ceﬂalﬂ cen-
tres for the purpose
English advertisements also.

(¢) Yes, Sir.
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Vacant Houses in Dalhousie

545. Shri D. C. Sharma: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that a
scheme has been formulated to utilise
houses lying vacant in Dalhousie;

(b) if so, the details thereof; and

(c) when all those houses are like- -

ly to be occupied?

The Minister of Defence (Shri
Krishny Menon): (a) to (c). Defence
accommodation at Dalhousie is being
utilised by the Defence Services.
The accommodation available is occu-
pied, except that some quarters may
remain vacant from time to time
depending on the strength of the per-
sonnel entitled to accommodation.
This is only a scasonal fluctuation,
No specific scheme for utilising civil
accommodation that may be vacant is
under consideration.
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Income tax arrears in Orissa

547 Shri Pangarkar: Will the Minis-
ter of Finance be pleased to state the
total amount of income tax arrears on
the 1st Janurary, 1961 in Orissa?

The Minister of Finance (Shri
Morarji Desai): The total amount of
effective income tax arreas on 1st
January, 1961 in  Orissa was
Rs. 1,13,22,000.

Arrears of Taxes in Maharashtra

548. Shri Pangarkar: Will the Minis-
ter of Finance be pleased to state:

(a) the total arreas of Gift Tax,
Wealth Tax and Expenditure Tax
from the assessees in Maharashtra on
the 1st Janurary, 1961;

(b) the period from which due; and

(¢) the steps taken by Government
to realise this amount?

The Minister of Finance (Shri
Morarji Desai): (a) and (b): A state-
men{ giving this information is laid
on the Table of the House. [See
Appendix I, annexure No. 95].

(¢) The following steps, as provid-
ed in the Gift Tax, Wealth Tax and
Expenditure Tax Acts, are taken
where necessary, depending upon the
facts and circumstances of each case:

(i) Levy of penalty;

(ii) Issue of a certificate to .be
Collector who, on receipt of
this, proceeds to recover the

arrears of tax as if they
were arrears of land revenue;

(lii) Attachment of the defaulter's
movable properties by iisue
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of distraint warrants in big
cities, where there is a pro-
vision for recovery of muni-
cipal taxes in this manner;

(iv) Issue of a notice asking the
disbursing officer to deduct
the arrears of tax from the
salary of the defaulter at the
time of payment thercof, if
the defaulter happens to be
a salaried employee; and

(v) Issue of a notice in writing
asking any person from whom
money is duc or may become
due to the defaulter to pay
forthwith so much of the
money as is sufficient to
satisfy the arrears of tax
mentioned in the notice,

For the facility of recovery of
arrear taxes by the issue of certi-
ficates to the Collector, the Central
Board of Revenue has taken steps
and made arrangements with the
State Governments for the appoint-
ment of Special Revenue Officers ox-
clusively for direct taxes collection
work,

Report on Agricultural Development
in Mexico

Shri Shree Narayan Das:
Shri Radha Raman:

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No. 948 on the
29th November 1960 and state:

(a) whether the report of the officer
of the Reserve Bank of India deputed
to Mexico to study agricultural dev-
elopment has since been prepared;

Shri Pangarkar:
549,

(b) whether the report has since
been considered by the Reserve Bank;
and

(c) if so, with what result?

The Minister of Finance (Shri
Morarji Desai): (a) to (c). The
report of the officer of the Reserve

of India deputed to Mexico to
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study agricultural development is still
under preparation.

Grants to Bombay and Poona
Universities

550, Shri Pangarkar: Will the
Minister of Education be pleased to
state:

(a) whether grants were given to
the Bombay University and the
Poona University for organising cul-
tural festivals; and

(b) if so, the amount of grants
given during 1959-60 and 1960-61 so
far separately to the two Universities
for the purpose?

The Minister of Education (Dr. K,
L. Shrimali):

(a) Bombay University=—No, Sir ;
Poona University—Yes, Sir ;
1959-60 1960-61
nil nil
Poona University Rs.2,329 Rs. 2,719
Ald to Sanskrit Organisations in U.P.

551. Shri Pangarkar: Will the
Minister of Education be pleased to
state:

(a) whether any grant was given
to the voluntary Sanskrit organisa-
tions or institute working in U, P.
during 1958-60 and 1860-61 so far;
and

(b) the names of such institutes
and the amount given to each?

The Minister of Education (Dr, K.
L. Shrimall): (a) Yes, Sir.

(&) Bombay University

(&)
Name Amount
1959-60 Ra.
1. Rishikul Vidyspecth
Brahmcharya Ashram,
3. Sanstan Dharam Pravar-
dhani Sanskrit Pathsals,
Mohdswal (Basti) . . 3,000
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Name Amount
3. Gurukul Vishwavidyalaya, Rs.
Vrindaban, . . 10,000
4. Gurukul Kangari Vish-
wavidyalaya, Hasrdwar, . 1,00,000
1960-61
5. Gurukul Vishwa-
vidyalaya, Hardwar, . 75,000
as an ins-
talment
out of a
grant of
Rs. 1 lakh,
6. Gurukul Mahavidyalaya,
Jwalapur, Hardwar . 11,800
7. The Editor, Samkm Sakct
AYODHYA 1,000
8. Suryodaya, Varanasi 1,750
9. Sri Radhakrishna Sanslmt
Pathshala, Deoria 1,800
10. Smt. Bhagirthi Trust
Adarsh Sanskrit Maha-
vidyalaya, Chunar. " 1,000
11. Robertsganj Sanskrit Vidya-
laya and Kanya Vidyalaya,
Robertsganj, (Mirzapur). 2,000
12. Akhil Bharativa Sanskrit
Parishad, Lucknow . 5,800
13. Shri  Sangved Adarsh
Mahavidyalaya, Ti.mshwnr-
nath, (Deoria). . 500
14. Shri Daivi Sampad Adarsh
Brahmacharya ahavidya-
laya, Shahjahanpur 1,000
15. Shri Vilweshwar Sanskrit
Mahavidyalaya, Mecerut 4,000
16. Rajkiya Samkm Palhthall.
Deoria 500
17. Shri Madhav Sanskrit
Mahavidyalaya, Gobardhm
Mathura . 2,000
18. Hindi Sahitya Puau.hhya
Samiti, Maurawan, (Unnao) 2,000
19. Shri Vidya Dharama
Sanjivan Sanskrit Maha-
vidyalaya, Deoria . 7,000
20. Shri Tewari Vedic Adarsh
Sanskrit Mahavidyalaya,
Old Kanpur . . 1,500
21, Shri Badrishkish Sanskrit
Vidyalaya, Simli, (Chamoli) 500
22. Shri Nimbark Mahavidyalaya

Vrindaban . . .

Written Answers 2090

Girls’ Educaiion in Maharashtra

552. Shri Pangarkar: Will the Minis-
ter of Education be pleased to state:

(a) the amount allocated by the
Central Government to the Govern-
ment of Maharashtra for education

of girls in the Stdte during 1960-61;
and

(b) whether any new schemes have
been formulated for expansion of
girls’ education in Maharashtra?

The Minister of Education (Dr.
K. L. Shrimali): (a) A sum of
Rs. 489 lakhs has been allocated

under the Centrally Sponsored
Scheme for expansion of girls’ edurca-
tion and training of women tcachers
at the clementary stage.

(b) Yes Sir, a new sub-schem: for
provision of hoste]l facilities in middle
and sccondary schools for gilrs has
been approved under the scheme for
expansion of girls’ education and

training of women teachers. The
. Government of Maharashtra have
sent six applications out of which

administrative approval for Rs. 1,46,250
has been accorded to the State
Government for three institutions;
the allotment for each State being
about Rs. 1'5 lakhs.

Income Tax Arrears

553. Shri Hem Raj: Will the Minis-
ter of Finance be pleased to state:

(a) the income-tax arrears outstand-
ing at the end of each financial year
from 1954-55 to 1959-60 according to
Commissioners charges;

(b) the number of assessees who
belong to the different groups of
Rs. 5,000, 10,000; 25,000 50,000 and
above against whom arresrs stand; and

(c) the steps taken or proposed to
be taken to liquidate those arrears?

The Minister of Finance (Shri
Morarji Desal): (a) The required
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information is given in the state-
ment laid on the Table, [See Appendix
1, annexure No, 96].

(b) The arrears of tax are not clas-
sified according to the grades of
income of the defaulters. It is there-
fore not possible to furnish this infor-
mation.

(¢) The required information is
given in the statement laid on the
Table, [See Appendix I, annexure No.
96].

Goods Secizure at Air-Ports

554. Shri Ram Krishan Gupta: Will
the Minister of Finance be pleased
to state:

(a) the broad details of articles
seized by the Customs authorities at
different air-ports since 1st Septem-
ber, 1960; and

(b) the method adopted in disposal
of seized goods?

The Minister of Finance (Shri
Morarji Desai): (a) The following
articles were seized by the Customs,
Land Customs and Central Excise
authorities at different air-ports
from the lst September, 1860 to the
3lst January, 1961:—

iio. Item Ap;ﬂﬁ?;te Appr:;i::ate
Rs.
1. Gold . . (l:_';szé?o]lis) 1,65,000
2. Currency . - 74,000
3. Precious stones 9360 carats  15,15,000
4. Jewellery . :(g;;issz-.) 2,85,500
Ss. Watches . 1046 Nos. 60,500
6. All others 4,13,400

{miscellancous)

2092

(b) The disposal of seized goodi'
which are confiscated and vest in
Government is made ag under:—

(i) Gold and crude jewellery,
classifiable as bullion, is
made over to the Mint;

(ii) Currency is credited to Gov-
ernment;

(iii) Consumer goods are generally
sold by public auction. If,
however, they do not attract
a fair bid in auction, they
are offered for sale by ten-
der;

(iv) Sale of the goods by private
negotiation ig also resorted to
in cases where due to the
existence of a ring or other
reasons they cannot be sold
for a fair price by auction or
tender;

(v) Certain banned articles like
playing cards, cigarettes and
watches have been known to
be purchased by dealers who
use the purchase reccipts as
a cloak for smuggled goods.
Such articles are, therefore,
offered, wherever possible, to
co-operative societies andjor
recognised clubs for distribu-
tion to their members at
reasonable prices;

(vi) Goods which are considered
to be injurious to public
health and morals such as
dangerous drugs and obscene
materials and also deteriora-
ted consumer goods such as
medicines and edibles, are
destroyed.

Educational Tours of Teachers

555. 8hri Ram Krishan Gupta: Will
the Minister of Education be pleased
to siate the total amount given so far
by the Central Government to the
State Governments under the Central
Scheme of Educational tours of tea-
chers during 1960-61 (State-wise)?
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The Minister of Education (Dr.
K. L. Shrimali): Administrative ap-
proval to the following States for the
amounts shown against each has been
given during the year 1860-61.

Sl. No. Name of State Amount
Rl.::ecs

1. Bihar 948

2. Kerala . . 631

3. Maharashtra . 891

4. Orissa . 522

§. Uttar Pradesh . . . 923

Sanctions for the Tours mentioned
above will be issued om receiot of
expenditure statements from the State
Governments.

2. Sanctions to the following State
Governments for the amounts for the
tours undertaken during the years
mentioned against each have so far
been issued during the year 1860-61.

f State Amount  Year in
!S~I16. Name o sanctioned which
Tours
under-
Rs.

. As . [1817'00 J 1958-59
! - { 676-06 | 1960-61
2. Kerala 939'00 1959-60
3. Orissa 356:00 1959-60

4. Uttar Pradesh . 658-88 1959-60

Commonwealth Scholarships Scheme

556, Shri Ram Krishan Gupta: Will
the Minister of Sclentific Research and
Cultural Affalrs be pleased to state
the total number of candidales selected
for award of scholarships under Com-
monwealth Scholarships Scheme dur-
ing 1060-61 (State-wise)?

FEBRUARY 28, 1961
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The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): Fifty-eight candidates were
selected for award of Scholarships
under the Commonwealth Scholarships
Scheme for 1860-61. State-wise
break-up is given below?

Andhra Pradesh
Bihar

Delhi .
Jammu & Kashmir .
Kerala

Madhya Pradesh
Madras . . 10
Maharashtra

Mysore .

Orissa

Panjab

Rajasthan .

Uttar Pradesh . 1
West Bengal

TotAL . . 58

NN e A
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Hindi and Sanskrit in U.S.A. Univer-
sities

557. Shri K, C. Jena: Will the Mi-
nister of Education be pleased to
state:

(a) whether it is a fact that there
are universities in the U.S.A. where
Hindi and Sanskrit are taught; and

(b) if so, whether these languages
are taught by Indians or by other
teachers and whether they are taught
as optional subjects or as compulsory
ones?

The Minister of Education (Dr,
K. L. Shrimali): (a) and (b). Infor-
mation is being collected from the
Indian Embassy in Washington,

Displaced Political Sufferers

559. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) the progress made in implemen-
ting the scheme formulated tgp pro-
vide houses or land to the displaced
political sufferers; and



2095  Written Answers PHALGUNA 9, 1882 (SAKA) Written Answers 2096

(b) the number of persons who have
becen benefited so far by this scheme?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). 518 applications were receiv-
ed by the Ministry of Rehabilitation
from displaced political sufferers
requesting for allotment of houses or
land. The eligibility of all the appli-
calts was checked and it was found
that only 201 of them were eligible for
provision of alternative accommoda-
tion. 42 of them have been urovided
with built-up accommodation and the
remaining 159 have ben allotted plots
in Lajpat Nagar and Kalkaji-

Hostels for Girls Students

560, Shri Siddiah: Will the Minister
of Education be pleased to refer to
the reply given to Unstarred Question
No. 1491 on the Tth December, 1960 and
stlate:

(a) the number of hostels establish-
ed exclusively for girl students at the
University level and their location;

(b) whether the Central Govern-
ment is financing any of these hostels;
and

{c) if so, the details thereof?

The Minisier of Education (Dr.
K. L. Shrimali): (a) On the basis of
the available information, a statement
indicating the number of hostels ex-
clusively for girls students and their
location is laid on the Table. [See
Appendix I, annexure No, 97].

(by and (¢), No financial assistance
is provided for the running of these
hostels.

Steel Re-Rolling Mills in Maharashtra

561, Shri Pangarkar: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state:

(a) whether it is a fact that steel
Te-rolling mills are to be set up in
Maharashtra during tbe year 1961-62;

(b) if so, whether any quota of steel
has been fixed for allotment to the
Te-rolling mills to be set up; and

(c) the number of steel re-rolling
mills to be set up in the Marathawada
region of Maharashtra during the
Third Five Year Plan with locations
thereof?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): {a) to
(¢). The question of licensing steel
re-rolling mills to meet the regional
requirements of Maharashtra during
the Third Five Year Plan is being
examined along with other unserved
and underserved areas of the coun-
try. Supply of raw material to such
units will be considered only after
they have been licensed. However,
since April 1960 general permission
under the Iron & Steel Control Order
has been given for setting up or
operating small re-rolling mills em-
ploying less than 50 workers provid-
ed no import of equipment is involv-
ed and only locally available scrap is
used as raw material.

Grant for Scientific Research in
Rajasthan

562. Shri Onkar Lal: Will the Minis-
ter of Education be pleased to state;

(a) the amount of grants given to
the Rajasthan Government during
the Second Five Year Plan period for
pursuing scientific reasearch;

(b) whether any grants were made
for general development of higher
scientific education in Rajasthan; and

(e) if so, what amount?

The Minister of Education (Dr.
K. L. Shrimali): (a) Nil

(b) and (c¢). While no grants haye
been paid to the Stair Governmeggt
for the general development of hig
scientific education in Rajasthan,
sum of Rs. 6 48,578 has been paid
far to the Rajasthan University by
the University Grants Commission in
connection with the implementation
of the schemes of higher scientific
education and research under the Sec-
ond Five Year Plan,
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Medical and Public Health Services
For S8.C. and S.T. in Rajasthan

563. Shri Onkar Lal: Will the Minis-

ter of Home Affairs be pleased to
state:

(a) the amount of money spent in
Rajasthan during the Second Five
Year Plan period out of the allotted
amount for the Scheduled Tribes by
the Central Government for the ex-

ecution of Medical and Public Health
Services; and

(b) the nature of medical and pub-
lic health serviens rendered to the
Scheduled Tribes?

The Minister of State in the Minis-
iry of Home Affairs (Shri Datar): (a)
During the first four years of the
Second Plan period, Rs. 2:27 lakhs
under tne bwate Plan schemes and
Rs. 7.58 lakhs under the Centrally
Sponsored Programme.

(b) The Services rendered are pro-
vision of drinking watcer wells, con-
version of step wells into draw wells,
construction of dispensary buildings,
suply of simple medicines and reser-
vation of T.B. beds. One medical-
cum-propaganda van has also been
purchased for serving tribals.

Political Sufferers in Rajasthan

564. Shri Onkar Lal: Will the Min-
ister of Home Affairs be pleased to
state:

(a) the amount of relief or aid
given to political sufferers in
Rajasthan State by Central Govern-
ment per annum;

) the number of political sufferers
ict-wise in Rajasthan getting such
p per annum; and

(c) the number of cases, if any,
under consideration of the State and
Central Guovernments?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): A
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statement giving the information given
below:

STATEMENT

Total No. of
Year amount  political
given. sufferers,

1955-56 8,000 2

1956~57 1,200 2

1957-58 i 4,600 +

1958-59 . 2,500 5

1959-60 # 1,500 6

1960-61 \ 200 il |
(till 18-2-61)

(c) None so far as the Central Gov-
ernment is concerned.

Production of Poppy in Rajasthan

565. Shri Onkar Lal: Will the Minis-
ter of Finance be pleascd to siate:

(a) the total yearly production of
poppy in Rajasthan during the last
four years;

(b) total excise duty realised year-
wise during the last four years; and

(¢) the method of assessment fol-
lowed?

The Minister of
Morarji Desai): (a)

Finance (Shri

Opium Year Production
(1st Oct. to (Kgms.)
3o0th Septr.)

1956-577 - 1,48,441
1957-58) . " 1,98,493
1958-59 ° . 2,28,689
1959-60 3,17,783
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®  Curs B
Rs.

1957 , ; . 38,76,965

1958 . . - 39:97,903

1959 .. + 1 15,73,558

1960 . . ﬁomum
at present.

(c) Information is being collected

and will be laid on the Table of the
Sabha as soon as it is received.
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Central Prohibition Committee

Shri Ram Krishan Gupta:
567. < Shri Vidya Charan Shukla:
( Shri Bhakt Darshan:

Wiil the Minister of Home Affairs
be pleased to slate:

(a) whether it is a fact that tha
Central Prohibition Commiittee has
suggested 1o the States that drinking
in public premises such as, hoicl:,
restaurants and clubs should be stop-

ped; and

(b) if so, the nature of steps taken
by the States so far in this regard?

The Minister of State in the Minis-
try of Home Affairs (Shrj Datar): (a)
As already stated in the answer to
Unstarred Question No. 477 on 21st
November, 1960, the Central Prohibi-
tion Commit'ee at its first mecting
held in November last made certain
recommendations in this regard.
These have since been circulated to
the State Governments/Union Terri-
tories for consideration.

(b) Requisite information is awaited
from the States.

National Youth Centre, New Delhl
568 / Shri Ram Krishan Gupta:
" 1\ Shri D. C. Sharma:

Will the Minister of Educa‘ion be
pleased to refer to the reply given to
Unsiarred Question No. 2160 on the
6th September, 1960 and sta‘e the
nature of progress made so far in re-
gard to allo'ment of land for the de-
velopment of National Youth Centre,
New Delhi?

The Minister of Education (Dr. K,
L. Shrimall): The Ministry of Works,
Housing and Supply are still examin-
ing the i1equest for the allotment of
land.
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Stesl Production in Ordnance
Factories

569. Shri Ram Krishan Gupta: Will
the Minister of Defence be pleased to
refer to the reply given to Starred
‘Question No. 136 on the 18th Novem-
ber, 1960 and state:

(a) whether proposals relating lo
the balancing and modernising the
capaeity of ordnance factories for
steel making have been finalised; and

(b) if so, the de'ails thereof?

The Minister of Defence (S,
Krishna Menon): (a) Yes, Sir, partly.
The proposals relating to the moder-
nising of facilities for production of
alloy and special steels at Metal and
Steel Factory, Ishapore, was approved
‘by Government in January, 1961. The
proposals relating to setting up of an
integrated alloy and special steel plant
by expending existing facilities at
Ordnance Factory, Kanpur, are still
under consideration and are expected
to be finalised by September, 1961.

(b) Sanctioned proposals for Metal
and Steel Factory, Ishapore, envisage
meodernisation of heating and handling
facilities as well as balancing of rol-
ling capacity with the melting capa-
city. It is expected that on imple-
mentation of these proposals, the stecl
melting capacity at Melal and Steel
Factory, Ishapore, will be of the order
of 5800 tons per month of which ap-
proximately 500 tons will be utilised
for forging work and the balance 5,000
tons, re-rolled into billets, bars, roads
and sections. The project has  been
phased to ensure as far as possible
that production is also continued with
the least interruption. The project has
been planned to be compleled in  a
period of 3} years.

Firing on Tribals at Churachandpar

Shri 8. A. Mehdi:

Shri P. G. Deb:

Shri Arjun Singh Bhadauria:
570, { Shri Rameshwar Tantia:

Shri Hem Barua:

Shri Aurcbinde Ghosal:

Shri L. Ackaw Singh:
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Will the Minister of Home Affairs
be pleased to state:

(a) whether Manipur Police fired
on the tribals at Churachandpur in
the last week of December, 1860; and

(b) if so, the details of the incident?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). On the 30th December, 1960
about 1,000 tribals people surrounded
and attacked the Churachandpur police
station in order to forcibly obtain the
release  of two persons who  had
earlier in the day been arrested from
the neighbouring village of Kotiian.
In spite of repeated requests and
warnings the crowd did not disperse
but continued to attack the police
station. Some shots were also fired at
the police. In this situation the Mani-
pur police resorted to firing to dis-
perse the crowd and in self defence.
Two persons were injured as a re-
sult of the police firing. The District
Magistrate, Manipur, is conducting an
inquiry into the incident.

Hospital in Congo

571. Shri D. C. Sharma: Will the
Minister of Defence be pleased to
state:

(a) the present position of the
hospital started by the Government
of India in Congo;

(b) how long it 1s proposed to be
continued; and

(¢) the total amount spent on the
same so far?

The Minister of Defence (Shri
Krishna Menon): (a) The peorsonnel
and equipmen' for the 400 bedded
Military Hospilal sent to Congo, con-
tinue to provide medical cover for the
U.N. Forces in Congo. The Hospital
is at present functioning at three
places in that couniry rviz., Leopold-
ville, Luluabourg and Congquilhatville.

(b) It is not possible to indicate, at
this stage, how long the present ar-
rangements will have to be continued
in Congo.
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(c) The information is being collect-
ed and will be laid on the Table of the
House when available.

Low Temperature Carbonisation Plant
at Kothagudium

572. Shri T. B. Vittal Rao: Will the
Minister, of Steel, Mines and Fuel be
pleased to state:

(a) whether Government have re-
considered the proposal to set up a low
Temperatlure Carbonisation Plant at
Kothagudium during the Third Five
Year Plan period;

(b) if so, the nature
arrived at; and

of decision

(¢' if the reply to part (a) above
be in the negative, the reasons there-
for?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(c). The question of including the
proposal to set up a Low Temperature
Carbonisation plant at Kothagudium
in the Third Five Year Plan was con-
sidered, but it cou'd not be included
in the Third Plan due to paucity of
Tesources.

Geological Survey of Andaman and
Nicobar Islands

573. Shri Kodiyan: Will the Minister
of Steel, Mines and Fuel be pleased to
state:

(a) whether Government have any
proposal to carry out a detailed geolo-
gical survey of the Andaman and
Nicobar Islands; and

(b) if so, the expenditure to be in-
curred in this connection?

The Minister of Mines and Oll
(Shri K. D. Malaviva): (a) Systematic
geological survey in Andaman and
Nicobar group of Is’ands is being
carried out by Geological Survey of
India. Tt is also proposed to continue
the same during the following year.

(b) No separate financial provision
is made for carrying out geological
survev in individual States|areas, the
expenditure incurred being met from
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the sanctioned grant of the Geological
Survey of India for the country as a
whole.

Reservation for Scheduled Castes and
Scheduled Tribes in  Public Under-

takings

[ Shri Kodiyan:
574. { 8hrli Warior:
[ Shri M. R, Krishna:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government intend to
extend the principle of reservation of
posts for Scheduled Castes and Sche-
duled Tribes in Government service to
the public sector undertakings also;
and

(b) if so, by what time it is to be
enforced?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The public sector undertak-
ings have been advised to follow, as
far as possible, consistently with the
maintenance of efficiency the reserva-
tion orders of the Government of
India in this behalf. Most of them
have agreed to do so.
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Central Acts in Regional Languages

576. Shri Ajit Singh Sarhadi: Will
the Minisier of Law be pleased to
state:

(a) whether there is any scheme to
have authoritative ediiions of Cen-
tral Laws, Acts and Rules in regional
languages; and

(b) if so, at what stage is the
scheme and details thereof?

The Deputy Mimister of Law (Shri
Hajarnavis): (a) and (b). No scheme
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has yet been prepared, but the ques-
tion of preparing and issuing editions
of Central Laws, Acts and Rules in
regional languages is under examine
ation.

Supply of Pig Iron and Steel to
Punjab
577. Shri Ajit Singh Sarhadi: Will

the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether it js a fact that Punjab
has complained about the supply of
pig iron and steel to Punjab; and

(b) if so, the nature of complaints

and shor!-falls in the supply of pig
iron and steel in 1960.617
The Minister of Steel, Mines and

Fuel (Sardar Swaran Singh): (a) and
(b). There have been  comp'aints
about supply of pig iron and steel in
the Punjab. The complaint about
short supply of steel is generally in
respect of categories like sheets and
wires, the supply position of which is
not quite easy at present. During the
period April-December. 1960, about
66.000 tons. of steel and 58,000 tons of
pig iron have been supplied to  the
S:ate of Punjab and this eannot be
considered as unsatisfaciory

Mid-Day Meals to School Children In
Punjab

578. Shri Ajit Singh Sarhadi: Will
the Minister of Education be pleased
to state:

(a) whether Punjab has sought any
aid in regard to their scheme for mid-

day feeding of the children in  the
schools; and
(b) if so, the aid sought and the

Government of India, reaction there-
to?

The Minister of Education (Dr. K.
L. Shrimall): (a) No, Sir

(b) Does not arise.

Educated Unempioyment in Orissa

579. Shri Chintamoni Panigrahi:
Will the Minister of Educalion be
pleased to refer to the reply given to

Written Answers PHALGUNA 9, 1882 (SAKA) Written Answers

Unstarred Question No. 706 on
24th November, 1960 and slate:

(a) whether 3,000 new teachers al-
lotted to Orissa during 1060-61 period,
::;der :;e scheme 1o provide relief to

ucated unemployed, have been
pointed; >

the

tb) if not, the number of new tea-
chers appoin‘ed during  this period

upto 1st February, 1961, under this
scheme;

(¢) whether the number of new
teachers 1o be appointed during 1961-
62 has been also allotted 1o Orissa; and

(d) if so, the number?

The Minister of Education (Dr, K
L. Shrimali): (a) Yes, Sir

(b) Does not arise.

fc) and (d). The Scheme does not
provide for any new allocatlon of
teachers after 1960-61.

Basic Education in Orissa

580. Shri Chintamoni Panigrahl:
Will the Minister of Education be
pleased to state:

(a) the total sums given to the

Government of Orissa for promotion

of basic education during the Second
Five Year Plan period; and

(b) the amount utilised so far dur-

ing the Second Five
this purpose?

The Minister of Education (Dr. K.
L. Shrimall): (a).

1956-57.

1957-58. Rs. 7'95 lakhs.

Grants for 1858.50 and 1059 -60 were
sanctioned calegory-wike, i.e. elemen-
tary education, secondary education,
university  education and  other
Schemes. In 1960-81, granis are be-
ing given for Education as a whole. It
is, thercfore, not pomible to give se-
parate information for “Basic Fdu.
cation™ for 1958-59 onwards.

Rs. 7'99 lakhs.

Year Plan for .
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(b).
1956-57. Rs, 7:03 lakhs.
1957-58. Rs. 8-86 lakhs.

As explained above, it is not possi-
ble to give this information in res-
pect of the remaining years of the
Second Plan.

Revision of Lists of 8.C. and S.T. in
Orissa

581 Shri Chintamoni Panigrahi:
‘| Shri Sanganna:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 705 on the
24th November, 1960 and state whe-
ther any decision has been taken on
the suggestions of the Orissa Govern-
ment regarding the revision of the
lists of scheduled castes and scheduled
tribes in Orissa by now?

The Minister of State In the Minis-
try of Home Affairs (Shri Datar): No,
Sir.

Oriya Drama

582, Shri Chintamoni Panigrahl:
Will the Minister of Sclentific Research
ang Cultural Affairs be pleased to
state:

(a) whether the Sangeet Natak
Akademi has given grants for pro-
motion of Oriya Drama during 1960-61;
and

(b) if so, to whom and the amount
of assistance given?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). During 1960-61
the Akademi has so far given the
following grants for activities which,
amongst others, include promotion of
Oriya Drama:—

(i) Rs. 1,500 to National Music
Association, Cuttack,

(ii) Rs. 7000 to Orissa Sangeet
Natak Akademi, Bhubaneshwar.

FEBRUARY 28, 1961
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Fishing by Vessels of West Bengal
Government near Orissa Sea Coast

583. Shri Chintamoni Panigrahi: Will
the Minister of Home Affairs be
pleased to state:

(a) whether the question of fishing
vessels of West Bengal Government
fishing near the sea coast of Orissa
was discussed in the meeting of the
Eastern Zonal Council at Patna on
the 23rd January, 1958;

(b) whether the Home Minister
suggested the matter to be discussed
between the Governments of Orissa
and West Bengal; and

(c) if so, what was the ultimate re-
sult of this discussion?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Yes;

(b) Yes;

(c) The matter is still under cor-
respondence between the two State
Governments,

Exhibition of Japanese Books and
Paintings

584. Shri P. C. Borooah: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether an Exhibition of Japa-
nese Books, Paintings and Dolls was
held in New Delhi recently;

(b) whether the exhibits were also
displayed at other places in India, and,
if so, where;

(c) whether similar Exhibitions of
Indian Art and Culture had been

arranged abroad during the preceding
vear; and

(d) if =0, where”

The Minister of Scien’ific Research
and Cultural Affairs (8Shri Humayun
Kabir): (a) Yes, Sir.

(b) Yes Sir. At Calcutta and Madras,

and will also be displayed at Bombay
very soon.
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(c) Yes, Sir.

(d) At Zurich, Paris, Vienna, Rome,
Alexandria, Cairo, Djakarta, Santiago
and Sao Paulo,

Free Education in Tripura

585. Shri Bangshi Thakur: Will the
Minister of Education be pleased to
state:

(a) whether the Tripura Adminis-
tration is considering any scheme of
awarding scholarships to poor gtudents
who should be allowed free tuition
upto tenth or eleventh standards:; and

(b) if so, when it is being intro-
duced?

The Minister of Education (Dr. K. L.
Shrimali): (a) No, Sir.

(b) Does not arise,

Indians in UNESCOQ Secretariat

586. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state;

(a) the number of Indian nationals
working in UNESCO Secretariat and
its important agencies at present; and

(b) the procedure of appointment
therefor?

The Minister of Education (Dr.
K. L. Shrimali): (a) As on 15th Octo-
ber, 1960, seven Indians were holding
posts in professional category in the
Unesco Secretariat and eleven Indians
were employed as experts under the
Unesco Participation and Technical
Asgistance Programme and on Major
Projects.

(b) A statement is laid on the Table,
[See Appendix I, annexure No. 98].

Statistical Institutes

{ Sh i Morarka:
581. | Shri Nathwanl:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Govtrnment is contem-
Plating creating more statistical insti-
tutes for compiling vital statistics;
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(b) if so, when such institutions
would be set up; and

(c) the encouragement which Gov-
ernment propose to give to some of the
existing institutes?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Compilation of vital statistics is the
responsibility of the State Govern-
ments and this work is being done in
their own offices, No scheme for the
creation of statistical institutes for
compiling vital statistics has been
received by the Centre.

(b) and (c¢). Do not arise,

Banks in Liquidation

588 [ Shri Nathwani:
‘| Shri Morarka:

Will the Minister of Finance be
pleased to state:

(a) the total number of banks in
liquidation today;

(b) date since when they
liquidation;

(c) total dividend paid by each to
depositors and shareholders so far;
and

(d) the steps taken to expedite the
liquidation proceedings?

The Minister of Finance (Shri Mor-
arjl Desal): (a) to (c). A statement
containing the required information is
laid on the Table. [See Appendix I,
annexure No. 89].

(d) The liquidation proceedings in
respect of the banking companies are
ducted by the liquidators under

general supervision and directions
the High Courts in accordance with
provisions of the Banking Com-
panies Act, 1049. The question of
amending the relevant provision: of
the Act with a view to expediting the

are in

FRFE

Reserve Bank of India and necessary
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amendments to this effect are made
from time to time. Mention may be
made in particular of the Amending
Act of 1953 containing special provi-
slons for the speedy disposal of the
winding up proceedings and the fur-
ther amendments enacted in 1959 and
1960.

Steel and Iron allotted to Punjab

580. Shri Ram Krishan Gupta: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) the quantity of iron and steel
allotted for small sca'e industries in
Punjab State during each of the 5§
yearg of the Second Five Year Plan;
and

{b) the quantity aclually supplied to
small scale industries cach year?

The Minister of Steel, Mines and
Fue] (Sardar Swaran Singh): (a) and
(b).

(In metric tons)

Year Allotment Despat-
ches/
Supplies
(1) Steel :
1956-57 . 16,358 1,430
1957-58 . 8,323 6,103
1958-59 . 19,343 12,583
1959-60 . 40,183 10,875
1960-61 . 55,806 18,183
(April to
Dec. '60).
(i) Pag iron :

There is no separate quota of pig iron
for Small Scale Industries. Prior to
1st July, 1959 allotments were made
according to calendar year. From lst
July 1959 quota system for pig iron
was abolished and all concerned can
get pig iron without any authorisation
or quota certificate. Statistics of des-
patches are not available prior to
January, 1860. The quantities of pig
iron allotted to the State were:—

tons
. . 12,718
;g;g . - 85. 135§
42,900

1 " .
%}zn to June "$9).
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Despatches to Punjab State during
1960 were 76,483 tons,
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Invitees to Independence Day and
Republic Day Celebrations

( Shri Radha Raman:
591. Shri Shreenarayan Das:
Shri Raghunath Singh:

Will the Minister of Defence be
pleased to state:

(a) the total number of invitees to
the functions held on the 15th of
August, 1960 at Red Fort and on the
26th January, 1961 at Rajpath;

(b) what is the break up of number
of official and non-official invitees on
both occasions; and

(¢) what is the criterion of their
selection and whether political suf-
ferers approved by the political suf-
ferers relief committees set up in
different States also find any place as
such in the invitees?

The Minister of Defence (Bhri Kri-
shna Menon): (a) The number of in-
vitees was as under:—

15th August 1960—about 14 000.
26th January 1961—about 350,000.
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(b) Roughly 25% of the invitees for
15th August, 1960 and 27% of invitees
for the 26th January, 1961 were offi-
cials and their wives: this included
officials of Delhi Administration and
those who came from outstations. The
remainders were non-officials, foreign-
ers etc.

(c) OFFICIALS: For the Independ-
ence Day 1960 all officers of the rank
of Deputy Secretary ang above were
invited, and in the case of the Armed
Forces, officers down to the rank of
Colonel were invited, For Republic
Day Parade 1861 all officers of the
rank of Under Secretary and above
were invited and from the Armed
Forces, all officers down to the rank
of Major and 50% of those of the
rank of Captain and below (and their
wives) were invited. In addition, in-
vitations were extended also to the
office bearers of Staff Councils and
Recognised Staff Associations.

NON-OFFICIALS: Subject to the
limitation of available seats the aim
is to extend invitations to as many
persons as possible from different cate-
gories of the population; preference is
normally given to persons visiting
Delhi from abroad or outside Delhi.
Invitationg for persons permanently
resident in Delhi are mainly issued on
the basis of lists given by the Delhi
Administration,

As regards political sufferers appro-
vied by the Political Sufferers Relief
Committecs, the question of issuing
invitations arose only in the case of
the political sufferers residing in Delhi.
In conformity with the practice gene-
rally adopted in the case of other re-
sidents of Qelhi no invitations were
issued directly through the Political
Sufferers Relief Committee, Delhi. In-
vitatioms were issued, however, to such
of the individual political sufferers as
were included in the lists forwarded
by the Delhi Administration. The
question ef issuing invitations to poli-
tical sufferers of States other than
Delhi has not arisen as no request was
received for invitations for such per-
sons from any of the States.

2016 (Ai) LSD—S5.
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Third Five Year Plan

582. Shri Damani: Will the Minis-
ter of Finonce be pleased to state:

(a) the foreign experts and econo-
mists who were invited during the
last two years to study our plans and
opine or comment on the draft Third
Five Year Plan; and

(b) if so, how many have submitted
reports to the Government?

The Minister of Finance (Shri Mor-
arjl Desai): (a) and (b). No foreign
experts and economists have been
specifically invited by the Government
of India during the last two years to
study the Third Five Year Plan or
express opinions on it. Two dele-
gations of ecenomic and financial edi-
tors and commentators, one from
U.S.A, and the other from UK. and
West Germany, visited India during
November-December, 1860 in response
to Government’s invitation to study
the progress of India’s development
programmes. They were not required
to submit any report to Government.
From time to time, missions sent out
by international bodies as well as in-
dividual foreign scholars assoclated
with academic institutions in the coun-
try have rtudied problems connected
with India’s economic development
and jn certain cases, they have pub-
lished or offered their comments and
suggestionr.

Avoldance of Double Taxation

588, Bhrl Damani: Will the Minister
of Finance be pleased to state:

(a) the dctails of Agreements on
Avoldance of Double Taxation con-
cluded during the year 1060-61; and

(b) the stage of negotiations that are
going on with other countries for
avoidance of double taxation?

The Minister of Finance (Shri Mor-
arfl Desal): (a) Agreements on avoid-
ance of Double Taxation were con-
cluded with Jepan and West Germany
during the year 1980-61. The dectalls
of these agrecments have been pub-
lished in the Gazettes of India datrd
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the 14th June 1960 and 15th Septem-
ber, 1960 respectively.

(b) Negotiations with France and
Greece are in progress but they have
not yet reached a conclusive stage. A
delegation from Finland will be arriv-
ing in India next week for starting
negotiations.

Smuggling

594. Shri Assar: Will the Minister
of Defence be pleased to state:

(a) whether it is a fact that an
Indian Air Force Truck was used for
smuggling Japanese dye boxes from
Bombay Dock and was seized on
Saturday the 7th January, 1961; and

(b) if so, the details thereof?

The Minister of Defence (Shri
Krishna Menon): (a) It has been al-
leged by the Civil Police that a truck
belonging to the Air Force, driven by
a civilian driver, was wused in an
attempl to smuggle Japanese dye
boxes from Bombay Dock on Tth
January, 1861. The consignment of
dyes was seized by the Civil Police
on the same date,

(b) The matter js under investiga-
tion. The civilian driver has been
arrested and charge sheeted. He and
two civilians of the Dockyard have
been remanded to Police custody for
further investigation. No Air Force
personnel is known to be jnvolved.

Removal of Untouchability in
Madhya Pradesh

595. Shri M. R. Krishna: Will the
Minister of Home Affalrs be pleased
to state:

(a) whether the Government of
India is aware of the scheme imple-
mented by the Government of Madhya
Pradesh for the removal of untoucha-
bility;

(b) whether it is a fact that the
non-Harijans volunteering to do the
sweeping work are given some special
allowance; and

(c) whether the Government of
India is meeting any portion of the

FEBRUARY 28, 1861
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expenditure incurred by the State
(GGovernment in putting their special
Scheme into action?

The Minister of State in the Minis-
try of MNome Affairs (Shri Datar):
(a) Yes, in so far as the schemes
approved for Central assistance are
concerned,

(b) The Government of India have
no information; and such a scheme
has not been proposed by the State
Government for Central assistance;

(¢) Does not arise,

Income Tax Levy

596. Shri Pahadia: Will the Minister
of Finance be plcased to state:

(a) whether it is a fact that Sche-
duled Tribes are exempted from cer-
tain kinds of Income Tax, and Sche-
duled Castes are not exempted;

(b) if so, what are the
therefor; and

reasons

(c) how many persons belonging to
scheduled castes are paying Income-
tax?

The Minister of Finance (Shri
Morarji Dexai): (a) Members of the
Scheduled Tribes as defined in clause
(25) of Article 366 of the Constitu-
tion, residing in any area specified in
Part A or Part B of the Table append-
ed to paragraph 20 of th~ Sixth Sche-
dule to the Constitution and also of
the Union territories of Manipur and
Tripura are exempt from tax on their
income subject to the condition that
such persons are not in the service of
the Government, No such exemption
is available to the members of the
Scheduled Castes.

(b) The exemption which is res-
tricted to the Tribes of certain hilly
areas originates from a Notification
issued in 1822 ie, about 39 years
ago.

(¢) No statistics in this regard are
available nor is it possible to complle
them because assessees are not classi-
fled caste-wise.
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Welfare of Backward Classes

597, Shri Pahadia: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Central Government
has redistributed the money set apart
for the welfare of backward classes
so that there is no shortfall at the
end of the Second Five Year Plan;
and

(b) if so, what is the amount re-
distributed to meet this shortfall?

The Minister of State j the Minls-
try of Home Affairs (Shri Datar):
(a) Among the States, inter se, re-
distribution was not called for, as no
State Government has so far intimat-
ed to the Central Government that
it will not be able to utilice the Plan
outlay in full.

(b) Does not arize.

0il Freight

598 Shri Raghunath Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state what was ocean
freight paid by the oil refineries and
oil companies of India during 1960
and what was the proportion of
amount paid to Indian shipping com-
pauits and foreign shipping compan-
ies?

The Minister of Mines and Ofl (Shri
K. D, Malaviya): The information
asked for is not readily available.

Portraits of National Leaders

599, Shri H. N, Mukerjee: Will the
Minister of Home Affairs be pleased
to state:

(a) whether there is an authorised
list of national leaders whose portraits
can be hung in the offices of both the
Defenc:: and Civil departments of the
Union Government; and

(b) if so, whether a copy of the
said list will be laid on the Table?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) No.

(b)Y Does not arise.

Republic Day Parade

600. Shri Kunhan: Will the Minis-
ter of Defence be pleased to state:

(a) the number of invitation cards
issued for wvarious blocks for Repub.
lic Day Parade in New Delhi;

(b) the number of seats in various
blocks; and

(¢) the details of the arrangements
made for Members of Parliament?

The Minister of Defence (Shri
Krishna Menon): (a) and (b)., A
statement is laid on the Table, [See

Appendix I, annexure No. 100].

(c) A block of seats closest to the
President’s Dais was carmarked for
MPs. The rows of chairs were tiered
so as to give a good view of the
Parade from all the seats. This block
had a frontage of about 30 yards. To
avoid inconvenience, tiered slands
which used to have ordinary planks
of wood for seating were redesigned
and chairs where placed on them.

Salar Jung Museum

601. Shri Kalika Bingh: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) the steps taken to step up the
pace of development of Salar Jung
Museum and Library at Hyderabad;

(b) the approximate book valuation
of articles stored and exhibited in
various scctions of the Salgr Jung
Museum;

(c) the number of visitors who
visited the Salar Jung Muscum in the
past three years and of those who
visited the National Museum, Calcutta
during the same period; and

(d) the places where National
Museums are proposed to be estab-
lished in India besides the aforesaid
two National Museums?

The Minister of Scleniific Research
and Cultural Affairs (Shri Huomayun
Kabir): (2) The following development
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programme has already been put into
operation:—

(i) Preparation of catalogues and
identity cards of art objects
and books.

(ii) Setting up of photographic
section and conservation
laboratory for the Museum.

(iil) Re-organisation of childern's
section by introducing dio-
ramas and charts.

(iv) Setting up of Reference Lib-
rary for scholars and a Read-
ing Room for the general pub-
lie. .

(v) A series of lectures in collo-
bration with the M.S. Univer-
sity of Baroda have been
arranged for the training of
staff in conservation methods,
taxidermy, display and label-
ling methods.

(vi) Training for Library staff in
conservation methods at the
National Archives of Indja,
New Delhi.

(b) Not known as no valuation lists!
registers were maintained by the late
Nawab Salar Jung.

(¢) The number of visitors per
year is given below:—

Salar Jang  Indian
Year Museum, Museum,
Hyderabad Calcutta

1958 . 1.61,451 132,48,601
1959 1.68,21¢ 1447011
1960 . 1,890,167 13,17,153

(d) New Delhi; it has already been
set up.

Encouragement to Coal Mining
Concerns
¢02. Shri Kallka Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state:
(a) the ghift in policy, if any, dur-
ing the vear 1959-00 or 1960-81 re-
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garding encouragement by the Minis-
try to coal mining concerns in private
sector to extend the collieries to the
new areas,

(b) the areas acquired under the
Coal Bearing Areas (Acquisition and
Development) Act, 1957 by the Cen-
tral Government with the intention to
prospect for coal by itself during the
years 1957-58, 1958-59, 1958-60 and
the current year giving the specified
localities under different notifications
along with information whether actual
coal production according to fixed
targets has been achieved in all of
them and if not, the reasons thereof;
and

(c) what specific areas were acquir-
ed by private collieries during the
above periods and what results were
achieved by them?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
There has been no radical change in
Government's policy in the matter of
development of coal fields by the
private sector.

(b) and (c). Two statements I and
IT) giving the requisite information
are placed on the Table of the House.
[See Appendix I. annexure No. 101].

Children Act, 1960

683, Shri Kalika Singh: Will the
Minister of Education be pleased to
state:

(a) whether the Children Act, 1960
(No. 60 of 1960) has come into force
in any Union territory so far;

(b) the probable dates of issuing
notifications for enforcing the Act in
different areas of Union territories;
and

(¢) whether preliminary steps are
being taken to expedite the enforce-
ment of the Act in all Union terri-
tories as soon as possible and if so,
the details thereof?

The Minister of Education (Dr K. L.
Shrimali): (a) No, Sir.

(b) and (c). The Government of
India propose to enforce the Act imi.
tially in the Union territory of Delhi
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and steps are being taken to frame
rules under the Act. The Act can be
enforced only after the rules have
been formulated.

Public Holldays

604. Shri Aurobindo Ghosal: Will the
Minister of Home Affairs be plcased
to state;

{a) whether any new order has
been issued by the Central Govern-
ment regarding public holidays; and

(b) if so. the details thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Yes.

(by A statement is laid on the
Table of the Sabha.

STATEMENT

It hay been decided that the total
number of holidays to be observed in
the offices of the Central Government,
wherever they arc situated, should
consist of the three National holidays,
namely Republic Day, Independence
Day and Mahatma Gandhi's Birthday
and thirteen eflective public holidays.
In other words, apart from the three
National holidays, which will be
compulsory holidays, the remaining
thirteen holidays will be chosen from
year to year so as to include import-
ant religiou; festivals which do not
fall on Sundays or other closed holi-
days. However, the number of pub-
lic holidays in any one year will not
exceed 16,

2. In addition to the 16 closed holi-
days, each employee may also be
permitted to avail himself of any
two holidays to be chosen by him out
of the list of restricted holidays
which will also be declared every
Yyear.

3. As regards the Central Govern.
ment offices located outside Delhi and
Simila, the 13 public holidays to be
observed can be suitably varied ac-

cording to festivals of local import.
ance. Similarly, the Heads of Offices
in those places can draw up their own
list of ‘restricted’ holidays. In pre-
paring the lists of closed and ‘restrict-
ed’ holidays, the Heads of Offices
should, however, ensure that—

(i) The holidays intended for
minority communities includ-
ed in the list of closed holi-
days for the Government of
India offices at Delhi and
Simla should, as far as possi-
ble, be included in their list
of closed holidays.

(1) If for any reason any parti-
cular holiday cannot be in.
cluded in the list of closed
holidays, it must find a place
in the list of ‘restricted’ holi-
days'.

4. The above orderg apply to civil
offices doing work of a Secretariat
nature and not to organisations or
departments where the nature and
conditions of work are different from
ordinary Secrctariat work. Holidays
to be observed in such organisations
or departments, which will include
industrial, commercial, trading and
executive establishments, will be as
prescribed by the Ministries|Heads of
Departments concerned from time to
time,

Pakistani Nationals at Calcutia Test
Match

605. Shri Aurobindo (ihosal: Wil

the Minister of Home Affairs be
pleased to state:

(a) whether any Pakistani nationals
came from East Pakistan to see the
Test Cricket Match in Calcutia; and

(b) if so, how many?

istry of Home Affaire (Shri Datar):
(a) and (b). The information |is
being collected and will be laid on
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Closure of Kilns

806. Shri Achar: Will the Minister
of Steel, Mines and Fuel be pleased to
state:

(a) whether it is a fact that a
large nwmber of kilns were closed
down in Ghaziabad about the end of
December last on account of scarcity
of coal; and

(b) if so, the number of such kilns
closed down and the extent of wun-
employment caused by this closing of
the kilns?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b), There has been a general short-
ages of brick burning coal in Uttar
Pradesh. Government have received
no specific report about the position
in Ghaziabad.

Counterfeiting of Currency

607, Shri Bibhuti Mishra: Will the
Minister of Finance be pleased to
state:

(a) whther it is a fact that Indian
currency is being counterfeited by
some international gangs;

(b) if sn, the steps taken so far by
Government till 31st January, 1961;

(¢) the names of thosc countries
who are offering cooperation to
India;

(d) the total losses incurred by
Government till 31st January, 1961;

(e) the persons connected with
counterfeiting business arrested and
punished; and

(f) to what extent counterfeiting is
checked?

The Minister of Finance (Shri
Morarji Desal): (a) The appearance
of forged 100 rupece notes in a num-
ber of foreign countries gives grounds
fer such suspicion.

(b) The introduction of a special
note for issue in the Persian Gulf
Area, banning the import of Indian
eurrency in excess of Rs. 75l- per
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person, training of Customs and Police
Officials in the detection of forged
notes and systematic investigation by
the police of all cases involving forged
100 rupee notes are some of the steps
taken by Government to reduce the
:mport and circulation of such forged
notes.

(¢) The Governmen{ has sought the
assistance of the International Crimi-
nal Police Organisation and the mem-
ber countries in unearthing the sour-
ces of the forgeries, The matter was
raised in the conference of the Inter-
national Criminal Police Organisation
held in Washington in October 1960
and the member countries unanimous-
ly agreed to give all possible assistance
to India in checking the incidence of
the forgeries.

(d) No loss has been incurred by
the Government due to the circulation
of forged notes,

(e) 17 persons are reported to have
been arrested on account of these for-
geries, A few cases are pending in
courts, but information is not avail-
able yet about the persons convicted
and punished.

(f) The measures taken by the Gov-
crnment have led to a marked decline
in the smuggling in of forged 100
rupee notes, -

Education of Army Personnel

608. Shri Inder J, Malhotra: Will
the Minister of Defence be pleased to
state whether Government of India
have any schemes in operation or pro-
posals to educate the officers and sol-
diers of the Indian Army regarding
the main and fundamenta] features of
our Constitution?

The Minister of Defence (Shd
Krishna Menon): The main features
of our Constitution form part of the
syllabug at the National Defence
Academy and the Indian Military
Academy where precommission train-
ing is given to Army cadets. After
commissioning, officers are also re-
quired to study the above subject to
enable them to answer certain papers
in their Promotion Examinations.
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As part of Army Educational pro-
gramme, the Other Ranks are taught
Citizenship which includes teaching
of the main and fundamental features
of our Constitution.

Profits on British Investments in India

609, Shri Indrajit Gupta: Will the
Minister of Finance be pleased to
refer to the reply given to Starred
Question No, 1085 on the 23rd Decem-
ber, 1960 and state:

(a) the amount repatriated to the
UK. by way of profits on British in-
vestments in India in 1947. 1957 and
1959; and

(b) what proportion the repatriated
profits bear to the total UK. invest-
ments in India?

The Minisiter of Finance (Shri
Morarji Desal): (a) Data for 1947 are
not available, Profits remitted to the
UK, during 1957 and 1958 amounted
to Rs. 23'0 crores and Rs. 23'6 crores
respectively. Figures for 1859 are
not vet ready.

(b) About 6%.

Central Government Employees

610. Shri Indrajit Gupta: Will the
Minister of Home Affairs be pleased
to state:

(a) how many Central Government
employees have been dismissed, re-
moved from service, or compulsorily
retired up-to-date on account of par-
ticipation in the strike of July, 1880;

(b) how many had their increments
stopped or had been reverted to lower
grades and scales of pay;

(¢) how many are still suspended
or served with show-cause notices;
and

(d) whether Government propose
to permit the employees against whom
disciplinary action has been taken at
Departmental level to appeal to a
judicial or semi-judicial body?

The Minisier of State in the Min-
istry of Home Affairs (Shri Datar):

(a) to (c). The position on 15th
February 1961 was as following:

(a) Dismisscd/removed from service 327
Temporary employees discharged
from service 183
Compulsorily retired from service 18
(b) Information not availat-le.

(c) Numter still under suspension 364
Departmental proceedings still
pending 389

(d) The employees who were pun-
ished had the right to appeal to the
appropriate authority according to the
relevant statutory rules,; The ques-
tion of permitting the employees to
appeal to a judicial or semi-judicial
body does not arise.

Schools in Cantonments

611. Shri Goray: Will the Minister
of Defence be pleased to state:

(a) what is the number of primary
schools and high schools in the Can-
tonments;

tb) what is the policy of Govern-
ment as regards giving financial help
to those schools; and

(¢) whether Government have re-
ceived any memoranda asking for
financial help to these educational
institutions?

The Minister of Defence (8hrl
Krishna Menon): (a) 388 primary
schools and 128 high schools.

(b) Out of the schools mentioned
in reply to (a) above, 109 primary
schools and 9 high schools are run
and maintained by Cantonment
Boards themselves. In addition, Can-
tonment Boards give grants to re-
cognised primary schools and primary
sections of high schools managed by
private bodies, generally on the re-
commendations of the State Educa-
tion authorities,

(c) No memorandum of general
application to such schools in Can-
tonments has been received by e
Covernment.
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iron and Steel requirements for
Punjab

812, Shri Daljit Singh: Will the
Minister of Bteel, Mines and Fuel be
pleased to state:

(a) the requirements of iron and

(i) Steel

Demand requirement. .
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steel for Punjab during 1960-61 so far;
and

(b) how much of it was supplied?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and

(b).
(In metric tons)
Allotment Despatches
146,544 65.429

232,134 (excluding guous issued by (April 1o December,
Central Sponsoring autho- 1960)."
rities.
E, =
(Despatches  include despatches o Stockists and re-
presents despatches against currct and outstanding
orders).
(ii) g Iron
Reuirements. 230,000 tons

Supplies/despatches  §7,507 tons (April to December. ‘19060,

Archaeological Finds

614, Shri Tangamani: Will the
Minister of Sclentific Research and
Cultural Affairy be  pleased to refer
to the reply given to Starred Ques-
tion No. 10283 on the 20th December,
1960 and state:

(a) the persons who did the carbon
14 determination of the objects ex-
cavated in the Mauryvan site of
Kumarhar and of Rupkund remains;

(b) whether there are facilities in
any of the laboratories of India to
do carbon 14 determination;

(c¢) whether there are institutes in
India other than the Department of
Archaeology and Anthropology which
have subjected their archaeclogical
finds to carbon 14 determination;

(d) if the answer to part (c) above
be in the affirmative, what are those
institutes and the laboratories which
did the carbon 14 determinations for
them:

(e) whether any archaeological
sareples of the Department of Ar-

the National
for carben 14

chacvology were sent to
Physical lLaboratory
detrminat.ons;

(f)y if -+ the result thervof, and
(g) whether National Physical
Laboratory has got the necessary

equipment for carbon 14 determina-
tion?

The Minister of Scientific Research
and Cultural Affairs (Shri Huomayun
Kabir): (a) Dr. S D. Chatterjee and
his colleagues.

(b) Facilities are reported to exist
in the Department of Physics of the
University College of Science and
Technology, Calcutta.

(¢) Yes, Sir,

(d) (1) Deccan College Post Gradu-
ate and Research Institute, Poona, got
their material tested in the Labora-
tory of the University of Pennsyl-
vaina,

(2) The Archaeology Deptt. of the
Andhra Pradesh got their material
tested in the laboratory of the British
Museum
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(e) Yes, Sir.

(f) As the research scientist engag-
ed in this specialised work left be-
fore completion of enquiries, it has
been temporarily discontinued,

(g) Yes, Sir,

Archaeological Excavations by
Universities

615. Shri Tangamani; Will the Min-
ister of Scientific Research and Cul-
taral Affairs be pleased to state:

(a) whether grants for archaeologi-
cal excavations done by various Uni-
versities are given by the Department
of Archaeology;

(b) if so, what are the Universities
benefited and what is the amount
granted !0 each during the past five
Years:

(¢c) who are the experts in these
Universities so benefited:

(d) whether Government have fixed
any criteria for these grants;

(¢) which of the experts are also
members of the Central Advisory
Board of Archaeology and the Stand-
ing Committee of Central Advisory
Board:

(fy whether there is a proposal for
making these grants through Univer-
sity Grants Commission: and

(g) if the answer to part (f) above
be in the negative, the reasons for the
same?

" The Deputy Minister of Sclentific

Research ang Cultural Affairs (Dr.
M. M. Das): (a) Yes Sir.

(b) 1955-56 Nil

1956-57 Nil Rs.
1957-58 Calcutta University 2,500
175%- 59 AlhhnhrilJ University 6,000
Banarss University §,000
Calcutta University 6,000
1959-60 Nil

(c) The grants are given to the
Universities for conducting archaeolo-
Pcal excavation. Therefore, the ques-

2132
tion of benefiting individua)
does not arise.

(d) Yes, Sir,

(e) This does not arise as grants
are fnade to Universities and not to
any individual experts as such.

(f) No, Sir.

experts

(g) Because these are ad hoc grants
given  exclusively for conducting
archaeological excavations.

Rmmm of Worklng
Journalists Wage Committee

6‘1_8. Shri D. C. Sharma: Wil the
Minister of Labour and Employment
be pleased to state:

(a) the various newspapers against
the proprietors of whirh complaints
have been received up to this date to
the effect that they have not imple-
mented the recommendations of the
Committ~e regarding the wages of
working journalists from the date the
recommendations have taken effect;

(b) the action taken against each of
them; and

(¢) the exlent to which there has
been improvement in each case as a
result thercof?

The Deputy Minister of Labour
(Shri Abla Ali): (a) to (c). The im-
plementation of the recommendations
of the Committee is within the ‘State
sphere’. The available information is
given below:—

Andhra Pradesh .

One complaint has been received
from an individual working journalist
regarding fixation of his pay. The
matter has been taken up with the
management by the State Govern.
ment.

A few cases of non-implementation
have been noticed in flve establish-
ments and the matter is under in-
vestigation by the State Government.
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Madras.

The management of Ananda Vikatan
has not yet implemented the recom-
mendations and the workers have
therefore, been advised to make an
application for recovery of money due
1o them.

Maharashtra

Of the eight complaints received,
only one appeared to be genuine.
The management concerned is having
direct negotiations with the Union.

Uttar Pradesh

Twelve complaints were received
and appropriate action has been taken.

Wesi Bengal

One complaint was received and it
was referred to the Labour Court for
determination of the dues of the
working jourmalists.

Delhi

Seven complaints were received and
appropriate action taken on  each
CRBS.

Indiap Nationals in Laos

(Shri D. C, Sharma:
811, Shri P. C. Borooah:
’ ‘g]‘&rdu Igba! Singh:

Will the Prime Minister be pleased
lo state:

(a) the number of Indian nationals
residing in Laos at present; and

(b) whether they are suffering from
any disabilities?

The Prime Minlister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) The number of Indian
nationals residing in Laos, at present,
is estimated at about 100.

(b)Y As far as Government  are
aware Indian nationals residing in
Laos do not suffer from any special
disabilitiem
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Code of Discipline

618. Shri D. C. Sharma: Will the
Minister of Labour and Empiloyment
be pleased to state:

(a) the number of complaints re-
ceived by Government since Septem.
ber, 1860 from employers charging the
labourers for violation of the Code of
Discipline; and

(b) the action taken on all those
camplaints?

The Deputy Minister of
(Bhri Abld Ali): (a) 41.

Labour

(b) (i) In 19 cases violations of the
Code were brought to the notice of
the parties concerned or their Central
Organisations.

(ii) In 3 cases parties were brought
together and settlements reached.

(iii) 3 complaints were not sub-
stantiated on enquiry.

° (iv) 11 cases, being in the State
sphere, were referred to the respective
State Governments for action.

(v) 5 complaints are under investi-
gation,

Export of Ollseeds and Oil Cakes

{ Shri Ram Krishan Gupta:
619, Shri Wodeyar:
Shri Agadi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that out-
look for export of oilseeds and ofl
cakes is better;

(b) if so, the naturc of steps taken
to increase export of these commeodi-
ties;

(¢) the total amount earned by ex-
port during 1960-61 so far; and

(d) the names of the countries to
which exported?

The Depu'y Minister of Cemmerce

and Industry (Shri Satish Chandra):
{a) and (b). Oilseeds are not allowed
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export as a general policy in the in-
teres: of the crushing industry in the
country. Sma.]l quantities of H.P.S.
ground-nut for which there is special
demand from the UK, Netherlands
and Canada for eating purposes and
for use in confectionary and minor
oilseeds namely, niger and kardi are
allowed expnori. Small quantities of
sesamum seed are also allowed ex-
port. Export of groundnut expeller,
linseed and copra oilcakes is allowed
on quota basis. Export of other oil-
cakes ig licensed liberally. There is
good demand for certain oilseeds and
»i] cakes in forcign countries but ex-
ports depend on available surpluses
and competitive prices.

(¢) The total value of export of oil-
s¢eds and oilcakes in April-November
1960 amounted 1o Rs. 10.4 crores.

(d) Oilseeds and oilcakes were
mainly exported to UK., Canada,
Germany W., Netherlands, Czecho-
slovakia, Poland, Belgium. Denmark
#nd Yugoslavia.

Indian Embassies and Misslons abroad

620, Shri V. P. Nayar: Will the
Prime Minister be pleased to state:

(a) the total number of Class 1
officers of the Government of India
serving as on lst January, 1961 in the
Indian Embassies and High Commis-
<ions abroad; and

(b) the total foreign exchange al-
lowed for such officers during the
vear, 19607

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) The total number of such
officers was 356.

(b) Information is being collected
and will be laid on the Table of the
House.

Printing and Writing Paper Factories

621, Shri Pangarkar: Will the Min-
ister of Commerce and Industry be
Dleased to state:

(a) whether it is a fact that the
qQuestion of setting up some factories
in private sector in Maharashtrs for

manufacturing printing and writing
paper is under consideration, and

(b) if so, the progress so far made
in this connection?

The Minister of Industry (Shri
Manubhaj Shah): (a) and (b). Out of
the applications so Tar received under
the Industries (Development and Re.
gulation) Act for licences for the es-
tablishment of industrial undertakings
in Maharashira State for the manu-
facture of paper, seventeen have been
licensed and 5 are still under con-
sideration.

Leather Industry in Madras

622, Shri Pangarkar: Will the Min-
ister of Commerce and Industry be

pleased to state:

(a) what specific steps have been
taken to develop the leather industry
in Madras during the year 1860-81 s0
far; and

(b) the total funds allocated to
Scheduled Caste organisations during
the above period for encouraging to
take to the leather industry?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). A
gtatement is laid on the Table. [See

Appendix I, annexure No. 102].
Cottage Indusiries in Madras
Pangarkar: Will the Min-
istﬁ';f“cr:nmem and Industry be
pleased to state:

(a) whether there is any proposal
to set up an emporium for cottage in-
dustries in Madras;

(b) whether this has been finalis-
ed; and

(c) if so, when it will be set up and
at what place?

cottage industries in Madras with
Centra) assistance, In addition to the

following which are alresdy function-
ing there:
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1, Cottage Industries Sales Em-
porium, Madras.

2, Handicrafts Emporium, Madras.

3. Victoria Technical Institute,
Madras.

4 Khadi Gramodyog Bhavan
Madras.

5. Handloom House, Madras.

8. Coir Show Room and Sales
Depot, Madras.

7. ‘Lilliput’ Small Scale Industries
Emporium, Madras.

(by and (c). Do not arise.
Handloom Industry of Maharashtra

624. Shri Pangarkar: Will the Min-
ister of Commerce and Indusiry be
pleased to state:

(a) whether it is a fact that hand-
loom industry of Maharashtra is los-
ing export market to U.S. since 1959,

(b) if so, the reasons therefor; and

(c) the means so far adopted 1o
gain over export market to U.S.”

The Minister of Industry (Shri
Manubhai Shah): (a) Government
have no information, as figures of ex-
port of handloom cloth are maintained
only on an All India basis.

(b) Does not ar::e.

(e¢) Does not arise.

Public Sector Enterprises

625. Shri Harish Chandra Mathur:
Will the Minister of Commerce and
Industry be pleased to state whether
an up-to-date statement of the Direc-
tors of wvarious public sector enter-
prises will be laid on the Table stating
the period for which the present Dir-
ectors have been on the Board?

The Minister of Industry (Shri
Manubhai Shah): All the latest
Annual Reports of the public sector
enterprises—Corporations or Com-
panies—are laid on the Table of the
House by the respective Ministries.
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These reports contain the names of all
the Directors. If, however, the
Hon’ble Member desires to have the
latest list of any particular Corpor-
ations or Companies, which he has in
mind, I will be glad to furnish the
same.

Middle and Low Income Group Hous-
ing Schemes in U.P.

626. Shri Sarju Pandey: Will the
Minister of Works, Housing and Sap-
ply be pleased to state:

(a) the amount of loan given year-
wise to U.P. under the middle and low
income group housing schemes during
the Second Five Year Plan period so
far; and

(b) the number of the houses con-
structed so far?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) and (b). A statement
showing the required information is
laid on the Table. [See Appendix I,
annexure No. 103].

Local Development Works in Uttar
Pradesh

[ Shri Sarju Pandey:

\ Shri Kalika Singh:

Will the Minister of Planning be
pleased to state:

(a) the total amount allocated to
U.P. for the local development works
during 1956-57, 1957-58. 1858-58 and
1959-60; and

627.

(b) the amount utilised by the Staie
in these respective years?

The Deputy Minister of Planning
(Shrel 8. N. Mishra): (a) The follow-
ing amounts were allocated to TUP.
for local development works:—

Year Amount
(Rs. in lakhs).
1936-57. 87-50
1957-58. 113-41
1958-59. T4-47

1959-80. 71-25
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(b) As reported by the State Gov-
ernment the following amounts were
utilised :—

Year. Amount
(Rs. in lakhs)

1956-57. 102-224
1957-58. 106-183
1858-59. 75627
1958-60. 66-124

Production of Khadi in UP.

628. Shri Sarju Pandey: Will the
Minister of Commerce and Industry
he pleased to state:

(a) the quantity of Khadi produced
in U.P. State during 1860-61 (month-
wise); and

(b) the target fixed for the produc-
tion of Khadi during 1861-627

The Minister of Industry (Shri
Manubhai Shah): (a) On the basis of
the information so far received, the
production of Khadi in UP. State
during 1960-81 has been as follows:—

Month Production
(in sq. yards)

-ﬂ.pnl . 7,18,325
Ml}' " 71'?0!67?
;une . R,29,367
uly . 9,03,604
August . 12,40,637
September 13,34,742
October . 14,19,536
November 15,07,404
December 1,52,224
Totar . . 88,76,036

(b) No target for the production of
Khadi during 1961-62 has been fixed
<0 far.

Slam Clearance in Himachal Pradesh

€29. Shri Daljit Singh: Will the
Minister of Works, Housing and
sﬂlﬂy be pleased 1o state:

(a) the amount allocated for slum
clearance in Himachal Pradesh during

the Second Five Year Plan period;
and

(b) the schemes on which the
amount has been spent?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) and (b). The Himachal
Pradesh Administration are neither
implementing the Slum  Clearance
Scheme nor has any amount been
specifically earmarked for them under
the Scheme during this period.

Small Scale Industries in Himachal
Pradesh

630. Shri S. N. Ramaul: Will the
Minister of Commerce and Industry
be pleased to state:

(a) how much quota of steel, brass,
zinc and wool was allotted by Hima-
chal Pradesh Administration district-
wise for small scale industries during
1958-59, 1959-60 and 1960-61 to guota-
holders;

(b) the names of the quota-holders
and the quantity of material supplied
to cach of them;

(c) how much finished goods the
quotaholders manufactured each year
against the quota supplied to them;
and

(d) the number of labour employed
by them in their factories?

The Minister of Industry (Shri
Manubhai Shah): (a) to (d). It is not
possible to collect all this information,
If however, the hon'ble Member
desires to have any information with
respect to any particular unit or units,
I would be glad to supply the same.

Tea Crop

631. Shri Rameshwar Tantia: Will
the Minister of Commerce and Industry
be pleased to state:

(a) whether the crop of tea was less
during 1959,

(b) whather one of the reasons of
the lesser crop is short supply of
fertlizer; and

(c) the reasons of less supply?
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The Deputy Minister of Commerce
and Industry (Bhri Satish Chandra):
(a) No, Sir. Production of tea in
India during 1959 was 719:68 million
Ibs. as against 717°00 million 1bs. in
1058 and 685-20 million lbs. in 1857,

(b) and (c). Do not arise.
Colrolite

[ Shri Ram Krishan Gupta:
"\ Shri Pangarkar:

Will the Ministor of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No. 44 on the 14th November, 1960 and
stale the nature of progress made so
far in completion of investigation for
the industrial and commercial use of
substance known as ‘Coirolite’?

The Minister of Industry (Shri
Manubhai Shah): The possibility of
alopting the laboratory method used
in the preparation of “Coirolite” for
the industrial production of the
material has been examined, it is
observed that the cquipment that is
presently being used by the Plastic
Indusiry requires to be  modified
before proceeding with commercial
exploitation of the process. The
question of meodification of equip-
ment is receiving the attention of the
Central Coir Rescarch Institute.

632,

Automobile Industry

633. Shri Harish Chandra Mathur:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether measures suggesied by
Jha Committee for putting existing
automobile industry on sound lines
have been finally considered by Gov-
ernment; and

(b) if so, what decisions have been
taken in 1 matter?

The Minister of Industry (Shrl
Manubhal Shah): (a) Yes, Sir.

(b) Government's decisions on the
various recommmendations and sugges-
tion of the Jha Committee were an-
nounced in the Ministry of Commerce

FEBRUARY 28, 1961

Written Answers 2142

& Industry Resolution No. AE. Ind.-
1(90) /60, dated the 6th September,
1960. The Resolution was laid on the
Table of the Lok Sabha on the same
day.

Industrial Estates

634, Shri Harish Chandra Mathur:
Will the Minister of Commerce and
Industry be pleased to state:

(a) how many sheds in Industrial
estates have gone into  production;
and

(b) whaut is the total outlay, produc-
tion and ¢mployment?

The Minister of Industry (8hri
Manubhai Shah): (a) and (b). In the
50 Industrial Estates which have start-
ed functioning 1016 sheds have gone
into production. The outlay on the
construction of these estates is Rs. 8+87
crores. The estimated annual produc-
tion of the Industrial Units in these
estates is Rs. 11°46 crores and the num-
ber n’ per:ons employed is approxi-
malely 13600
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Rural Housing Programme

636, Shri Kodiyan: Will the Minister
of Works, Housing and Supply be
pleased to state:

(a) what steps have been taken by
Government to intensify the rural
housing programme during the Third
Plan; and

(b) the amount to be spent in this

respect?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) and (b). The amount to
be spent on rural housing during the
Third Plan period will be known only
when the Plan  is  finalised. Efforts
are, however, being made to obtain
the maximum possible funds for this
purpose, consistent with the claims of
other Development programmes and
keeping in view priorities to be
aceorded.

The steps necessary to intensify the
rural housing programme during the
Third Five Year Plan would depend
on the quantum of funds that may be
actually made available for the pur-
pose. Some of the mere important
aspects of the rural housing program-
me, which will have to be given grea-
ter attention during the Third Plan
period are, however, indicated in
section 4 of chapter V1 of the “Third
Five Year Plan—A Draft Outline”,
which observes:

“Under the third Plan, it will be
essential to link up the scheme
more closely with the com-
munity devclopment move.
ment and to give greater at-
tention to the setting up of
brick kilns, manufacture of
building components, exten-
sion of area for building new
houses and improvement of
housing conditions for agri-
cultural workers, specially
landless. The organisation for
providing technical assistance
should be strengthened”

Power Houses Maintained by
CP.W.D,

637, Shri Tangamani: Will the Mi-

nister of Works, Housing and Supply
be pleased to state:

(a) the places where the Power
Houses are maintained by the Central
PW.D.,; and

(b) the number of workmen, ac-
cording to each category of post, em-
ployed in every Power House separa-
tely?

The Minister of Works, Housing
and Supply (Dr. K. C. Reddy): (a)
and (b). A statement giving the
required information is placed oa the
Table of the Sabha. [See Appendix I,
annexure No. 104].

Indian Nationals Kidnapped by
Pakistanis
638 J Shri Assar:
" \ 8hri Vajpayee:

Will the Prime Minister be pleased
to refer to the reply given to  Un-
starred Question No, 1823 on the 16th
December, 1960 and state the pro-
gress made up till now to get back the
remaining two Indian nationals who
were kidnapped by the Pakistanis on
West Bengal-East Pakistan border?

The Prime Minister and Minister of
External Affairs (Shri Jawsaharlal
Nehru): The East Pakistan authorities
have alleged that these two persons
were arrested by them for attempting
to smuggle jute and paddy from Pak-
istan The Deputy Commissioner,
Jalpaiguri, has suggested to his coun-
terpart in Pakistan that a Joint En-
quiry be held as to the circumstances
leading to the apprehension of these
Indfan nationals.

Nagas
{ 8hri Ramji Verma:

639. ! Shri Sampath:
Shri 8. A. Mehdi:

Will the Prime Minister be pleased
to siate:

(a) whether it is a fact that Naga
hostiles killed a Naga woman pro-
ceeding from Mao to Khuzama on the
17th December, 1960 at Imphal;
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(b) whether it is a fact that this
Naga woman was killed in an ex-
<hange of fire between the Army
Patrol and the Naga Hostiles: and

(c) the details of the incident?

The Prime Minister and Minister of
Externa] Affairs (8hri Jawaharlal
Nehru): (a) to (¢). On the 17th De-
cember, 1860, the hostiles fired two
rounds in the direction of a Road Pro-
tection Party just outside Khuzama
village in Nagaland near Manipur
border. One woman who was on her
way from Mao village in Manipur to
Khuzama was injured by the hostile
fire and subsequently died of the in-
jury.

FEBRUARY 28, 1961

Written Answers 2146
Accommodation for Government
Employees

640, Shri V. P. Nayar: Will the Min-
ister of Works, Housing and Supply
be pleased to state what progress has
been made in 1960 as compared to
1858 and 1959, in respect of providing
Government Quarters for Class IV em-
ployees and other employees drawing
below Rs. 500 per month in Delhi and
New Delhi as compared to those draw-
ing Rs. 500 and above?

The Minister of Works, Housing and
Supply (Dr. K. C. Reddy): The state-
ment below gives the position in res-
pect of general pool accommodation at
Delhi/New Delhl.

1958 1959 1960
T Availa- o Av;iln- . Avuila-
Demand  bility Demand  bility Demand  bility

(1) C s IV emaloyeas . 17,4514 6,552 17,454 6,726 19,255 7,859
() Other employees draw-

ing less than Rs. soo0

per month, 16,267 16,751 36,267 16,483% 47,597 17.148
(¢) Bmnloyees  drawing 4,624 2,263 4.604 2,759 5,078 2,782

Rs. Soo and ahove per month

*The figures of availability for theyear 1859, against item (b), are less
than the corresponding figures for theyear 1858 due to the fact that certain
quarters of classes to which employees drawing less than Rs. 500.- per month
arc entitled were upgraded to higherclasses along with the similar upgrad-

ing of other residences.
Small Scale Industries in Orissma

641, Shri Chintamoni Panigrahi: Will
the Minister of Commerce angd Indus-
try be pleased to state:

(a) whether any small scale indus-
tries in Orissa have received credit
facilities from the State Bank of
India under its “Pilot Scheme" so far;

(b) it so, what are those small scale
industries;

(¢) whether Builders’ Hardware,
Padlocks, Agricultural implements,
Bicycle and Paints industry in Orissa

have received any encouragement by
now; and

(d) if so, the nature of encourage-
ment given so far?

The Minister of Industry (Shri
Manubhal Shah): (a) to (d). A state-
ment is laid on the Table. [See Ap-
pendix I, annexure No. 103]. The
pilot scheme having proved success-
ful and useful, the scheme now applies

to al] the branches of the
State Bank of India in all parts of the
country.
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(Shri Chintamoni Panigrahi:
Shri A. K. Gopalan:
Shri M. K, Kumaran:
Shri Warior:

642. J Shri Kodiyan:

| Shri Punnoose:
Shri 5. M. Banerjee:

, Sardar Igbal Singh:

|_ Shri Kalika Singh:

Will the Minister of Planmning be
nlvared to state:

(a) whe.her the ceiling of outlay for
‘he Third Five Year Plan for each
statey has been fixed;

(L) if so, what would be the total
Third  Plan outlay for each State
agarnst its priginal demand;

te) the major heads on which the
val outlay has been distributed for
varh State; and

(d) whether any individua] State
will be permitted to enhance its out-
ay, if 11 agrees to increase iis re-
-uurces?

The Deputy Minister for Plaaning
(Shri §. N. Mishra): (a) to (¢). The
Third Plan outlays for Stales have
heen approved by the National De-
velopment Council vide their resolu-
tion of January 14, 1961. A statement
indicating the oullays together with
4 copy of the resolution of the National
Development Council are placed at
the Table of the House. [See Ap-
vendix I, annesure No. 108].

«dy This is the general approach,
but in each case the proposal requires
rareful consideration.

Survey of Coir Industry

643 Shri P. C. Berooah; Will the
Minister of Labour and Empieymest
Y pleased to state:

‘27 whether an inquiry has of late
wen conducted into the conditions of
‘abe:ir emploved in ‘he cor indus'ry:

¢ (A LSD—6.

(b) if so, what are its findings; and

(c) what ways and means have
been suggested to improve their lot?

The Deputy Minister of Plansjag,
Labour ang Employment (Bhri L.
N. Mishra): (a) to (c). In 1960 the
Director, Labour Bureau, Simla con-
ducted an enquiry into the condit.ons
of labour in the Coir industiry on a
sample basis for bringing upto date the
data contained in the reports of the
Labour Investigation Commitiee. The
findings of the enquiry were published
in the December, 1960 issue of the
Indian Labour Journal, copies of
which are available in the Parliament
Library. The object of such enquiries
is to collect factual information re-
lating to labour conditions, which
would be avallable to the appropriate
authorities for further consideration of
the problem.

National Produativity Counci!

644. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
bhe pleased to state:

(a) whether seminars on manage-
ment development were held at some
of the important industrial centres in
the country in January-February this
year under the auspices of the National
Productivity Council;

(b) if so, where; and
(c) how many?

The Minister of Indusiyy (Shri
Manabhai Shah): (a) Yes, Sir.

(b) Kanpur, Bombay, Madras,
Cochin, Calcutta, Delhi, Jullundur,
Cuttack, Poona, Kolhapur and
Bangalore.

(c) Thirteen
Travelling Allowanos o Refugees
freen Amsam

¢15. Shri P. C. Boreoah: Wi'l the
Minister of Rehabliitation and
Minerity Affairs be pleased to state:

(a) whether the Union Government
proposed payment of some travell:ng
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allowance to the refugees fiom Assam
by the Government of Assam;

(b) if g0, to what extent; and

(¢) how many families were to re-
ceive the proposed travelling allow-
ance? . al

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) and (b). At a meeting
held on the 30th December, 1960 bet-
ween the Union Minister of Rehabili-
tation, Minister of Rehabilitation,
West Bengal, and the Finance Minis-
ter of Assam, it was decided that
when the eligible migrants from Assam
who are in camps in West Bengal go
back to Assam, they wi!l be given:—

(i) free railway warrants,
(it» journey allowance, and

(iii) dispersa]l doles.

(c) The number of families in
camps in North Bengal is reported to
be about 6000. Those families which
are declared eligible and return to

Assam will be entitled to the bene-
fits mentioned in (a) and (b) above.

Manufacture of Automobile Paris

646. Shrimati Renuka Ray: Will the
Minister of Commerce and Industry
be pleased to state:

(a) how long it will take for all
major component parts of automobiles
assembled in India to be manufactur-
ed here; and

(b) the total quantum of foreign
exchange resources that is now being
utilised for importing component
parts of automobiles assembled or
partly manufactured in India?

The Minister of Industry (Shri
Manubhal Shah): (a) All the major
components of automobiles with the
exception of a few proprietary items
like carburettors and distributors are
expected to be manufactured indigen-
ously by 1963

(b) The foreign exchange alloca-
tions currently made to the automobi'e
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manufacturers and automotive diesel
engine manufacturers for the import
of component parts for the manu-
facture of automobiles in the country
are of the order of Rs. 30 crores per
annum.

Licences for new Industries

647 Shri 5. M. Banerjee:
' Shri Tangamani:

Wi.l the Minister of Commerce and
Industry be pleased to state:

(a) the names of the business firms
who have been given licences for the
establishment of new industries in
1960;

(b) names of those who are io be
given licences during 1961; and

(c) the basis on which licences have
been granted?

The Minister of Industry (Shri
Manubhai Shaly: (a) The lists of the
iicences—new and for expansion—
issued every month are published 1n
the Journa] of Industry and Trade
which gives inter alin names of the
parties also. Copies of these Journals
are available in the Parliament
Library.

(b) Licences under the Act are
granted after examination of the ap-
plications actually made for the pur-
pose. It is not poasible to forecast
the names of the units to be licen o
during 1961.

(c) Licences are granted on the
basis of applications made. The fac-
tors taken into consideration are the
demand and supply position of the
product to be manufactured, the tech--
nical and financial soundness of the
scheme, imports involved, export
potentialities, cholce of location with
regard 'o regional development. rnaw
material, water, power and transport
facilities.
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Hindustan Machine Tools, Bangalore

648. Shri 8. M. Banerjee: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether production has been
increased during 1960 in  Hindustan
Machine Tools Ltd., Bangalore;

(by if so, to what exlent;

(e¢) how it vompares wilth 1959
figures; and

(d) whether any new item is Lo be

introduced  for production  during
19617
The Minister of Industry (Shri

Manubhaj Shah): (a) to (c). Yes, Sir;
948 machine tools were produced dur-
ing 1860 as against 616 in the vear
1959.

(d) During the year 1961 a high-
speed Turret lathe and its associated
family of lathes are contemplated for
manufacture.

Perfumes

649. Shri V. Eacharan: Will ‘the
Minister of Commerce and Industry
be pleased to state:

(a) the total output of perfumes

during the year 1960; and

(b)Y whether the  production was
purely indigenous or with any foreign
collaboration?

The Minister of Indastry (Shri
Manobhai Shah): (a) The total out-
put of the perfumes in the vear 1960
was 95140 kg.

(b) Partly indigenous and partly
with foreign collaboration.

Dipioma Holders in Journalism

650. Shri M. B. Thakore: Wil the
Minister of Labour and Empiloyment
be pleased to refer to the reply géven
to Unstarred Question No. 2150 on
the 21st December, 1960 and state:

(a) whether the holders of diploma
in journalism are employed in gov-
ernment service;

(b) if so, the details thereaf: and

(c) if not, the place and nature of
employment and the scale of pay?

The Deputy Minister of Labour
(Shri Abid Al): (a) Yes.

(b) Diploma in journalism is pre-
scribed as a qualification for employ-
ment in posts such as Publicity Offi-
cer, Field Exhibition Officer, Sub-
Editor, Journa'ist, Information Assis-
tant, Documentation Assistant, etc.

(¢) Does not arise,

Hindu Displaced Persons Occupying
Muslim Property

651. Shrimati Ila Palchoudhuri: Will
the  Prime Minister be pleased 1o

state:

(a) whether it is a fact that an en-
quiry was made under the Evacuee
Property Act in connection with com-
plain's made by Muslim citizens of
West Bengal that their property had
been taken over by Hindu migranis
from East Pakistan;

(b) if so, what was the number of
complaints made and how many of
them were found to be genuine:

(¢) action taken to restore the pro-
perties to the Muslim owners;

(d) whether it is also a fact that
steps to solve the problem arising out
of Eas! Pakistan refugees squatlng
upon houses of Hindus and Muslims
in various par:s of West Bengal are
under the consideration of the Gov-
ernment of India; and

{e) if so, details thereof and pro-
gress made in connection therewith?

The Prime Minister and Minlster of
External Affairs (Shri  Jawaharial
Nehru): (a) and (b) Under the West
Benga! Evacuee Property Act of 1831
which regulates the restoration of
propertier to Muslims who had left
for East Pakistan in 1850 but returned
to India by the 31st March, 1851,
35.349 applications were received upto
June, 1960 Of these 12808 casex
werre found tn be genuine

(c) Of the 12808 genuine casex,
properties have been restored in
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12,550 cases. In most of the remaining
258 cases, restoration of possession
has been ordered, but implementation
has not been completed pending ar-
rangement of alternative accommod-

ation for the refugees occupying the
premises.

{d) and (e). The restoration of such
properties is regulated by the Rehabi-
litation of Displaced Persons and
Eviction of Persons in Unauthorised
Occupation of Land Act of 1951,
There are 834 such properties belong-
ing to Muslims, at present occupied
by 5,257 families, and 941 such pro-
perties belonging to Hindus and others
at present occupied by 14,335 families.
It has been decided to have a detailed
survey of all these properties, to be
completed within a month ar so, after
which the several aspects of the ques-
tion will be examined.

L.LC. Funds for Housing Schemes

652. Shri Ram Krishan Gupta: Will
the Minister of Works, Housing and
Supply be pleased to state the result
of efforts made to secure additional
funds for middle income group hous-
ing schemes from the Life Insurance
Corporation during 1960-81 so far?

The Deputy Minister of Works.
Housing and Bupply (Bhri Anll K.
Ohanda): It has not been found neces-
sary to approach the Life Insurance
Corporation for additional funds for
the Middle Income Group Housing
Scheme during the current financial
voar, as the amount of Rs. ? rrores al-
readv made available bv the Cor-
poration was enough to satisfy the
total demand of the States for loan
amistance under this Scheme for this
vear.

Eficiency Code

¢53. Shri Ram Krishan Gupta: Will
the Minister of Labeur and Emsilev-
ment be ploated 'o refer to the replv
given tn Unstarred Question No 1047
on the 30th November 1960 and state
the nature of progress made o far in
rxuv'oring the meanc fo- reali~ing the
objectives regarding Efficiency Code?
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The Deputy Minister of Labeur
(Shri Abid All): A report on the
basis of the replies received to the
questionnaire is under preparalion by
the Committee,

Demarcation of Rajasthan-West
Pakistan Border

654. * Shri Ram Krishan Gupta:

"\ Bhri D. C. Sharma;

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 579 on the 30th Novem-
ber, 1960 and state the progress made
so far in the demarcation of Rajas-
than-West Pakistan border?

The Prime Minmister and Minister
of External Affairs (Shri Jawaharlal
Nehru): Out of a total length of
about 644 miles of this border, about
355 miles have been demarcated by
placement of boundary nillars.

Bridge Construction Works in Tripura

655, Shri Dasaratha Deb: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state:

(a) whether any amount has becn
sanctioned by the Rehablitation
Ministry for undertaking the bridge
construction works on the road from
Kanchanpur bazar to Jagadbandhu-
bari in Tripura;

tb) if so, the amount so far grant-
ed in this matter:

(¢) the type of bridges that are ex-
pecled to be constructed; and

(d) whether tender is going to be
invited to underiake the construction
works or the same are to be carried
out by negotiation with some con-
tractors?

The Minis er of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanaa): (a) Yes.

tb) Rs. 3,58,000.00
(c) Semi-permanent timber bridges.

(d) Tenders werc invited and work
has been awarded (o the Jlowest
tenderer
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Small Scale Indusiries in Madhya
Pradesh

656, 8hri Kunhan: Will the Minis-
tsr of Cemmerce and Industry be
pleased to state:

(a) the amount of allocations for
the development of small scale indus-
tries in Madhya Pradesh during the
Second Five Year Plan period so far;
and

(b) the progress made so far in this
respect?

The Minister of Industry (Shri
Manaobhaj Shah): (a) and (b). The
funds released, to the State Govern-
ment of M.P. for the first four years
of the Second Five Year Plan ending
31st March, 1980 and the expenditure
incurred upto 30th September, 1960
are given below:

Ri. in lakhs

Amount released Bxpenditure
incurred

Gramt  Loan
Small Scale
Industries 26.66 <9.93 60-47 (includ-
ing State
share)
Industrial
cs . o 46.41 0 43452

For 1960-61 funds will be released
by the middle of March, 1961.

The schemes taken up are making
satisfactory progress. Training in 18
cenires, under the schemes technical-
|y approved by the Government of
India have been started. The im-
portant schemes of wood preservation
at Indore, the Cycle Parts Factory at
Guna, the pressed Metal Industry at
Vidisha and the Umbrella Ribe Fac-
tory at Mhow continued to make
satisfactory progress

It was contemplated to construct 12
Industrial Estates in the Second Five
Year Plan. The Industrial Estates at
Indore, Gwallor and Bhopal have al-
ready started functioning and the cor
struction work of the Burhanpur
Estate is completed and that of Jabal-
pur Estate is also almost compieted.
The construction work of the Estate
st Raipur has corse upto roof level
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and that at Sagar to plinth level,
The preliminary work for the Indus-
trial Estates at Ratlam, Bilaspur,
Durg and Satna have been completed.
The Industrial Estate at Ujjain will
be constructed by a Coop. Society
formed for the purpose.

Staff of ALR.. Gauhati

657. Shri A, K, Gopalan: Will the
Minister of Informaidon and Broad-
casting be pleased to state:

{(a) whether it is a fact that some
members of the All India  Radio,
Gauhati (Assam) found it difficult to
go to Radio Station and left Gauhati
during the riots in Assam in  July,
1960:

(b) 1if so, their number;

(c) whether from other stations of
All India Radio, staff members were
transferred to work in Gauhati: and

(d) if so, from where?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) Yes,
Sir.

(b) 44.
(c) Yes, Sir.

(d) Staff were transferred from
Calcutta, Cuttack, Srinagar, Lucknow,
Dharwar, Jullundur, Ranchi and
Bombay Stations of All India Radio.
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South Indian Plywood Manufacturery’
Association

659. Shri Muhammed Elias: Will
the Minister of Commerce and Indms-
try be pleased to refer to the reply
given to Unstarred Question No. 47
on the 14th November, 1960 and state:

(a) whether Government have since
received any report from the delega-
tion sponsored by South Indian Ply-
wood Manufacturers’
Calicut;

{b) if so, the suggestions made; and

(c) the decision taken thereon?

FEBRUARY 28, 1861
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The Minister of Industry (Shri
Manubhai Shah): (a) An interim Re-
port has been received. The Asso-
ciation have promised to send a second
report containing concrete proposals
for accelerating exports which |is
awaited.

(b) The suggestions made in the
interim Report are:

(i) Every factory should set apart
a minimum of 10 per cent of
its tea chest production for ex-
port.

(1i) The Association should take
up the responsibility of col-
lecting the panels from mem-
bers and sending them on to
Colombo, as that would give
the importers a guarantee.

(iii) The price of a set of tea
chest in Ceylon would be
about Rs. 2 less than indigen-
ous cost of production. To
cover the difference, Govern-
ment should make available
timber at a workable price.

(iv) India should import Jarger
quantities of copra and areca-
nuts from Ceylon and, in re-
turn, Ceylon should import
larger quantities of tea chests
from India,

(c) The matter will be gone into in
details on receipt of the Second Re-
port which the Association have pro-
mised.

Zircon

660, SBhri M, R Krishna: Will the
Minister of Commerce and Industry
bz pleased to state:

(a) whether it is 8 fact that a large
quantity of Zircon is imported for
foundries in this country;

(b) what is the annual import and
at what cost; and

(c) whether it is a fact that Rutile,
a substitute for Zircon, is available in
the country in abundance?

The Minister of Indmsiry (Shri
Manubhaj Shak): (a) No. Sir.
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(4) Does not arise,
{¢) Yes, Sir.

Barium Chemicals Factory im
Andhra Pradesh

661, Shri Rami Reddy: Will the
Minister of Commerce and Industry
be plcased to state:

(a) whether there is a proposal to
set up a Barium Chemicals Factory
at Dornakal in Andhra Pradesh;

(b) if so, the products proposed to
be produced there; and

(¢) the cost and capacity of the
factory?

The Minister of Industry (Shri
Manuobhai S8hah): (a) Yes, Sir.

(b) Blanc Fixe (Pigment Quality)
Barium Chloride (Technical)
Quality)
Barium Chloride (B.P. Quality)
Barium Sulphate (B.P. Quality)
Barium Nitrate
Barium Carbonate
Brium Sulphide
Barium Hydroxide.
(¢) The approximate cost would be
Rs. 50 lakhs. The capacity of the
project is to manufacture 4850 tons of

different Barium Chemicals per
annum,
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Indian Embassy in Nepal

663, Shri Assar: Will the Prime
Minister be pleased to state:

(a) whether it is a fact that one of
our Embassy Officers in Kathmandu
(Nepal) was manhandled there by the
people in December last year;

(b) if so, the reasons thereof and
the name of the official;

(c) whether it is a fact that the
Nepali press and the Nepal Govern-
ment have suggesied for the recall of
that official; and

(d) if so, the reaction of Govern-
ment thereto?

The Prime Minisier and Minister
of External Affairs (Shri Jawsharial
Nehru): (a) and (b). A report had
appeared in a section of the Nepalese
Press alleging that an officer of the
Indian Embassy at Kathmandu was
assaulted. The allegation was totally
false and a contradiction was issued
by the Embassy.

(c) and (d). It is true that certain
Nepalese papers suggested the with-
drawal of the officer but no such
suggestion has been received from
the Government of Nepal,

Demonstration against Planning
Minister iIn Gujarat

Shri Raghunath Singh:
084. . Shri M. B. Thakore:
| Shri P. C. Borooah:

Will the Minster of Planning be
pleased 1o state.

(a) whether there was a demons-
tration at Modasa (Gujarat) against
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the Planning Minister and many per-
sons were arrested; and

(b) if so, the cause of demonstra-
tion?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) Yes, Sir.
There was a demonstration at Modasa

(Gujarat) and a few persons werce
arrestvd.

(b) The causr of demonstration was
the Udaipur-Himmatnagar Railway
alignment.

.Sulwly of Stationery to District
Central Excise Office, Satara

665, Shri Assar: Will the Minister
of Works, Housing and Supply be
pleased to state:

(a) whether it is a fact that sta-
tionery is not supplied to the District
Central Excise Office and their
branche¢s of Satara Distt. (Maha-
rashtra) for the last two years:

(b) if so, the reasons therefor;

{c) whether it is a fact that sta-
tionery for the vear 1958-59 was lost
in transit in Railway; and

(d) if so, the resson why another
stationery was not supplied?

The Minister of Works, Housing
and Supply (Dr. K, C. Reddy): (a)
No. Indents sent by the Superin-
tendent, Central Excise, Satara Dis-
trict for the years 1058-59 and 1080-80
were complied with by the Gov-
ernment of India Stationery Office,
Calcutta to the extent possible. The
subordinate offices under him are, not
entitled to place indents direct on the
Stationery Office.

(b) Doea not arise.

(c) No such loss has been reported
to the Government of India Stationery
Office. Calcutta.

(d) Does not arise.
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Newsreels in Urdu

666, Shri H. N, Mukerjee: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that the
Films Division is under orders to ex-
clude Urdu from the list of thirteen
languages in which newsreels are to
be made; and

(b) if so, the rcasons for such ex-
clusion?

The Minister of Informatiom and
Broadcasting (Dr. Keskar): (a) No,
Sir.

(d) Does not arise.

Tea Cultivatien

€67, Shri J. B. S, Bist: Will the
Minister of Commerce and Industry
be pleased to state:

(8) whether any scheme has been
framed for encouragement of Tea cul-
tivation in hill areas of U.P., Punjab
and Himachal Pradesh; and

{b) the total acreage under tea in
the hill areas of UP.?

The Minister of Commerce (Shri
Kannnge): (a) Neither Government
nor the Tea Board have received any
schemes from the Governments of
U.P. and Himachal Pradesh for the
cncouragement of tea cultivation in
their areas. As regards Punjab, the
State Government have recently for-
warded to the Tea Board a flve-year
research scheme for the development
of tea culture in the hilly areas of
the State with financial assistance
from the Tea Board. The scheme is

at present under examination by the
Board.

More than the expansion of tea
areas, what is needed is improvement
of the quality of tea produced in
these areas, for which steps are being
taken by the Board.

(b) 5092 scres as on 3ist  March,
1980.
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Silk Industry in U.P.

668, Shri J. B. S. Bist: Will the
Minister of Commerce and Industry
be pleased to state:

ta) whether the Silk Board has con-
sidered the question of developing
Silk Industry in lower hill regions ad-
joining the Himalayan region of U.P,;
and

(by il not. the reasons therefor?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir.

(b) Does not arise.

Actual User Licences

889, Shri Kalika Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the specific grounds on which
the Chief Controller of Imports and
Exports revalidates Actual User
Licences;

(b) the reasons as to why port
licenzing authorities have been autho-
rised to revalidate actual user licenc-
€: in some CASES;

(¢) the percentage of actual users’
iicences revalidated by the Chief Con-
troller te total Actual User Licences,
both in terms of numbers and values,
during the years 1958, 1059 and 1960;
and

(d) the same percentage regarding
revalidation by port authorities?

Tiee Mimister of Commerce (Shri
Kanungo): (a) Actual Users’ licences
are revalidated by the Licensing
Authority when he is satisfied, on the
basis of the original documents pro-
duced before him, that

(1) although the Actual Users had
taken all possible measures
to effect shipment within the
period of the validity of the
licence, the goods ecould not
be shipped for ressons be-
yond the contro] of the im-
porters as wall as shipper
abroad; and

(2) the refusal to grant extension
will cause real hardship and:
dislocation in the normal pro-
duction programme of the
licencee.

tb) Port licensing Authorities al-
ready had powers for revalidation of
actual user licences issued by them
up to a maximum period of 3 'nonths.
In view of represcntations from the
trade and indusiry and also with a
view to removing the lime lag and
cxpediting disposal, they have been
delegated powers recently for revali-
dation of all Actual Users' licences
excep! those issued under the Capital
Good, Licensing Scheme, in consul-
tation with Chief Controller of Im-
ports and Exports and other Techni-
cal Authorities, whatever necessary,

(c) and (d). Precise information is
not readily available. It is, however.
estimated that not more than 10 per
cent. of the Actual User Licences
have been revalidated.

Import of Aluminium_ Copper eole.

670, Shri Mohammed Elias: Will
the Minister of Commerce and In-
dusiry be pleased to state:

(a) whether there is any agree-
ment between the Governments of
India and Canada for importing alu-
minium, copper and nickel etc. in
India; and

(b) if so, the details of the agree-
nent?

The Minister of Industry (Bhri
Manubhal Skah): (a) and (b). The
Government of Canada make avail-
able some imports of aluminium,
copper and nickel under the Colombo
Plan Aid Programme. Broadly the
arrangement Is that consumers In
India place orders on firms In Indis
who are normally scting es agents of
Canadian manufacturers and sup-
pliers of these metals.

For 19860-61, a sum of Canadian
$11'T miliion has been offered to
India under the above programsne for
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import of these metals as detailed
below:—

Aluminium 855 million (11176 metric tons

L approximately)
qu'per ...... 855 million (4674 do )
Nickel..... $:7 million (183 do )

ToOTAL $11° 7

Allocations for Scheduled Castes and
Scheduled Tribes

Shri T. B. Vittal Rao:
671. { Shri Tangumani:
Shri Balmiki:

Will the Minister of Plamning be
picased to state:

(a) whether the National Develop-
ment Council which met in Delhi on
14th January, 1881 considered increas-
ed allocation to scheduled castes and
scheduled tribes;

(b) if so, the nature of the decision
taken;

(c) what ig the present allocation
for their benefit during the Third Plan
period; and

(d) whether a portion of increased
ullocation decided by the National De-
velopment Council will be utilised for
scheduled castes and scheduled tribes?

The Deputy Minister of Planning
{8hri S. N. Mishra): (a) and (b). The
National Development Council did not
go into the details of allocations for
various gectors or development heads.

(c) The allocations for scheduled
castes and scheduled tribes are cur-
rently being considered in the Plan-
ning Commission and will be present-
¢d to the Parliament in the final
Report.

(d) Does not arise.

Rehabllitation Department. West
Bengal

¢72. Shri Aurobinde Ghosal: Will
.ne Minister of Rehabllitation and
Minority Affairs be pleased to state:

(a) whether permission of the Re-
habilitation Ministry has been obtained
for creating new posts in the Reha-
bilitatio;, Department of the State of
West Bengal:

{(b) if so, whether any such permis-
<ion has been given in last 6 months
of 1960; and

FEBRUARY 28, 1961
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(c) it so, for how many posts?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) No. The State Govern-
ment are free to reduce, keep in
abeyance or create new posts without
prior concurrence of the Ministry of
Rehabilitation within the financial
ceiling fixed from year to year.

(b) and (c). Do not arise.

Bridge Between Gobardanga and
Media

673. Shri Aurobindo Ghosal: Will
the Minister of Rehabllitation and
Minority Affairs be pleased to state:

(a) whether any money was sanc-
tioned by the Central Rehabilitation
Ministry for constructing a bridge be-
tween Gobardanga and Media refugee
colonies; and

(b) if so, the amount granted and
the amount utilised?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) and (b). A sum of
Rs. 2.00 lakhs was sanctioned for the
construction of a bridge between
Gobardanga and the Media colony in
December, 1859, but as detailed plans
and estimates for the works were not
received from the Government of
West Bengal up to the middle of Nov-
ember, 1960, the sanction was cancel-
led. No expenditure was, therefore,
incurred.

Manufacture of Tractors

( Shri Aurcbindo Ghoshal
' 'L Shri Ko-ratkar:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether any factory has been
set up for maunfacturing heavy trac-
tors: and

(b) if so, where and what will be
the annual production®

The Minister of Indmstry (Bhri
Manubhal Shah): (a) and (b). A new
company known as Mis Limac Ltd.,
Madras has been formed for imple-
menting a scheme for manufacture of

674
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earth moving equipment such as
crawler type ‘heavy tractors, shovels,
¢tc. The location of the factory will be
in Madras and the capacity for crawler
tractors will be fixed after the firm
poeg into production.

Land for Press Association Co-opera-
tive Society

[ Shri Tangamani:

§75. . shri A. M. Tarlq:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether the Press Association
has made any representation to the
Ministry to recommend their case for
cxpediting the proposal of getting
land for the Press Association Co-
operative Society; and

{b) the action taken by the Ministry
in this connection?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) Yes,
Sir.

(b) The application received from
the Press Association Co-operative
Housing Society Ltd, New Delhi for
allotment of a plot of land for resi-
dential purposes was forwarded and
reccommended to the Chief Commis-
sioner, Delhi for consideration Ac-
tion in this matter has to be taken by
the Delhi Administration
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Licences for stariing new Industries

677. Sardar lgqbal Bingh: Will the
Minister of Commerce and Industry
be plcased to refer to the reply given
to Starred Question No. 681 on the
5th Deceinber, 1960 and state:

(a) the business firms who bhave
been fined and had been given new
licence; by Government for starting
industries; and
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(b) whether a statement will be
laid on the Table about the new
licences given to e¢ach business firm
since the time of their being fined for
violation of foreign exchange rules?

The Minister of Industry (Shri
Manubhal Shah): (a) and (b). Lists
of firmg and individuals who are
granted licences for starting new in-
dustrieg or for effecling substantial
expansions to their existing industrics
are published regularly every meonth
in the Journal of Industry and Trade
issued by the Ministry of Commerco
and Industry. Cure is takep to see that
such firmg who have committed any
major violation of Foreign Exchange
Rules or Rules and Regulations under
the Import Trade Control Act or un-
der the Industries Act are not granted
industrial licences. It is not possible to
collect details as required in (b) for
the last several years since these regu-
lations under the different Acts have
been enforced. But if the Honourable
Member desires any information per-
talning to any particular firms or
parties who have committed any major
violation of these rules I would be
flad to furnish the details and full in-
formation about the same.

. Nagas

ot ( Shri Hem Raj:
'L Shri P. C, Boroeah:

Will the Prime Minister be pleased
to mate:

(a) the number of officials and non-
officials killed by the Naga hostiles in
the monthy of December, 1960 and
January, 1961 in NHTA and Manipur,
and

(b) the action taken by Govern-
ment against them?

The Prime Minister and Minlster of
External Affairs (Bhrl Jawabarial
Nehru): (a) A statement is placed on
thee Table of the House. [See Appendix
1, annexure No. 107).
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(b). The people are coming forward
In increasing numbers to give infor-
mation about the hostile movements.
The Government are determined to
continue intensive operations against
the hostiles until law and order is
fully restored in Nagaland.

Handloom Industry in Rajasthan

679, Shri Karni Singhji: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government have re-
ceived any proposals from Rajasthan
Government for giving assistance to
handloom industry during the years
1959-60 and 1960-61; and

(b) if so, the details thereof?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir.

(b) During 1959-80, the Rajasthan
Government had proposed to put up
schemes for the development of Hand-
loom Industry to the tune of
Rs. 9,11,654 and during 1960-81 to the
tune of Rs. 15,56,8648. The total amount

approved against these schemes of the
Rajasthan

Government  was Rs.
7.76,348.50 during the year 1959-60
and Rs. 325435 during the year
1960.-81.

Production of Khadi in Punjab

680. Shri Daljit Simgh: Will the Min-
ister of Commerce and Indusiry be
pleased to state:

(a) the quantity of Khadi produced
in Punjab during 1960-6]1 so far; and

(b) the target fixed for the produc-
tion of Khadi during 1961-637

The Mindsier of Industry (Shri
Manabhal Shah): (a) A statement con-
taining the required information is
given below.
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On the basis of the reports so far

received, the production of Khadi in

Punjab during 1980-61 is as follows:—
(in square vards)

Punjab.

Production

Months of Khadi

during

1960-61

April 6.8¢,391
May 5,690,175
June 6,81,886
July 7,42,985
August 447,290
September 433,077
October . 5124:894
November 6,2K,55%
December 6,72,569
To1al . 53,885,825

(b) No targets for the production
of Khadi for 1961-62 have been fixed
5o far.

Hire Purchase Scheme of Tea
Machineries

681. Shri P. C. Borooah: Will the
Minis'er of Commerce and Indwstry
be pleased to state:

(a) thy number of applications re-
ceived by the Tea Board in respect of
Hire Purchase Scheme of Tea Machi-
neries;

{b) the number of applications dis-
pased of so far;

(c) whether the amount of money
nut of two crores of rupees sanctioned
for the purpose has been actually dis-
hursed;

(d) whether there will be any sur-
plus amount after the applications
have been disposed of; and

(e) if so, how the surplus money
i+ gpoing to be utilised?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) 131 gpplications under the Scheme
were received within the last date
prescribeq for submission of applica-
tions wviz. 31st August, 1960.

(b) So far, 19 applications involv-
ing Rs, 2622 lakhs have been finally
accepted and 4 have been finally re-
Jected.

(c) No amount has been actually
disbursed so far.

(d) and (e), It is too early to give
4 precise answer,

Conirolled Raw Material for Indusiries

682. 8hri M. C. Jain: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the total quantiy of various
controlieq materials used ag raw mate-
rial in large-scaic and small scale
industr.es respectively during the
vears 1957 58 1958 59, 1059-60 and
1960—-61;

(b) whether complaints have been
brought to the notice of Government
from the small scale industrialists
about the shortage of controlled raw
material; and

(c) if so, the steps taken by Gov-
ernment to meet the situation?

The Minisier of Industry (Bhri
Mannbbal SBhah): (a) to (c). A state-
ment is laid on the Table. [See Ap-
pendix I annexure No. 108].

Bmall Scale Industries Beard

683, Shri M. C. Jaia: Will the Minis-
ter of Cemmerce angd Industry be
pleased to state:

(a) whether a meeting of Small
Scale Industries Board was recently
held in Trivandrum;

(b) what are the main decisions or
recommendations made in that meoct-
ing: and

ic) to what extenl those recommen-
dations have been accepted and imple-
mented by the Centra! and various
State Governments?
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The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir.

(b) A statement is laid on the Table.
[See Appendix I, annexure No. 109].

(¢) The recommendations will be
considereq by Government and com-
municated to the authorities concern-
ed for appropriate action.

12 hrs,
MOTION FOR ADJOURNMENT

ATTack oN THE INDIAN HIGH
CommissioNn 1IN KARACHI

Mr. BSpeaker: 1 have received
notice of a number of adjournment
motions—as many as eight—and also
calling attention notices on the same
subject. The purpose is this. I will
read only the first one: assault on
the office of the Indian High Com-
ruission in Pakistan. This is the
substances of the calling attention
notices also. News has appeared in
the newspapers.

Shri Muohammed EHas
May 1 submit......

Mr, Speaker: What is the submis-
sion? Let us know the position.

The Prime Minister and Minisier of
External Affairs (Shri Jawaharlal
Nehru): Sir, I can well understand
the feelng among the hon. Members
in regard to these occurrence; in
Pakistan, more especially the attack
on our Chancery there. 1 ghall state
the facts as have reached us.

On the 24th February, at 3.30 p.M,,
there was a small demonstration in
front of the Chancery in Karachi
protesting against the Jabalpur dis-
turbances. This procession consisted
of about 25 street urchins carrying
single banner in one black flag. That
is on the 24th. They shouted objec-
tionable slogans against the Prime
Minister and otherwise also rather
provocative slogans. A large contin-
gent of police on duty which had
warned the High Commission in ad-
vance of the demonstration dispersed
them after half an hour of ineffective
slogun shouting.

(Howrah):
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Then, the next day there were two
demonstrations—on the 25th Feb-
ruray. The first was led by a pro-
cession of about 400 school children
and a few college boys. They shout-
ed slogang in front of the Chancery
for about half an hour from 12.30 to
1 p.M. and then disperel.

The second proces ion consisting of
about 600 persons, composed princi-
pally of goondas, came later to the
Chancery at 3.30 p.M. and after a few
minutes of passive slogan shouting
against India and the Prime Minis-
ter started throwing stones and brick-
bats at the Chancery, practically
breaking all the windows and
seriouly damaging the cars; of the
High Commission and our officers,
parked outside in the compound of
the Chancery. A funeral pyre was
lit in front of the Chancery and
burning sticks and rags thrown into
the building. Although the compound
Eates were closed and the mob was
not allowed to go into the Chancery
premises by the police, some of our
personnel were hurt by stones thrown
in‘'o the Chancery and by glass
splinter . The High Commissioner
reporis that the injuries were super-
ficial. He himself had received a
m nor scar on the nose from a flying
glass splinter,

What 1. most objectionable about
the incident 1s that all this was done
with some sort of an obvious police
complicity. The police had advance
information and they had indced
warned the High Commission of the
possibility of demonstration. The de-
monstrations lasted full thiry minutes
with merely a hundred policemen
present and looking on. About Forty
policemen had come to the spot in
advance and others arrived apparent-
ly after the demonstration started. The
police allowed a truck and one or
more donkey cart: filled with stones
to be brought m'o the locality and
unloaded in front of the Chancery
while all other traffic was dive-ted
from the srex The demonsirelors
helped themselves to these stones
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wiih which they pelted the Chan-
cery premises while the police look-
td on. The High Commi.sion's tele-
gram to us says that finally at 4.40
r.M, the police blew their whistle
and the crowd melted away leaving
our compound littered with thousands
of stones, broken glass ancd burning
rag:. That is, in so far as these in-
cidents are concerned.

The acting  High Commissioner
called on the Foreign Secrctary of
Pakistan immediately after the inci-
dent and protested strongly against
all these happenings. He also hand-
ed over to the Pakistan foreign
office an aide-memoire requesting the
Foreign Secretary to enquire into
these incidents and ensure that full
proteciion was given to the Indian
High Commission and its officers. He
had also added that the Government
of Pakistan would no doubt offer ap-
propriate resttution and adequate
compensation for the damage suffer-
ed.

The Foreign Secretary, Shri Ikra-
mulla, told the Acting High Com-
missioner that he was sorry to hear
of the incident and he was surprised
at what had happened and he would
make enquiries into the matter and
promised to speak to the Foreign
Minister in Rawalpindi on the tele-
phone. He is reported to have added
that whatever be the rights and
wrongs, there should have been no
violence and the Indian High Com-
mission wa,; entitled to protection.
That is in so far as Karachi 1z con-
cerned

Next day, after this repo~t came in,
our Acting High Commissioner again
saw the Pakistan Foreign Secretary
who told him that the Foreign
Minister had telephoned to him from
Rawalpindi expressing his great re-
gret at what had happened. A pro-
test was also made here by our Cam-
monwealth Secretary to the Pakistan
High Commis .ioner in Delhi. These
are the facts,
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There was some continuation of
this and subsequently section 144 or
some equivalent section wa, applied
by the authorities in Karachi. Yester-
day, 1 think, some trouble continued
—not in our Chancery but—in
city generally. But I had not got a
full report of that and I do not wish
to say much about it before I have
accurate details.

Shri Muhammed Elias: The inci-
dent of such a serious naiure which
ha. happened m Karachi has roused
the indignation and anger of all the
people in India especially the minori-
1y community here; they are wvery
much  perturbed over this. Every
section of our people has condemn-
cd these things that had been done
in Karachi. It has a chain reaction.
It has started from the speech of
President Ayub Khan. He has made
a speech at Dacca and he has com-
pared the Jabalpur incident with
the murder of Patrice Lumumba. In
this respect, we want t{o say o Presi-
dent Ayub Khan that he should no!
interfere with the internal affairs of
India. Although I belong to the Op
position Communist Group and | have
got many differences with the Prime
Minister, I can very confldently suy
tha® <0 long as Prime Minister
Nehru is there, there is no danger to
the life and property of the minority
eommunity. But & wec'ion of the
people in  Pakistan, including Presi-
dent Ayub Khan are interfering in
this matter and they are cresting
trouble in India

In this respect, | want 1o appeal to
the Prime Minister 10 look into this
matter. He should also try to make
President Ayub Khan underxtand
that he should not interfere with
Indian affairs. At the same time, the
incident in Karachi should not be
taken as an act of the people of
Pakistan It iz an act of hooligan:
It has alwo been condemned by the
democratic students’ organisation and
many other sections of people In
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[Shri Muhammed Elias)

Pakistan. We should icll the Paki-
tani people that here in India, the
people belonging to .he minority
comunity are safc due 0 the good-
w:ll of the majority :ommunity here.
‘The Jabalpur incident al.o has been
.condemned by every section of the
people in India.

I am expressing  this feeling be-
«cause 1 come from the minority com-
munity and every man belonging to
‘the minority community is very
much perturbed by this incident.
‘That is why [ am exp essing my
feeling about these happenings which
have occurred in Karachi and which
have been witnessed during the las’
two or three days.

In thig respect, 1 want 10 request
the Government to ask the people
.of our country not to take any re-
taliation, as the Prime Minister al o
atated yesterday at the meeting of
the Congress Parliamenta:y Parly,
and all Members of the House should
try 1o make our people understand
the :trength. the wunity and the
friendship between the people of
Pakistan and the people of India so
tha: we can build a good friendship
between these two  neighbouring
‘countries.

SBome Hon. Members rose—

Mr. Speaker: Raja Mahendra Pratap.

Raja Mahendra Pratap (Mathura):
[ also gave notice of an Adjourn-
ment Motion. My point is thi: I
have discovered a method to see that
a Mussalman here will not think that
he belongs to a m’.norhr community
nor the Hindus will think that they
belong to the majority community.
We shall investigate the ideasx here
and we shall propose this to Marshal
Arub Khan there. Let us investi-
gate these ideas which make us so
angry and enraged | believe that if
vou ‘rv my experiment, it will be
good. 1 do not ask anything for my-
self. 1 jumt beg you: please consti-
tite & department to investigate ideas
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which create these disturbances. Who
will be the minority? Only the
rogues and hooligangs will be a
minority. A good Mu_salman is our
brother and a good Hindu is our
brother. We are Hindus and we are
Muslims. We pray to one God, and
thay is the idea which we should
give to the people. I remind our
Prime Mini ier that in this very
House | said that ] shall go to Pakis-
tan. I went 10 Pakistan and my
going to Pakistan helped India and
Pakistan to come closer together.

Shri S. M. Banerjee (Kanpur): I
just want to make one point. In to-
day’'s newspapers an unforiunate
piece of news has come to the effect
that five people had been killed in
Khulna, in East Pakistan, and there
15 also another piece of news which
is disheartening. It i; reported that
ano her mandir—Shri Narayan Man-
dir—was also attacked in Karachi
by hooligans. 1 wish this is incor-
rect. I want to know whether the
Prime Minister has got any info ma-
tion about thii, and if so, he may
give it.

Mr. Speaker:
mandir?

Shri §. M. Banerjee: Yes, and also
about the five people who were killed
in East Pakistan.

Shrimati Remmka Ray (Malda): 1
have given a Calling AMention
Notice regarding the killings and
arson in Khulna, and because of these
things a lot of psople are extremely
perturbed. I would request the
Prime Minister to let us know what
exactly is the position.

Shri Tyagi (Dehra Dun): There
is one point en which [ beg to seek
information fromm the Prime Minis-
ter. From the statement. as [ heard,
it seems that the most alarming and
wurprising information is that the
hooligans of Pakistan just :1espond-
ed like disciplined soldiers to the
whistle of the police who were stand-
ing by. It that is so we wonuld

Regarding the
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naturally conclude that the police-
men had brought them and that it was
a State-managed affair In that case,
it is most alarming and unconven-
tional that even the authorities should
be a party to some sort of hooligan-
ism. The very fact that the hooli-
gans responded to the whistle goes
to show that the whistle could have
been sounded earlier.

Shri Amjad Ali (Dhubri): As I
understand it, the whole trouble
started after the statement of Gen.
Ayub Khan at Dacca. We should
unequivocally say in this House and
through this House to the people out-
side that we, the people belonging to
the minority community here, are
perfectly able to protect ourselves
and our rights under the present set-
up of ow Government and under
our able Prime Minister like Shri
Jawaharlal Nehru we are surely pro-
tected, and we think that no inter-
ference from Gen. Ayub Khan or
anybody in this matter should be
there.

Mr. Speaker: Shrimati Renuka
Ray has given a Calling Attention
Notice about the happening in Khulna.

Shri Jawaharlal Nehiu: | am afraid
I have no informaiion about it. Ican
enquire. The Home Ministry possibly
knows it. But in the course of my
remarks which 1 just made, 1 said
that there was some continuing trou-
ble in Karachi yesterday about which
1 do not wish to go in detail because
1 have not got all the facts. It appears
to have been rather a mixed kind of
trouble: that is to say, there were
some con'inuing demonstrations near
a temple or something like that, and
some processions were also taken yes-
terday in connection with the Congo,
that is, pro.Lumumba demonstrations,
which came inlo conflict with the
police because of section 144, Some-
thing has happened but not, I think,
of any major dimension. Otherwise
we would have had some- further
wparticulars.

2016 (Ai) LS—T7.
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Shri S. M. Banerjee: What about
Khulna?

Shri Naldurgkar (Osmanabad): Is it
not a tact that all processions and
meetings were banned, under the
military rule, in Pakistan. If that is
80, how is it that the processions were
allowed to proceed? This point was
not referred to in the Prime Minister’s
reply.

Mr. Speaker: In view of the state-
ment made by the Prime Minister, it
is unnecessary to pursue this matter
further. I do not give my consent to
the Adjournment Motion,

Shri 8. M, Banerjee: What about
Khulna, Sir?

Mr Speaker: They will make en-
quiries,
12°17 hrs.

PAPERS LAID ON THE TABLE

REQUISITIONING AND AcqQuisrrion or
ImMmMovaABLE ProPERTY (AMENDMENT)
RuLks,

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): | beg to
lay on the Table a copy of the Requi-
sitioning and Acquisition of Immovable
Property (Amendment) Rules, 1961
published in Notification No. G.S.R.
176 dated the 11th February, 1061
under sub.section (3) of Section 22
of the Requisitioning and Acquisition
of Immovable Property Act, 1952,
[Placed in Library. See No. LT-2672/
61].

PROCLAMATION ISSUED IN RESPECT or
STATE OF ORissa AND OmoEms 1ssuxD
unper Hice Court Jupces (Conbpi-
TIONS OF SERVICE) ACT.

The Minister of State in the Minls.
try of Home Affairs (8Shri Datar): I
beg to lay on the Table (i) a copy
of the Proclamation issued by the
President on the 25th February, 1061
under article 356 of the Constitution,
In respect of the State of Orissa,
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|Shri Datar|

under clause (3) of the said article.
[Placed in Library. See No, LT-2673/
61).

(ii) a copy of each of the following
Orders, under sub-section (2) of Sec-
tion 23A of the High Court Judges
(Conditions of Service) Act, 1954: —

(i) The Assam High Court (Vaca.
tion) Order, 1960 published
in Notification No. S.0. 3100
dated the 31st December,

1960.

(ii) The Orissa High Court (Vaca-
tion) Order, 1960 published
in Notification No. S.0. 3101
dated the 31st December,

1960,

(iii) The Calcutta High Court
( Vacation) Order, 1960 pub-
lished in Notification No. S.0.
8 dated the Tth January, 1961.

(iv) The Mysore High Court
(Vacation) Order, 1960 pub-
lished in Notification No. S.0.
7 dated the 7th January, 1961.
|Placed in Library. See No.
LT-2674/61].

Shri Chintamoni Panigrahli (Puri):
Shri Datar just now laid a copy of
the proclamation issued by the Presi-
dent in respect of Orissa. 1 would
like to bring to your notice the fact
that the supplementary demands for
grants for 1960-61 for the Orissa
State Government could not be passed
and therefore the salaries for the
Government officers could not be
given. Then again, the budget for
1961-62 has no! been presented there.
It has also to be passed here. The
genera] budget of the Centre is going
to be discussed here from the Tth
onwards. So, 1 would like to know
when the Orissa budget is going to
be brought up here,

Shrd Datar: All these questions are
before the Government, and they are
considering them.

Shri Panigrahi: Will those demands
for grants pertaining to Orissa be
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taken up b:fore our general budget is
taken up? Otnerwise, tavie  would
not be enough time.

Mr. Speaker: The proclamation is an
extraordinary affair. Those demands
for grants will also be dealt with in
the same way.

NOTIFICATIONS 1SSUED UNDER Com-
PANIES ACT AND INDUSTRIES (DEVE-
LOPMENT AND REGULATION) ACTS AND
BROCHURE ON PRESIDENTIAL AWARDS
T0 PusLIC SECTOR UNDERTAKINGS

The Minister of Industry (Shri
Manubhai Shah): | beg to lay op the
Table:

(i) A copy of each of the fol-
lowing Rules under sub-section
(3) of Section 642 of the Com-
panies Act, 1956: —

(a) The Companies (Appeals to
the Central Government)
Amendment Rules, 1961, pub-
lished in Notification No.
G.S.R. 83 dated the 2lst
January, 1881. [Placed in
Library. See Nc LT-26875/

611.

(b) The Companies (Central
Government’s) General Rules
and Forms (Amendment)

Rules, 1961, published in Noti-
fication No. G.S.R. 195 dated
the 18th  February, 1961.
[Placed in Library. See No.
LT-2676/61).

(ii) A copy of Notiflcation No.
G.S.R. 121 dated the 1st February,
1961 making ceriain further alte-
rations in Schedule X of the Com-
panies Act, 1958, under Sub-sec-
tion (3) of Section 641 of the said
Act. [Placed in Library. See No.
LT-26877/61).

(iii) A copy of Notification No.
S.0. 3 dated the 2nd January, 1961
jssued under Section 15 of the
Industries (Development and
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Regulation) Act, 1951. [Placed in
Library, See No. LT-2678/61].

(iv) A copy of Brochure en-
titled “Presidential Awards to
Public  Sector  Undertakings”.
[Placed in Library. See No. LT-
2679/61].

UxiversITY GRANTs CommissioN (Ins-
PECTION OF UNIVERSITIES) RuLEs

The Deputy Minister of Labour
(Shri Abid Ali): With your permis-
<ion, on behalf of Dr. K. L. Shrimali,
1 beg to lay on the Table a copy of
the University Grants Commission
tInspection of Universities) Rules,
1961 published in Notification No. S.0.
287 dated the 4th February, 1961,
under sub-section (3) of Section 25
of the University Grants Commission
Act, 1958. [Placed in Library. See
No. LT-2680/61].

NoOTIFICATIONS ISSUED UNDER SEA Cus-
TOMS ACT AND CENTRAL ExXCISES AND
SALT AcT, AND WeEALTH TAx AcT
AND SCHEMES PREPARED UNDER BANK-
NG ComPANIES AcT.

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi): I
beg to lay on the Table:—

(i) A copy of each of the fol-
lowing Notifications under sub-
section (4) of Section 43B of the
Sea Customs Act, 1878 and Section
38 of the Central Excises and
Salt Act, 1944, making certain
further amendments to the Cus-
toms and Central Excise Duties
Export Drawback (General) Rules,
1960: —

(a) G.S.R. No. 154 dated the 11th
February, 1961.

(b) G.S.R. No. 155 dated the 11th
February, 1981.

(c) G.S.R. No. 156 dated the 11th
February, 1961.

(d) G.S.R. No. 157 dated the 1l1th
February, 1961.
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(e) G.S.R. No. 158 dated the 11th
February, 1961.

[Placed in Library. See No. LT-26817
61].

(ii) A copy of the Wealth Tax
(Amendment) Rules, 1961 publish.
ed in Notification No. S.0. 271
dated the 4th February, 1961,
under sub-section (4) of Section
46 of the Wealth Tax Act, 1957.
[Placed in Library. Sv¢ No, LT-
2682/61].

(iii) A copy of each of the fol-
lowing Schemes under sub-sec-
tion (11) of Section 45 of the
Banking Companies Act, 1849: —

(a) Scheme for the reconstruction
of the Prabhat Bank and its
amalgamation with the
National Bank of Lahore,
published in Notification No.
S.0. 408 dated the 20th Feb-
ruary, 1961,

(b) Scheme for the reconstiruc-
tion of the Bank of Nagpur
and its amalgamation with
the Bank of Maharashtra
published in Notification No.
S.0. 407 dated the 20th Feb-

ruary, 1961

(c¢) Scheme for the reconstruc-
tion of the Indo-Commercial
Bank and its amalgamation
with the Punjab National
Bank, published in Notifica-
tion No. S.0. 408 dated the
20th February, 1961.

[Placed in Library. See No. LT-
2683/81).

ConcLustons or INpustmiaL Com-
MITTEE ON PLANTATIONS,

Shri Abld AH: I beg to lay on the
Table a copy of the Conclusions of
the Fourth Meeting of the Ninth Ses-
sion of the Industrial Committee on
Plantations held at Calcutta on the
9th November, 1960. [Placed in Ld-
brary. See No. LT-2884/61).
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12.19 hrs,
MESSAGE FROM THE PRESIDENT

Mr. Speaker: I have received a Mes-
sage dated the 24th February, 1861,
from the President. I am going to
read it out to the House now. The
usua] practice is that the Message
from the President on the motion of
thanks is received by the House
standing. Therefore, hon. Members
may kindly stand in their geats.

The President’s Message is as fol-
lows:

“I have received with great
satisfaction the expression of
thanks by the Members of the
Lok Sabha for the address I deli-
vered to both the Houses of Par-
liament assembled together on the
14th February, 1961."

Members may kindly resume their
seats.

Shri Braj Raj Bingh (Firozabad):
Are we following a new practice?

Mr, Speaker: After all, we would
like to enhance the prestige of the
President and of the Parliament.

Shri Braj Raj Singh: He is one of
us; we are a democracy.

Mr. Speaker: Everyone is competent
to be a Prime Minister, but there is
one Prime Minister. Everyone s
competent to be President, but there
is one President for the time being.
T leave it to the House. There is no
harm. It is not a new thing. I am
not starting it this year. It was done
last year.

12-22 hrs. ooy
[MRr. DepUTY-SPEAKER in the Chair]

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

STRIKE BY CHIPPING AND PAINTING
WORKERS OF CALCUTTA DOCKS

Shri Braj Raj Singh (Firozabad):
Under Rule 197 of the Rules of Pro-
cedurec and Conduct of Business, I
beg to cal] the attention of the Min.
ister of Labour to the following
matier or urgent public importance
and I request that he make a state-
ment thereon: )

“Strike by some 5000 chipping
and painting workers of Calcutta
docks since 3rd February, 1861
demanding direct booking und
payment under the Calcutta Dock
Labour Board as in force in Bom-
bay since 1958.”

The Deputy Minister of Labour
(Shri Abid Ali): T may inform the
hon. Member that the strike has since
been called of.

Shri Braj Raj Singh: What were
their demands and were they satis-
fied? I would like to know all that
from the hon. Deputy Minister.

Shri Abid All: There were three
demands—double pay for work on
holidays. each worker to be paid
Re. 1 more for night work and
thirdly direct booking and payment
by the Calcutta Dock Labour Board.
The third demand was not poasible
to be implemented because it is not
included in the scheme. With regard
to the first two demands, negotiations
were conducted between the workers'
representatives and those of the em-
ployers. Just now I received inti-
mation that the strike has been called
off. Information in regard to the
demands is still awaited.

Shri Braj Raj Singh: Is it not a
fact that the demands put forth by
the dock workers are in force in
Bombay since 18587 To get those
demandc which are legally operating
in the Bombay docks, the workers in
Calcutta had to go on strike from 3rd
February and the strike had conti-
nued till this morning. May I know
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Public Importance

why Government did not take any
action suo motu without the workers
going on strike?

Mr. Deputy-Speaker: Let us have
all the facts. If the workers
feel satisfied and if they have
withdrawn the strike, should we
press it further now at this moment
without knowing all the facts?

Shri Braj Raj Singh: They went
on strike on 3rd February and conti-
nued to be on strike till this morning.
Why was it that the Government was
not susceptible to their demands and
did not take action, but allowed them
to go on strike?

Shri Abid Ali: Whenever we re-
ceive complaints from workers, we
convene a meeting of the workers'
representatives and employers’' re-
presentatives and our conciliation
officers do their best to see that an
amicable settlement is reached. But
if one of the parties becomes obsti-
nate, we have no powers to force
them. Qur efforts fortunately
succeeded and the strike has been
called off.

Shri 8. M. Banerjee (Kanpur):
Before the strike, is it a fact that
the workers made these demands and
if so may 1 know whether the con-
ciliation officer or the Regional
Labour Commissioner did intervene
or not? If not, what are the reasons
for not intervening in the matter?

Shri Abid All: I have not got
exact information on this point, But
as a matter of procedure, it is the
duty of the conciliation officers that
whenever they receive any com-
plaints, thev should enquire into
them and trv to bring about reconci-
liation.

Shri 8. M, Banerjee: But did they
actually intervene or not?

Mr. Deputy-Speaker: The hon.
Deputy Minister said that informa-
tion is not available with him. He
will collect it and he will supply
the information.

—

1225 hrs,

RELIGIOUS TRUSTS BILL

EXTENSION OF TIME FOR PRESENTATION
or RerorT or JoINT COMMITTEE

Shri Jaganatha Rao
beg to move:

“That the time appointed for
the presentation of the Report of
the Joint Committee on the Bill
to provide for the better super-
vision and administration of cer-
tain religious trusts be further
extended upto the 31st August,
1961."

(Koraput): I

Shri Tangamani (Madurai): I would
like to know the reasons for extend-
ing time till the next seasion.

Shri Jaganatha Rao: The com-
mittee received several memoranda
from wvarious organisations and the
committee examined several wit-
nesses. The committee is scheduled
to meet on 20th March, to examine
some more witnesses. This Bill has
aroused a lot of controversy in the
country and we want to do justice
to various organisations to represent
their points of view. That is why
much time was taken. We hope we
will conclude the deliberationg before
August, 1961,

Mr, Deputy-Speaker: The question
is:

“That the time appointed for
the presentation of the Report of
the Joint Committee on the Bill
to provide for the better super-
vision and administration of cer-
tain religious trusts be further
extended upto the 31st August,
1961."

The motion was adopted.
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12.28 hrs.

RAILWAY PASSENGER FARES
(REPEAL) BILL®

The Deputy Minister of Finance
(Shri B, E. Bhagat): I beg to move
for leave to introduce a Bill to
repeal the Railway Pascenger Fares
Act, 1857 and to make certain provi-
sions congequential thereto.

Shrl Mahanty (Dhenkanal): On a
point of order. Before we dispose
of the constitutional objection to
thig Bill, my submission is we should
not proceed with this Bill,

Mr. Deputy-Speaker: Constitutional
objections to the Bill being intro-
duced?

Shri Mahanty: Yes. My objections
arise under articles 280 and 281 of
the Constitution. You will find that
there are statutory provisions in the
Constitution to allocate proceeds of
taxes between the Union and the
States. ... ...

Mr. Depuly-Speaker: He is talking
of the contentg of the Bill. Unless
it is introduced, how can we go into
the contents?

Shrl Mahanty: I am opposing it
on constitutional grounds,

Mr. Deputy-Speaker: His objec-
tions relate to the contents of the
Bill, Let the Bill be introduced and
let the hon. Members have the Bill
in their hands. Unless it is intro-
duced, how can we go into the
contents?

Shri Mabanmty: If that is your
Mr, Deputy-Speaker: That is not

only my desire, but that is the legal
position.

Appropriation Bill 2190

Shri Mahanty: Can I not object
to the introduction of a Bill?

Mr. Deputy-Speaker: He can, but
not on this ground that what it
containg will not be within our
jurisdiction, That has to be taken
up at a later stage,

The question is:

“That lcave be granted to
introduce a Bill to repeal the
Railway [Passenger Fares Act,
1957 and to make certain provi-
sions consequential thereto.”

The motion was adopted,

Shri B. R. Bhagat: |
the Bill,

introducet

APPROPRIATION BILL*

The Deputy Minister of Finance
(8hri B. R. Bhagat): I beg to move
for leave to introduce g Bill to
authorise payment and appropriation
of certain further sums from and out
of the Consolidated Fund of India for
the services of  the financial year
1960-61.

Mr, Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain
further sums from and out of
the Consolidated Fund of India
for the services of the financial
year 1960-81."

The motion was adopted,

Shri B. R. Bhagat: I
the Bill,

introducet

*Published in the Gazette of India Extraordinary Part I1—Section 32,

dated 28-2-61.

tIntroduced with the recommenda tion of the President.
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KHADI AND VILLAGE INDUSTRIES
COMMISSION (AMENDMENT)
BILL*

The Minister of Industry (Shri
Manubhai Shah): I beg to move for
leave to introduce a Bill further to
amend the Khadi and Village Indus-
tries Commission Act, 1856.

Mr. Deputy-Speaker: The ques-
tion is:

“That leave be granted to
introduce a Bill further to amend
the Khadi and Village Industries
Commission Act, 1856."

The motion was adopted.

Shri Manubhai Shah: I introduce
the Bill. .

12.29 hrs.

RAILWAY BUDGET—GENERAL
DISCUSSION

Mr, Deputy-Speaker: The House
will now take up the general dis-
cussion on the Railway Budget, for
which 14 hours have been allotted. I
might state that according to the
usual rule that we have followed,
there will be a time-limit of 15
minutes for each individual Member,
and about 20 minutes to half-an-hour
in the case of leaders of groups or
hon. Members who are set up as the
spokesmen of their groups.

Shri Tangamani (Madurai): Mr.
Deputy-Speaker, 8ir, the hon. Rail-
way Minister has presented the
budget in this House on the 1ith of
this month. Since the budget was
introduced, it has been discussed
threadbare in the other House and
the hon. Minister also has given a
considered reply to the debate yester-
day. We had also the privilege of
going through his reply. Therefore,
I shall not go into many of the
points which have been raised in the
other House and which he has
covered; but 1 dare say that a num-

—
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ber of hon, Members will raise the
question of the operational efficiency
and various other connected matter
but I must confess that he has painted
a rather bright picture as if very
little has yet to be done, and 1 do
not agree with his conclusion. Only
the other day, the report of the
Public Accounts Committee for 1958-
59 was submitted to ug and there
many irregularities were pointed out.
They have also pointed out two cases
of avoidable loss—in one case about
Rs. 34 lakhs was lost and
an issue dragged on for three
years and in another case they
have mentioned the case of overpay-
ment of Rs, 897 lakhs—and they
have suggested that we must intensity
our efforts to improve the technical
capacity etc, So, if the Public Ac-
counts Committee goes Into this
matter, they would have a lot of
other things to say about the subse-
quent years also.

As I have pointed out, the motto
of such an administration like the
railways should be to serve the
people. I do not say that nothing has
been done in this regard. Actually,
there are itemg for which the Minis-
try could take credit but, taken by
and large the kind of service in a
planned period the people have a
right to expect from the railways
has not been forthcoming, As others
may join this trend I will take only
three specific points to explain and
clarify what I really mean. My first
point will be on the question of
amenities, quarters and the way the
railway stations have been construct-
ed Secondly, I will point out the
way the certain sectors of the rall-
ways have been neglected or ignored.
My third point, a minor point, will
be the question of trade unions and
also staff matters.

Coming to the first point, I would
like to point out that the Becond
Plan has been made out in a way
that most of the industrial sectors are
covered. Whenever there has been 2
demand that new lines should be con-
structed in certain areas we were told

*Published in the Gazette of India Extraordinary Part I1—8Section 3
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that we are giving top priority to
industries.

But, I submit, we should toe a new
line in the Third Plan., In other
words, a large number of people and
a large number of areas must be
covered by rail. It is known that, by
and large, a large section of the
people and the goods are carricd only
through the railways. That is why I
say that in stead of spending a lot of
money on development of certain
stations and ceremonial platforms it
is necessary that all the railway
stations are made more or less to a
particular specification. -

In this connection, I would like to
draw the attention of the hon. Minis-
ter to a point which he has replied to
in the debate in the other House,
nam:ly, the function of the Research
and Designs Department. Although
we have set apart about Rs. 70 lakhs
for rescarch and they may be design-
ing various things, let them also
design stations in various areas with
the minimum comforts. If they divert
or direct their attention to some pro-
blems of that nature they would have
gone a long way. So, I submit that
such a rational approach is needed.
This practice is followed in several
countries in Europe. As the hon.
Minister himself knows, even the
minimum requirements like lavatory
facilities and drinking water are still
wanting in several stations. I would
like to mention that in areas like
Kerala there is considerable rain
during the monsoon season. So, it is
necessary that all the platforms there
should have covered sheds. This has
been raised by many of the members
from Kerala and I must say it has not
been attended to at all. This is the
first point which 1 would like to
emphasize.

It this particular point is accepted,
then on the construction of new lines
a policy is likely to be evolved. Hav-
ing said this, I would only mention
certain areas so that the hon, Minister
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and the House will also be in a posi-
tion to know how certain areas have
been neglected. If we go to the south
of Vindyas, we see the whole of
Andhra has been neglected. Except
for the main line connecting Calcutta
and Madras, the Grant Trunk line
and some branch lines a big sector in
Andhra Pradesh is left uncovered by
the railways. Therefore, top priority
must be given to the construction of
the Kazipet-Gudurt line. Many pro-
posals have been made, 1 believe, by
the representatives of the Andhra
Pradesh Government and also several
political parties in Andhra Pradesh.

In the same way, if you take Kerala,
for example, in the old Malabar dis-
trict there is only one line connecting
Madras wits Mangalore. Mangalore,
particularly South Kanara district, is
not covered by rail at all except for
this solitary line. If we come to
Kanyakumari district in Madras State,
Kanyakumari has no rail link at all
although, 1 believe, an engineering
and traffic survey was there for link-
ing Tinnevelly-Kanyakumari-Nager-
coil-Trivandrum. I am mentioning
this to show areas which have not
been covered by rail must be covered
in the Third Plan period.

We have not been told what is the
priority which is going to be given in
the matter of construction of new
lines. I understand that both Madras
and Kerala State have submitted
severa] proposals and I say that they
must be given top priority. I do not
propose to mention the various pro-
posals that have come as they are
well-known to the Ministry. They
must be given ful]l attention, not
because of political reasons, as the
hon. Minister mentioned while intro-
ducing the budget.....

The Minister of Railwayy (Shri
Jagjivan Ram): 1 have not mentioned
political reasons.

Mr. Deputy-Speaker: Though that
was not political according to the
Minister, it was political according to
the hon. Member,
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An hon, Member: It is a matter of
opinion. The facts are the same.

Shri Tangamani: So the question
of priority to the construction of new
lines must be looked into.

My second point, as I have already
montioned, is on the question of
attitude to certain railways. Let us
take the Southern Railways, {for
example. From the Explanatory
Memorandum we find how there has
been allocation on the question of
doubling or construction of new lines.
From page 37 we find for the doubling
of the track between Tiruvottiyur and
Gummidipundi, the Grant Trunk line,
the anticipated cost is Rs. 183 lakhs,
the budget provision for 1961-62 is
Rs. 20 lakhs and the balance to com-
plete the work is Rs. 163 lakhs. The
same will apply to Perambur also.
For the doubling of the track between
Morappur-Bommidi and Mavelipala-
vam-Sankaridrug the anticipated cost
13 Rs. 189 lakhs. The provision for
1961-62 is Rs. 20 lakhs and the
balance to complete the work is
169 lakhs. If you take even the
development doubling from Gudur to
Manubolu, out of Rs. 89 lakhs which
is expected to be the anticipated cost,
the budget provision for 1961-82 is
Rs. 8 lakhs.

Take the case of improvements to
Perambur Carriage Works. Out of
the latest anticipated cost of Rs. 85
lakhs, the provision for 1961-62 is only
Rs. 2 lakhs and the balance required
to complete the work is Rs. 82 lakhs.

I have given these instances to show
how when the anticipated cost is X,
the amount that has been set apart
for 1961-62 is a very paltry sum and
the balance required to cover the
entire Plan period is going to be con-
siderable. That shows a certain
attitude to particular portions of
doubling existing lines.

As | mentioned in connection with
the first point, what is now holding
us from doubling the line from
Madras to Tuticorin? If we are going
to develop Tuticorin harbour, is the
doubling of Madras-Turicorin line not
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important?  Again, if you are going
to have the second shipyard at Cochin,
1s 1t not necessary that the doubling
of Madras-Cochin line should get top
prioriiy? Even as regards the altera-
tions of stations and of various other
matters, the Explanatory Memoran-
dum shows that there hus been a kind
of neglect in so far as the Southern
Railway is concerned.

My next point is about the recogni-
tioa of the various trade unions. This
is a point which has been raised
repeatedly, but now it has gained some
new importance after the end of the
strike. I believe that recognition of
the various trade wunions has been
withdrawn. The All-India Railway-
men's Federation had de facto recog-
nition. Now that de facto recogni-
tion does not exist. In the south,
where I come from, there is a South-
ern Hailway Employees’ Sangh which
is afliliated to the Indian National
Trade Union Congress. 1 would
request the hon. Minister to send for
the report of the Regional Labour
Commissioner who, when he visited
this particular union, found that there
were no office-bearers and no records.
He could not find out whether there
were any members at all. Ultimately,
they could not submit this account
and because they could not submit
this account the registration itself was
cancelled. But I find that the union
continues to enjoy the privilege and
only the other day the hon. Deputy
Minister, Shri Shahnawaz Khan, pre-
sided over one of their important
meetings in Vijayawada.

Now the Southern Railway Labour
Union and the Employees’ Union have
amalgamated themselves with Shri
S. Guruswami as President. By any
method of checking, whether by
checking up the membership as it
exists or by any other method, we
w:ll be able to convince the hon
Minister that that union deserves cer-
tain recognition. Here the attitude
should not be such that the benefits
which should accrue to the ¢mployecs
do not accruc because thoy are not
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affiliated to a particular central trade
union organisation.

Then in the cut motions, notice of
which I have given, I have mentioned
the demands of the All-India Retired
Railwaymen's Federation as per their
memeorandum of 30th April, 1960.
Those who have retired between 1lst
April, 1047 and 3l1st March, 1957
should also get the pension benefits.
*There is also need to provide family
pension to about 1,000 employees
retired between 1st April, 1955 and
-31st March, 1857. 1 have also sub-
mitted that they should get two sets
of P.T. Orders a year and should also
get season ticket facilities at conces-
g.onal rates on the suburban railways.
They must also get passes for their
school-going children.

Another point, though it is a minor
point, which I would like to mention
is that in the old Malabar area a
number of flag stations are being con-
verted into train halts. 1 believe my
hon, friend, Shri A. K. Gopalan, has
already sent a memorandum to the
hon. Minister saying that the proposal
1o convert nearly 18 such stations
should be dropped. There are stations
like Kannapuram and Elumalai as
well as severa] other stations, mostly
in the Kerala sector,

Two more minor points and I con-
clude. One is about the question of
increasing house rent. In the Rail-
ways, particularly in the ex-SIR, I
believe, only 2§ per cent of the salary
of the employees was deducted as
house rent. It was raised to 10 per
cent and latterly it has been raised to
12} per cent. There has been a
demand that this should be reduced
to 5 per cent.

Then there are certain demands
pertaining to the ex-SIR portion of the
Southern Railway. I have mentioned
several points in my cut motions. One
is about the commercial clerks. I
have also mentioned about the Con-
ductor Guards as also about shunting
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drivers. The privilege that has been
extended to those who are in other
Railways has been denied to them,
which is peculiar.

So, as I have already stated, the
Budget, although it has not shown any
fresh increment in fares, leaves a lot
of things to be desired. 1 dare say
that there has been criticism from
the various State Governments and
various political parties on how the
contribution which was being made
by the various States has been reduc-
ed. The House has chosen to fix the
amount of taxation at Rs. 12} crores
and only a portion of it is going to
the various States. Because that has
been denied to the various States as
the Hous¢ has passed that Resolution
on the recommendations of the Con-
vention Committee, various ways must,
be devised for otherwise helping these
areas. They should not confine them-~
selves to limiting the amenities to
Rs. 3 crores as has been mentioned in
the recommendations of the Conven-
tion Committee,

Having said this, I once again want
to state that during the post-strike
period it is necessary that those who
have been sent out of service, parti-
cularly from the South Eastern Rail-
way, Eastern Railway, Perambur
Works and the Integra] Coach Factory,
must be reinstated with some admoni-
tion so that those who have really
done a very good job and those who
have produced more than what was
scheduled in the Integral Coach
Factory are not made to suffer.

Shri Bimal Ghese (Barrackpore):
Sir, an important but unfortunate fact
about our railways is that they are
unable to move the traffic that is offer-
ed to them. This is not a new feature.
This is a characteristic feature of the
railways for years now. The railways
appear to be satisfled not by moving
the traffic that is offered but by
operating within the target fixed by
the Planning Commission. That is not
a very happy and satisfactory position
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because it affects not only our indus-
tria] development but also our export
trade. I am told that iron ore is not
being exported to the extent that it
could be exported because of move-
ment difficulties within the country.
You may deny it but it has been said.
You may have a fight with the other
Ministry concerned. The position is
such that we must devise a plan so
that all the traffic that is being offer-
ed can be moved. It will have to be
moved primarily by the railways, but
other modes of transport will also
have to be requisitioned. Of course,
there is a committee which is now
considering the question of roads and
railways. It will take some time,

The railways are expected to move
about 235 million tons of originating
traffic during the Third Five-Year
©lan. But what will be the tonnage
that will require to be moved as a
result of the Plan? It will be over
300 million tons—anything between
325 million tons and 350 million tons.
How is that going to be moved? Will
the roads be developed to that extent?
Or, to what extent can we take
advantage of coastal shipping? We
have a coast-line of about 4,500 miles
and it would be necessary, I believe,
to develop our coasta] shipping so
that much of the traffic could be
diverted to ships or steamers plying
along the coast and the railways may
be relieved to carry goods internally.
It may be that we have not got an
adequate number of ships or steamers.
But there is one way of overcoming
that difficulty temporarily, and that
is by chartering ships or steamers.
That will require some amount of
foreign exchange, but probably it will
be better for the industrial develop
ment of the country and for maintain-
ing our export trade than going on in
the present fashion. I would request
the hon, the Railway Minister to tell
us as to what he thinks should be
done and how this problem could be
met.

The next point that I want to take
up is about rafllway finances. Of
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course, one is not happy about the
financial position of the railways. One
might get a wrong impression from
the report of the Railway Convention
Committee that since the dividend has
been increased from 4 to 4] per cent,
therefore the railways are in a better
position financially not only to pay
the dividend but also generally. But
that is not so. As anybody who has
gone through the papers will know,
the surplus on the present rates and
fares expected in the Third Plan is
only about Rs. 11 crores, which is not
a very high figure. Then, the depre-
ciation fund has gone very low, the
development fund is inadequate, and
loans have to be taken from the Cen-
ira] Government.

The railways are treated both as a
public utility concern and as a com-
mercial concern, and I believe they
gel the worst out of both the worlds.
The railways have to give many
facilities which the other commercial
concerns do not give; yet they have
to give them, because it is said that
they are a public utility concern and
that they should do it in the national
interest. That is all right. But when
it comes to a question of the rate of
dividend, then it is said that they
must pay more and more so that the
renera] revenues get more. But a
commercia] concern would not have
given many other facilities which the
railways give, nor would it carry
many of the essential commodities at
a rate which is very uneconomic. Yet

railways are asked to contributc
more and more t0 general revenues
I do not think the two are compatible
and 1 could not really find out
adequate reasons as to why the Rail-
way Minister had socepted the & per
cent contribution. 1f he was trying
to help the Finance Minister it was
all very weli. But no cotrmmercial
concern would have agreed to do it
1 have had something to do with
business, and az a businessman | would
not have agreed to that contribution
being paid, because the railways can-
not afford to pay that amount.
Because, while they are increasing the
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contribution, they are at the same
time borrowing more and more from
the general revenues in order to
finance expenditure out of develop-
ment fund. That is not a very healthy
state of affairs por something which
can be said to be commercialy sound.
1 wanted to know as to what the
Railway Minister proposes to do. The
Railway Minister has been building
up a case for increasing rate and fares.
1 do not think there is probably any
other alternative,

But two things have to be remem-
bered. One is this, It is not that
there has not been an increase in
rates and fares. Only some time ago

. the Mudaliar Committee enquired
into the question and made certain
recommendations, and the rates were
increased. Therefore, it will not be
fair to say now that there has been
nothing done. The Neogy Committee
also referred to this question. Of
course, they have not made any final
report, but in the preliminary report
they refer to this problem and they
say that the railways have to consider
the question of raising the rates and
fares. But at once they say that, in
the second place, they will have also
to consider the repercussion of such
changes on the general economy of the
country.

Now, the general economy of the
country has to be considered from
two points of view. One is the effect
on Industrial development. This may
adversely affect industrial develop-
ment. Secondly, suppose the rates
are increased. Then there may be
more competition from the roads, un-
less road transport is controlled. I
think what the railways want is that
the rates should be increased and
that road transport should be control-
ed so that road transport does not
compete with rallways. Now, that is
not a very fair proposition.

But the Neogy Committee, in their
preliminary report, also say that al-
ternatively the railways should eom-
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sider what changes are required in
the nature and extent of the finan-
cial commitment of the railways to
general revenues. I think the hon.
the Railway Minister should give his
serious consideration to this matter
also; because, instead of raising the
rates, if the contribution to the gene-
ral revenues could be reduced that

would bring some relief to the rail-
ways.

So far as the efficiency of opera-
tion of the ruilw.vs is concerned I
shall not say much, because that
point was taken up in the other House
and dealt with cxhaustively by an
independent Member and also by the
Railway Minister., But I would like
to offer my thanks to the railway
administration for providing us with
a brochure on the performance of
the railways which I have found to
be very informative and interesting.
It was given last year also. It is
very informative and I must thank
the railway administration for pro-
viding us with that booklet,

The Railway Minister derived a lot
of satisfaction from certain compari-
sons he made with 19858-590 about
operating efficiency and cited four
indices. I shall not go into that ques-
tion because it was also taken up by
an hon. Member in the other House.
And it was said that the comparison
wag not quite fair because it was
with the year 1958-59 which was not
a good year for the railways and ex-
cept for net ton miles per engine
hour, the other indices do not come
out so favourably if a comparison is
made with some earlier years, 1955-
56 and 1956-57. I do not think that
point was met adequately by the hon.
Minister in his reply. I was in the
Rajva Sabha listening to his reply
yesterday.

Shri Jagjivan Ram: I will meet it
here: there should be something for
this House!

Bhri Bimal Ghese: Another point
in this connection was with regard to
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fuel consumption. That problem has
been long before the railways and I
do not think that any solution has
been arrived at. What are they going
to do about it? The railways are ex-
pected to carry about 79 to 80 million
tons of originating trafic more in
the Third Plan. How are they going
to do it. I want to know what is
their plan for dieselisation and elec-
trification and what is the require-
ment of diesel and electric locomo-
tives and how they expect to procure
those. I want to know the numbers
and the sources of procurement also.

But one fact remains. The rail-
ways know it, the administration
knows it full well that they cannot
get good quality coal. However much
they may put up inspection officers
and all that, they will not get coking
coal, they will not get selected A and
selcted B grade coals, they will have
to be satisfied with B and C grade
coais and with supplies from coal-
fields in the outlaying areas. 1 was
told once that the Nizam’s State Rail-
way worked with B grade coal sup-
plied by the Singareni Collieries and
vet they operated very economically.
I want to know why even if the ash
content is high we cannot work as
economically as the Nizam’'s State
Railways did. Have any enquiries
been made in that regard and what
is the result?

Another important point is about
washeries, non-coking coal washeries.
Coking coal washeries have been set
up in four or five places which will
supply coal only to the steel mills.
But the railways will have to set up
non-coking coal washeries. This mat-
ter has been hanging fire for at least
two or three ycars—if not three or
four years. The railways are aware
and conscious of the need for non-
coking coal washeries. I do not know
which department will set them up.
But whichever department it is, the
Government has to take a decision.
And 1 want the hon. Minister to tell
us as to how many washeries he wants
tosetupinlhe'l‘hirdl’hnpeﬂod
and when he expects those washeries
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to come up. Will they come up be-

fore 1862 or 1963, any washery in

regard to non-coking coal?

I have only two or three other
small points, and even though I might
take five more minutes I think, Sir,
that I may finish now itself.

Mr. Deputy-Speaker: If he can
finish within the next four or five
minutes, he may do so.

Shri Bimal Ghose; ] am also not
well and 1 would not take much
time.

Mr. Depuly-Speaker: So he may
conc.ude now itself.

Shri Bimal Ghose: The preliminary
report of the Neogy Committee men-
tioned about the size of Railway
zones and the form of administration.
They did not come to any flnal con-
clusion on these matters which are
very important. But, they seemed to
favour smaller zonesg and larger decen-
tralisation. I should like to know
what is the current thinking of the
Railway Administration on these mat-
ters.

13 hrs.

The last point that I want to make
is the electrification of the Sealdah
section of the Eastern Railway. It has
been delayed. 1 want to have an as-
surance that it is not being delayed.
1 have an idea that it was to be com=-
plceted by 1961. I should like to know
when it will be completed.

Shri Jagjivan Ram: 1963.84.

Shri C. K. Bhattacharya (West
Dinajpur): Sir, the speech of hon.
Member is being conditioned by the
hon. Minister moving his head from
side to side and to and fro.

Mr. Deputy-Bpeaker: Only signs
cannot give a reply. It will have to
be given by a speech,

Shri Bima] Ghose: I hope the mesl-
ter will be expedited



2205  General Budget

[Shri Bimal Ghose)

Another matter is the re-modelling
of the Sealdah station. The hon. Mi-
nister is aware that the Sealdah sta-
tion is unable to cope with the pass-
engers that pass through the station.
It is too small. I understand that
the re-modelling plan of the Sealdah
station is now wunder execution. I
should like to know when it will be
completed and when adequate facili-
ties will be provided for the Sealdah
station,

Mr. Deputy-Speaker: The discussion
will be carried on tomorrow. Now,
the House stands adjourned to re-
assecmble at 5 o'clock to listen to the
Budget speech of the Finance Minis-
ter.

13.02 hrs.

The Lok Sabha then adjourned till
Seventeen of the Clock.

17 hrs.

The Lok Sabha reassembled at
Seventeen of the Clock.

[Mr, Sepeaker in the Chair]
GENERAL BUDGET

Mr. Speaker: The Finance Minister.

The Minister of Finance (Shri
Morarjl Desal): Sir, I rise to present
present the statement of the estimat-
ed receipts and expenditure of the
Government of India for the year
1961-62.

2, With the close of the current
year, we ghall be completing a de-
cade of planned development and we
shall be launching on the Third Five
Year Plan. Honourable Members
will, I am sure, agree that the last 10
vears have been a period of striking
devclopment in almost all sectors of
the economy. Large investments
have been made in agriculture, irri-
gation and power, major as well as
medium and small industries, trans-
port and social gservices. We are per-
haps too near these events to be able
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to assess their full impact or signifi-
cance. I venture to think that des-
pite various difficulties, we have suc-
ceeded in creating a new dynamism
in the economy. The public sector
has gone forward and has taken on
tasks which were entirely new. The
private sector also has advanced con-
siderably. All over the country—in
the cities and in the towns as also in
rural areas—one sees the beginning of
new developments in various direc-
tions,

-

3. The First Five Year Plan was a
relatively modest effort, both in its
scope and its dimensions. Though the
Plan was fulfilled satisfactorily, it
became clearer, even as we wcre pro-
ceeding with it, that unless we acce-
lerated the tempo of development, it
would not be possible to lift our peo-
ple out of poverty,

4, The Second Five Year Plan was,
in conseqeunce, a bolder and more
ambitious one. It aimed at larger in-
creases in production, investment and
employment. It was conceived in
terms of a long-term strategy of
development. Our objective is to
develop in the country. at as early
a date as possible machine-building
capacity on a scale which would en-
able our development to proceed with-
out dependence on the import of capi-
tal goods. To achieve this, progress
has to be made over a wide fleld—in
the production of metals, particularly
iron and steel, in the establishment of
plants intended to produce heavy ma-
chinery, as well as in the development
of the necessary techniques and skills.
Even while we are proceeding with
the development of machine-building
capacity we have to strengthen the
agricultural base and to provide for
the other basic needs of our growing
population,

5. Honourable Members are aware
that in the course of the implementa-
tion of the Second Five Year Plan, we
were confronted with major difficul-
ties in regard to resources, particular-
ly external resources. It became
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necessary for us to make certain ad-
justments in the Plan and to confine
our attention primarily to the fulfil-
ment of what came to be described
as the ‘‘core” of the Second Five
Year Plan. The target of outlay in
the public sector was cut down from
Rs. 4,800 crores to Rs, 4,500 crores, As
the Second Five Year Plan draws
to a close, we expect to exceed the
revised target and to attain an outlay
of Rs. 4,600 crores.

6, As a resuit of this effort at deve-
lopment planning over the last 10
vears, industrial production hag in-
creased by about 86 per cent and agri-
cultural production has gone up by
33 per cent. We have added substan-
tially to the installed capacity for
steel and for a number of engineering
industries including machine-making.
The chemica] industries have also
grown rapidly. At the same time, we
have greatly strengthened the basic
services and amenities such as fuel,
power, transport and irrigation which
provide the foundation for rapid eco-
nomic growth.

7. During the Second Plan, the total
additional taxation has been of the
order of Rs. 1040 crores of which near-
ly Rs. 800 crores were at the Centre.
The resources arranged by mobilisa-
tion of private savings, mainly
through loans, small savings and pro-
vident funds have yielded about
Rs. 1,400 crores and the extent of de-
ficit financing during the Plan period
is espected to be about Rs. 1100 crores
as compared to Rs, 1200 crores origi-
nally envisaged. This is satisfactory
as far as it goes. We are now em-
barking on a bigger Plan and we shall
have to make a greater effort to direct
our resources through channels which
lead to greater development and pro-
gress.

8, The Third Plan in its final shape
is expected to emerge shortly. The
House wil] have ample opportunity to
discuss it in due course. I shall,
therefore, dwell only on some of its
salient features and what it means in
terms of the problem of providing
adequate resources for it. At the last
Mmeeting of the National Development
Council, we were confronted with =
very difficult choice. On the one
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hand, our best estimates of resources
that we could hope to mobilise lead
us to the conclusion that outlays in
the Plan should be limited to Rs. 7,500
crores. On the other hand, the pro-
grammes for which there was neces-
sity and readiness to proceed to a
higher target added up to a higher
figure. The Council hag decided that
for the purposes of physical planning,
programmes with a ceiling of Rs. 8,000
crores should be prepared but the
financial limit of Rs. 7,500 crores must
be adhered to. The fact that we shall
have larger programmes worked out
will enable us to start on their execu-
tion as soon as resources are in sgight.
At the same time, we cannot and
must not take on commitments beyond
our resources. Throughout the Third
Plan we shall have to be careful to
see that reliance on what is popularly
described as deficit financing is strict-
ly limited. The size of the Plan, in
other words will depend upon our
tax effort and our ability to mobilise
savings. No one would be happier
than 1 if we are in fact in a position
to raise resources to a higher figure
than the target of Rs. 7500 crores.

8. Our estimate of resources for the
Third Plan postulates that the sur-
pluses of various public enterprises
should be available for financing the
Plan. Besides Railways for which
there are separate arrangements, Gov-
ernment have in the last decade
invested large sums in varioug indus-
trial undertakings in the public sec-
tor. It is of basic importance that
these enterprises should function on
sound commercial principles and
should make adequate profits which
can be ploughed back into further
investments.

10. Apart from the limitations
regarding internal finance, we have
to bear in mind the crucial signifi-
cance of externa] finance or forelgn
exchange in our planning The
regirements of external assistance for
the next flve years as envisaged in
the Draft Outline are of a very sub-
stantial order and we do not propose
to cxceed thig limit. It i essential,
in this context, that we should reduce
expenditure of foreign exchange in
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€very conceivable direction and step
up the level of exports. In the
detailed phasing of the Plan, we shall
have to ensure that the foreign ex-
<hange gap in terms of actual out-
going during the Third Plan, which
We expect to fill by external aid, does
not exceed the estimates set out in
the Draft Outline,

11. Development activities of this
magnitude, with all the limitations
which we face, are not an easy task.
They call for sacrifices. They neces-
sitate a willingness to go without
many things. They involve a rest-
raint on consumption in order that
more resources are available for
investment. The degree of hardship
which this development entails can be
alleviated to some extent by external
aid. Such aid has been available to
us from friendly countries in the
Second Plan period and has enabled
us to make substantial progress with
our ‘core’ projects, in spite of the
acute position in regard to foreign
exchange with which we were faced
in the middle of the Plan. I am
greatful to all those who have helped
us. But ultimately it is through our
own efforts and our own sacrifices
that we can build our future.

Review of Economic Conditions

12. Following usual practice, I now
propose to review briefly the econo-
mic conditions in the country during
the current year., The detailed assess-
ment of the emergent economic trends
has been made in the Economic Sur-
vey which has been circulated along
with the Budget papers. The Survey
also draws attention in broad terms
to the considerations and objectives
which should guide our fiscal and
monetary policies during the coming
year. I shall not, therefore, go into
the details of the economic situation
but shall confine my remarks to the
salient features of 1960.61.

13, During the year, the economy
advanced in several respects. Invest-
ment, both public and private, was at
2 high level and the upward trend in
industrial production was accelerated.
The agricultural season of 1950-G0
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was, however, not so favourable. This
reduced the domestic availability of
foodgains and raw materials. ‘To an
extent, the shortage was met through
additiona] imports. Nevertheless,
there was a significant rise in the
prices of agricultural raw materials
as well ag in the overall level of
whole-sale prices. The outlook in
respect of agricultural and industrial
production in the coming year is,
however, distinctly better. There is
every hope that the upward trend in
industria]l production will be main-
tained.

Production

14, Agricultural production in 1959-
60 did not come up to our original
cxpectations owing mainly to adverse
climatic conditions. Food production
at about 72 million tons was about 5
per cent less than in the previous
year. There was also a substantial
decline in the output of cotton, raw
jute and oilseeds. Sugarcane, how-
ever, recorded a welcome increase of
6:6 per cent.

15. For the current agricultural
year. the prospects are better. The
Kharif crop is expected to be as good
as, if not better than the excellent
crop of 1958-59, and Rabi sowings
have also been sat'sfactory. The out-
put of cotton this year will also be
substantially larger than last year. A
further increase in sugarcane produc-
tion is expected. For jute and oilse-
eds, however, the outlook is not equal-
ly promising.

16. Indus'rial product.on in the first
ten months of 1960 showed an increase
of 11'5 per cent over the correspond-
ing period of 1958. The rate of
increase is the highest we have
achieved so far, The increase has
occurred in almost all industries and
it i1s gratifying that it has been rela-
tively larger in the case of intermedi-
ate pwoducts and capital goods, Mark-
ed increases occurred in iron ore,
iron and steel, industrial machinery,
paper and paper board, chemicals,
cement, general and electrical engine-
ering goods and transport equipment.
The output of mill cloth—about 3000
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million yards—was also slightly highee
than in 1959 in spite of the shortage
of supplies of Indian cotton.

17. There has been a substantial
addition to production capacity in a
number of important industries.
Industrial activity in the country is
getting diversified, and I am particu-
larly happy to find that a large num-
ber of small and medium enterprises
is coming up to establish new lines
of production and to expand the
existing ones. As the House is aware,
legislation was undertaken to facili-
tate the introduction of a scheme of
credit guaran‘ee in respect of loans
from commercial banks to small
scale units under the aegis of the
Reserve Bank of India. The scheme
is making good progress and about 300
applications have been sanctioned
during the last 7 months.

18. The expansion programme of the
two steel works in the private sector
has been practically completed. The
three public sector steel plants have
made steady progress and the next
few months will see the commission-
ing of all th.o blast furnaces, steel
melting shops and rolling mills in these
plants. The production of finished steel
in 1980 was about 2'2 million tons
and it is expccted to reach 35 million
tons in 1961. The steel expansion pro-
gramme, together with the develop-
ment of mining and transport consti-
tutes the sinews of our industrial
development and has been given a
very h'gh priority in our Third Plan.

19. The production of coal in 1980
was about 51 million tons as compar-
ed to 47 million tons in 1959, Most
of the new mines in the public sector
are now in production. The O:] and
Natural Gas Commission has continu-
ed its search for oil in Jwalamukhi
and Hoshiarpur areas in the Punjab,
in Cambay and Ankleshwar areas in
Gujarat and in the Rudrasagar areas
in Assam. On the basis of the results
of exploration in Gujarat, it has been
decided ‘o set up a large refinery,
which will be financed from the recent
Soviet credit,
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20. A notable new field of develop-
ment, the foundations of which were
laid in the Second Plan and which
will receive special emphasis in the
Third Plan, is machine-building. The
first phase of the Heavy Electrical
Project at Bhopal has already been
completed and orders are now being
placed for ils second phase by utilis-
ing British credit. Other projects in
the fleld of heavy machinery, which
will be completed during the Third
Five Year Plan, include the Heavy
Machinery Plant at Ranchi, the Min-
ing Machinery Plant at Durgapur, both
of which are being financed out of
Soviet credits, as well as the Foundry
Forge which is being set up with
Czechoslovak collaboration. The Hin-
dustan Machine Tools Factory at
Bangalore hag already attained a
higher level of production than was
originally envisaged and is now en-
gaged in a programme of expansion.
Development in machine-building
capacity in the private sector is also
proceeding at a satisfactory pace and
considerable progress has been made
with the manufacture of the plant and
machinery required by the sugar,
paper and cement industries.

Monetary Trends

21, During the year, money supply
with the public increased by Rs. 219
crores as compared to an increase of
Rs, 171 crores in 1959. A major factor
in this expansion was bank credit.
Government's indebtedness to the
banking system increased much less
than in the previous year. The ex-
pansionary effect of these develop-
ments was countered to a small extent
by a decline in the foreign assets of
the Reserve Bank.

22. The deposits of scheduled banks
rose in 1960 by Rs. 85 crores as com-
pared to Rs. 254 crores in the previous
year. This large reduction is due in
the main to the revised procedure re-
garding the placement of rupee coun-
terpart funds arising out of P, L. 480
mmports. These amounts were, until
last year, depowiled with the State
Bank of India which wused to invest
then along with their other fund; in
Treesury Bills or dated Government



2213  General Budget

[Shri Morarji Desai]

securities, This arrangement gave a
somewhat distorted picture of the
volume of deposits in scheduled banksg
and their investments in Government
secur:iies. It was accordingly decid-
ed, in consultation with the American
authorities, that these moneys would,
with effect from the 12th May, 1860,
be deposited directly with the Reserve
Bank of India who would invest them
in special securities of the Government
of India. Further it has been arrang-
ed that from July 1960, for a limited
period, the past accumulations with
the State Bank of India would be
transferred to Government in month-
ly instalments of Rs. 12 crores. Even
after making allowance for the effect
of these revised arrangements, the
rise in bank deposits in 1860 was
somewhat smaller than in 1959,

23. The expansion of bank credit by
the gcheduled banks was on the other
hand much larger—more than twice
the expansion in 1959. In consequen-
ce, the credit-deposit ratio went up
from 53 per cent at the end of 1959
to 62 per cent at the end of 1960. If
P. L. 4B0 deposits are excluded, the
ratio works out to 72 per cent in
December 1960 as compared to 63 per
cent a year ago. This strain on the
resources of commercial banks has
resulted in an increase in their bor-
rowings from the Reserve Bank des-
pite a decling in gilt-edged securities
in their portfolios.

24, The upward trend in equity
prices noticed since 1958 gathered fur-
thér momentum and a speculative
boom developed about the middle of
the year. The index of prices of vari-
able dividend securities moved up by
about 14 per cent in the course of the
first seven months of 1980, Commodity
markets were also buoyant. With a
view to check these speculative trends
the Reserve Bank introduced several
measurey designed to restrain the total
amount of credit creetion, The bank
rate remained unchanged but penal
rates were imposed on borrowing by
banks above certain limits. There is
no doubt that while the banks must
endeavour to meet the legitimate
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needs of production and trade, every
care must be taken to prevent exces-
sive credit creation. There has been
a break in share values since July
1960 partly as a result of the tighten-
ing of credit, partly in consequence
of the steps taken by the stock ex-
changes themselves by adjusting their
margin requirements, and partly
through some changes in the working
policies of the capital issues control.
The index of variable divided securi-
ties which had risen to 182 by the end
of July 1960 stood at 185 about the
end of the year.

25, In passing I might also refer to
the Refinance Corporation which was
set up in 1958 to assist banks in
financing medium-sized industries, We
have during recent months substan-
tially enlarged the scope of its opera-
tions by extending the facilities to a
larger number of banks as also to
State Finance Corporations and select-
ed State Co-operative Banks, increas-
ing the period of loans from 7 to 10
years, where necessary, and giving a
larger discretion to the Corporation in
regard to the industries to be assist-
ed. These modifications, held possibly
by the stringency of funds, have
resulted in an increase in the loans
disbursed from Rs. 85 lakhs in 1959 to
Rs. 141 lakhs in 1980, while the loans
advanced in the month of January
1961 exceeded Rs, 70 lakhs.

26. The banking sector has a very
important role to paly in the mobi-
lisation and husbanding of resources
for our developmental plans and Gov-
ernment are therefore vitally interes-
ted in its health and vitality. The
House is aware of the steps that we
have taken to safeguard the interests
of depositors including the powers to
facilitate reconstruction or amalgama.-
tion of banks. Recently, we have
promulgated an Ordinance to remove
certain difficulties experienced in their
reconstruction or amalgamation with
other banks and to permit amalgama-
tion under the Banking Companies
Act with the State Bank of India.
These measures will help to streng-
then some of the more vulnerable units
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of the Indian banking system, which,
1 am convinced, is basically strong
and sound. Government are deter-
mined to take whatever steps may be
necessary for the efficient manage-
ment of banks and for protecting the
interests of the depositors.

Prices

27. The index of whole-sale prices
which was 117-9 at the end of 1959
rose to a peak of 127°4 by the middle
of October 1960, but declined to 124:3
at the end of the year. The average
for 1960 works out at 6'5 per cent,
higher than for 1959, the rise in respect
of industrial raw materials, mainly
oil seeds, raw cotton and raw jute,
being 18 per cent, and in manufac-
tures 11 per cent. Rice prices rose by
about 7 per cent, while wheat prices
declined by 11 per cent; the index of
foodgrains. taken as a group, has
shown a small fall We have been
keeping a continuous watch over the
trend of prices and in the case of
specific commodities such as cotton,
jute and groundnuts taken suitable
steps like the introduction of quota
system and the enforcement of credit
restrictions supplemented by the
tigh'ening of margins in the commodi-
ty markets. Towards the end of 1960,
the price index of rice, however, fell
significantly. = There was a seasonal
rise in the index in the month of
January which at the end of the month
stood 126'2 as compared to 119-2 at
the end of January last year. The
working class cost of living index has
shown only a small increase, the index
being 124 for December, 1960 as com-
pared to 122 a yemar earlier.

28. The rising trend in prices has
presisted almost throughout the
Second Plan. Some price increases
are inevitable in a developing eco-
nomy. It should, however, be our
alm to ensure that in the period of
the Third Plan, the pricez of the es-
sential goods that enter into the com-
mon man’'s budget remain relatively
stible. The Plan has been drawn up
with due regard to this objective. A
substantial increase in food produe-
tion is the foundation on which the
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Plan rests, and I should like to take
this oportunity of appealing both to
our farmers and to the official and
non-official agencies concerned with
development in the rural areas to con-
centrate their effort on achieving the
target of 100 million tons set out in
the Draft Outline of the Plan.

29. Government have in hand siz-
able gtocks of foodgrains amounting to
2'5 million tons, and, thanks to the
agreement in respect of P. L. 480 ‘m-
ports signed last year with the Uniled
States, they also have an assurance of
further supplies in the coming years
While this second string to our bow
18 essential as well as welcome, it
should be regarded primarily as a
stand-by to get over the bottlenecks
which have impeded us in the past
in achieving our targets of increased
agricultural production,

Balance of Payments

30. The balance of paymentg situa-
tion during 1960-61, the last year of
the Second Five Year Plan, took a
turn for the worse. The Sterling
assets held by the Reserve Bank of
India on the 17th February, 1861 were
Rs. 157 crores which are Rs, 48 crores
lower than at this time last year. A
part of this decline ig attributable to
the repayment of the stand-by credit
from the International Monetary Fund
amounting to about Ra. 11 crores. This
repayment increases our borrowing
capacity from the Fund and is not
therefore a matter of concern. Apart
from this, however, there has been a
substantial fall in our balances on
other accounts, a detailed analysis of
which is set out in the Economic
Survey.

31. The decline which has taken
place jn our foreign exchange reserves
during the current financial year gives
cause for reflection and concern. First
of all, #t underlines the importance of
stepping up our export promotion
efforts. This is not an easy task in
a developing economy where the stan.
dards of living are as low ay they
are in India. But an increase in our
export earnings is vital to the success
of our Plan. One of the weakneszes
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from which our industrial economy
suffers is that with the exception of
a few industries like jute, cotton tex-
tiles and tea, most industries look te
the vast domestic market and do not
excrt themselves to sell abroad, Con-
dering that the supply of raw male-
rials, components, spare parts and
other essentials for our industries con-
stitutes such an important element in
expenditure of foreign exchange, it is
esgentinl that every industry which
depends on imports should endeavour
to carn at least part of the foreign
exchange it spends by selling its pro-
ducts abroad, Greater attention to this
consideration will have to be paid in
the future, Government, for its part,
will stand ready to help export indus-
tries in every way—by more liberal
treatment in the matter of foreign ex-
change allocations, by speedy refund
of internal taxes and duties levied on
such products as are exported and in
other ways.

32. We shall have to be even more
careful about expenditure of foreign
exchange. There has been g consi-
derable tightening of import control
restrictions. There are, however,
various other ways in which foreign
exchange is spent. One of these Iis
expenditure on travelling abroad for
one recason or another. It has been ne-
cessary to tighten allocations of forcign
exchange for educational purposes by
weeding out some of the less benefl-
cial courses of study abroad. For
other purposes too a stricter policy is
being followed. There is a significant
number of persons who, it appears, go
abroad without any release of foreign
exchange from the Reserve Bank but
who are able to provide themselves
with funds by various other devices.
It ix not my intention, at th's stage, to
place a ban c¢n travelling abroad by
people who have not received an allo-
cation of forcign cxchange, because
there are quite & number of people
who genuinely go as guests, on scholar=
ships, and through other legitimaie
menns. At the same time, the House
will agree *hat we cannot allow the
exirting state of affairs to continue
1. thercfore. propose shortly to provide

FEBRUARY 28, 1961

General Budget 2218

for the submission by persons going
abroad of a form containing informa-
tion about the manner in which ‘they
are finding the foreign exchange for
themselves. Cases of a doubtful nature
will, where the facts warrant, be [ur-
ther pursued.

33. Our efforts to promote exports
and to save on imports will not, how-
ever, solve our foreign exchange pro-
blem. The ultimate solution can only
be found through the efforts we are
making to develop the counlry indus-
trially and economically. While wr
are cngaged in this process, we shall
need massive external aid, We had
started our Second Five Year Plan
with our sterling balances around Rs,
746 crores. We are now embarking on
a bigger Plan with our reserves at &
much lower level. In doing so, we are
appreciative of the fact that in the
world outside there iy now a general
recognition of the need to help us in
our developmental effort and thero is
an acceptance of the position that our
aim is to achieve a rate of progress
which cannot, in any sense, be said tc
be over-ambitious.

Foreign Assistance

34. During the year 1860, the World
Bank sanctioned two loans—Rs. 33
crores for the development of our Rail-
ways and Rs. 10 crores for the Indus-
trial Credit and Investment Corpora-
tion of India. The U.S, Development
Loan Fund granted loans amounting
to Rs. 107 crores for various power
projects and for the consiruction of a
fertiliser plant at Trombay. The U.S.
Export.Import Bank extended a
second credit of Rs. 24 crores. The
United Kingdom Government sanc-
t'‘oned tw. loans totalling Rs. 20 crores
to pay for capital goods purchased in
that country. Of the $ 100 million aid
promised by the West German Govern-
ment in 1058, $40 million were
authorised in 1059 and the balance of
$ 80 million in 1960. Among the other
loans and credits negotiated during
the year were Rs. 14 crores by Poland,
Rs. 11 crores by Switzerland and
Rs. 19 crores by Yugoslavia

35. The third meeting of the consor-
tium of the countries helping India
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was convened by the World Bank in
September 1960 in Paris, chiefly for
making a preliminary assessment of
our requirements for the Third Plan.
Following this meeting, the U.K. Gov-
ernment have offered a sum of Rs. 67
crores as initial assistance for our
Third Plan and the Government of
West Germany have agreed to our
placing orders in that country up to
Rs, 28 crores, besides consenting to the
postponement of a major portion of
the repayments falling due in the
current and the next year on acc.unt
of the loan for the Rourkela Project.
The House will recall that in 1859 the
Government of U.S.S.R. had agreed to
make available an amount of Rs. 179
crores as an initial credit towards the!r
collaboration in the Third Plan Pro-
jects. This has been supplemented by
the offer of an additional credit of
about Rs. 60 crores for which an
agreement was signed last week.

36. The Commodities Agreement
under P.L. 480 of the value of Rs. 636
crores signed with the United States
in May last provides for the import of
18 million tons of wheat, 1 million tons
of rice and also certain quantities of
ma'ze, milo, cotton, tobacco and soya-
bean oil. The foodgrains imporied
under this agreement will enable us
to build up sizable reserves. The total
value of commodities covered by the
agreements so far signed under P.L.
480 amounts ‘o a little over Rs. 1,008
crores.

37. We continued to receive nssir-
tance from the Colombo Plan coun-
tries, the grants of Camada both for
projects and in the shape of key com-
modities like non-ferrous metals de-
serving special mention. We were also
helped by assistance from the United
Nations and its specialised agencies and
from the Ford and Rockfeller Founda-
tions. While we have been receiving
aid from the more advanced countries,
we have, for our part, been ready and
willing, within the I'mit of our re-
sources, to help other countries by pro-
viding training facilities and services
of experts under the Technical Co-
operation Scheme of Colombo Plan as
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well as in other ways. The aid to
Nepal during the current and next
year would amount to Rs. 6 crores. In
addition, we have cont:nucd to ussist
our neighbours, Sikkim and Bhutan in
their development plans.

38. In the five years of the Second
Plan period, the total foreign loans
and credits covered by formal loan
agreements are of the order of Rs.1,517
crores of which Rs. 1,387 crores are on
Government account, including the
carry over of unspent balance from the
First Plan amounting to Rs. 87 crores.
The total utilisations during the Second
Plan period are estimated at Rs. 752
crores, leaving an unspent balance of
Rs. 722 crores to be carried forward to
the next Plan. Of this balance, Rs. 329
crores are for credits which are intend-
ed for financing the projects included
in the Third Plan.

39. We have been receiving aid from
friendly countries throughout the
Second Five Year Plan. I should like,
at this juncture, to pay a special tri-
bute to the role of the International
Bank for Reconstruction and Develop-
ment under the leadership of its Prcsi=
dent, Mr. Eugene Black, in organising
meetings of a consortium of countries
who have jointly been discussing the
question of aid to India in a friendly
and constructive spirit.

Finance Commission

40. As Honourable Members are
aware, the award of the Second Fin-
ance Commission for the devolution of
resources from the Centre to the Sta‘es
covers the five years ending 1961-42,
The Second Finance Commission had,
however, expericnced considerable
difficulties in assessing the require-
ments of the State Governments as the
period covered by their recommenda-
tions cxtends over both the Second sand
Third Plans. They had, thercfore re-
commended that the period of the Fin-
ance Commission's award should, in
future, be made to coincide with that
of the Plan. The Third Finance Com-
mission was, accordingly, consi tuted
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in December last and it has been re-
quested to give its recommendaticns
for the four years from 1962-63 to
1965-66. As on the previous occasions,
the Commission will, in addition to
making recommendations on the shar.
ing of Taxes on Income and Union
Excises, advise on the grants to be
paid to the States which are in need of
assisiance, keeping in view the re-
quirements of the Third Plan and the
efforts expected of them to raise addi-
tional revenues. The Commission will
also report on the changes, if any, to
be made in the principles governing
the distribution of the Estate Duty and
the manner in which the grant payable
in lieu of States’ share of Tax on
Railway Fareg should be distributed
amongst them. As the Tax on Rail-
way Fares is being abolished with
effect from 1st April, 1961, the recom-
mendat.ons of the Commission for the
distribution of the grant in lieu of this
tax will take effect from the next year.

Changes in Accounts

41, For some time past, it has been
felt that the existing accounting struc-
ture, which has continued more or
less unchanged ever since it was drawn
up at the time of the introduction of
the Government of India Act, 1835,
should be rationalised and recast in
the light of the subsequent Constitu-
tional changes and the rising tempo of
Government developmental expendi-
tures, The matter was reviewed in
consultation with the Comptroller and
Auditur General and it has been decid-
ed that the changes may be phased
over a period of two ycars. The
changes introduced in the coming year
have been explained in detail in the
Explanatory Memorandum.

42. 1 shall refer only to the impor-
tant items. As Honourable Members
know, the group head “Civil Adminis-
tration” includes not only budget
heads dealing with administration such
as '‘General Administration®, ‘Audit’,
‘Police’ and 'Jails’ but also major heads
pertaining to developmental activities
of Government such as ‘Education’,
*Agriculture’, and ‘Medical'’ Apart
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from the fact that the nomenclature
‘Civil Administration’ is somewhat mis-
leading, the budget in its present form,
does not indicate separately the ex-
penditure incurred by Government{ on
its administrative activities and om
social and developmental activities. To
remedy this defect, the group head
“Civil Administration” is being split
up intp two: “Administrative Services”
and “Social and Developmental Ser-
vices”. The splitting up of group head
“Civil Administration” will assist
Honourable Members to assess the
growth of administrative expenditure
more correctly.

43. With the exception of certain
statutory grants, grants-in-aid to State
Governments have hitherto been re-
corded subjectwise under the relevant
major heads of account and provided
in the grants concerned. These grants
are, however, not fina] expenditures of
the Central Government on those acti-
vities but are merely transfers of rv-
sources from the Centre to the States.
They are, accordingly, being segregated
under a separaie head ‘Grants-in-aid
t» States’ and the provision included
in a single composite demand. The
various types of grants namely statu-
tory, plan and non-plan, will however
be indicated separately under this
head according to the Ministrics ad-
ministering them. This arrangement
will give at one place the total of the
grants from the Centre to the States
and wil also facilitate integrated con-
trol on the utilisation of these grants.

44. 1 might also refer to another
change which might be of interest to
Honourable Members. Payments to
States of their share of Union Excise
Duties have so far been shown as ex-
penditure under the major head
‘2-Union  Excise Duties". These
amounts are also in the nature of
transfer of resources to the States and
will hereafter be shown under a dis-
tinct major head “States’ Share of
Union Excise Duties”

45. It has also been decided that ex-
penditure on labour and employment,
which is at present exhibited under
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the heads 'Miscellaneous Departments’
and ‘Miscellaneous’, should from the
next year be recorded under a new
major head “Labour and Employ-

ment".

46. 1 am sure the House will wel-
come these changes which will help to
give a clearer picture of the purposes
for which sums are being provided in
the budget.

Financial Year 1860-61

47. The budget for the current year,
as finally approved by Parliament,
placed the revenue at Rs. 919°65 crores
and expenditure at Rs. 988'35 crores,
with the resultant revenue deficit of
Rs. 60°70 crores. According to the
present assessment, the revenue now
is likely to amount to Rs. 923-72 crores
and expenditure to Rs. 957-38 crores,
leaving a deficit of Rs. 33-66 crores.

48. The gross revenue shows an im-
provement of Rs. 40°13 crores due
mainly to better realisations of Union
Excise Duties and Income-tax includ-
ing Corporation Tax, but these im-
provements will be largely counter-
balanced by the increase of Rs. 3G 08
crores in the States’ share of taxes. 'n
the net, the revenue will show an in-
crease of Rs. 407 crores. The receipts
of Rs. 163 crores from Customs are at
about the same level as estimatced in
the Budget. Union Excises including
Additional Excises will yield Rs, 394: 98
crores, an increase of Rs. 15°37 crores
over the original estimate. This in-
crease is spread over most of the items,
notably, tobacco, refilned diesel oil and
motor vehicles, and is attributable to
improvement in production and larger
clearances during the year. The Taxes
on Income including Corporation Tax
are expccted to increase by Rs. 25
crores due mainly to the completicn of
a larger number of assessmcnts per-
taining to earlier years and better rea-
lisations than originally anticipated.
The share of income-tax payable to the
States will at the same time go up by
Rs. 34:92 crores as a result of larger
collections during the year and arrears
payable for earlier years. This will,
however, be partially neutralised by 2
reduction of Rs. 7-43 crores in the
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ad hoc grants to the States in lieu of
the loss in their share of income-tax
following the changes in the Company
tax structure, for which provision is
made in the expenditure estimates. The
surcharge on iron and steel, which is
transferred to the Iron and Stleel
Equalisation Fund, is likely to yield
Rs. 21 crores less, while the grants
under the P.L. 480 programm¢ will
drop by Rs. 5 crores.

40. The revenue expenditure this
vear is now estimated at R= 985738
crores against the original estimate of
Rs. 980-35 crores. Defence Services
account for Rs. 266°72 crores and Civil
Expenditure for Rs. 690'66 crores.

50. The saving of Rs. 17°43 crores In
the Civil Expenditure is the cumula-
tive effect of changes over several
heads. Debt services will shuw a
saving of Rs. 2'24 crores due chiefly to
smaller issues of market loans and
treasury bills, partly counter-balanced
by larger payment of interest on Post
Office Savings Bank deposits and
savings certificates. The transfer of
the surcharge to the Steel Equalisa-
tion Fund and of the grant nunder P.L.
480 to the Special Development Fund
together will account for a fall of
Rs. 71 crores. As I mentioned earlier,
the ad hoc grants to the States in lieu
of income-tax will drop by Rs. 7'43
crores but the grants to States for
raising the emoluments of low-paid
employees will increase by Rs. 2-41
crores.

51. The net expenditure on Defence
Services this year is estimated t> show
a saving of Rs. 5:54 crores. This is
mainly due to a lower expendilure on
the purchase of stores and equipment
than was originally anticipated

Financial Year 1961-62

52. For the coming year, at the
existing level of taxation, I am bud-
geting for a total revenue of Rs. 96292
crores and an expenditure of Rs.
1,023-52 crores, leaving a defleit of
Rs. 60°80 crores.

53. The revenue from Customs ia
expected to show a modest increase of



2225 General Budget

[Shri Morarji Desai]

Rs. 1 crore over the current year's
revised estimate, whereas Union
Excises arc likely to improve further
by Rs. 11°26 crores and Taxes on
Income and Corporation Tax together
by Rs. 6 crores. The cuntribution from
Railways is expected to increase by
Rs. 1623 crores due mainly to the
implementation of the recommenda-
tions of the Railway Convention Com-
mittee. The rate of dividend will in-
crease from 4 per cent. to 4 per cent.
Further, the Railways will be paying
an additional annual contribution of
Rs. 125 crores to the General Reve-
nues in licu of the Tax on Railway
Fares, which will be dis'ributed
amongst the States by way of grant.
The profits of the Reserve Bank will
show an increase of Rs. 2} crores over
the current year's amount of Rs. 40
crores and the grant under P.L. 480
is estimated to go up by Rs. 5§ crores.
The share of Income Tax payable to
the States is expected t» be lower
by Rs. 6'19 crores nexi year mainly
on account of smaller payment of
arrears in respect of earlier years.
These improvements, however, will be
partly counter-balanced by decreases
under several heads, notably, sur-
charge on iron and steel which will
drop further by Rs. 3'4 crores as a
result of the provisional increase in the
retention price of steel.

B84. Civil Expenditure next year
shows an increase of Rs. 49-94 crores
over the current year's revised esti-
mates. In view of the changes in the
classification of accounts to which 1
have referred earlier, the figures for
1961-62 are not quite comparable with
the corresponding figures for the
current year. I shall however, make
allowance for the effect of these
changes under the appropriate heads
while commenting on some of the
important provisions. The growing
volume of internal and external
borrowings accounts for an increase of
Rs. 935 crores under Debt services.
The variations in respect of the sur-
charge on iron and steel and the grant
undes P.L. 480 referred to above will
also be reflected on the expenditure
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side. [Excluding grants to States,
which will now be exhibited separate-
ly, and transfer of the surcharge
mentioned earlier, Social and Deve-
lopmental Services are expected to
cost Rs. 32'B8 crores more next year.
This increase is spread over almost all
the heads and is attributable chiefly to
the implementation of the schemes
included in the Third Plan, The ad
hoc grants payable to the States in
lieu of loss in their share of income-
tax following the changes made in the
Company tax structure will go up by
Rs. 276 crores. Excluding the grants
payable as a result of the abolition of
the tax on Railway Fares to which I
have referred earlier the grants to the
States next year will decrease by
Rs. 18:35 crores mainly on account of
the discontinuance of the grants for
reising the emoluments of low-paid
employees which were payable only
during the Second Plan period. The
Third Finance Commission is expect-
ed to take this factor into account in
assessing the needs of the State Gov-
ernments for assistance from the
Centre.

55 The net expenditure on Defence
Services next year shows an increase
of Rs. 16-2 crores. Army estimates
will go up by Rs. 9°2 crores, whereas
Navy and Air Force together will re-
quire Rs. 3-54 crores more. The Non-
effective Charges also account for an
increase of Rs. 3' 468 crores attributable
chiefly to the recent decision to extend
to the military pensioners with
restropective effect the benefit of
temporary increase in small pensions
admissible from 1st April, 1958 on the
Civil side. The overall increase in
Defence Estimates is due mainly to the
additional commitments of Armed
Forces including the expansion of
certain establishments and provision
for payments to Service Officers on the
basis of the recommendations of the
Pay Commission.

Capital Expenditure

56. Excluding the adjustment for the
transfer of assistance from the United
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States to the Special Development
Fund, which is technically classified
as capital expenditure, the current
vear's budget provided Rs. 371 crores
for capital outlay. The corresponding
figure is now estimated at Rs. 416
crores, an increase of Rs. 45 crores.
On account of larger imports, parti-
culary of wheat, the net expenditure
on the purchase of foodgrains will
increcase by Rs, 30.48 crores. The
requirements for the construction of
border roads are likely to exceed the
original estimate by Rs. 13.5 crores.
An additional amount of Rs. 7.95
crores will be required for exploration
of oil by the Oil and Natural Gas
Commission, while payments of Rs.
8.27 crores had to be made to the
World Bank under the Indus Waters
Treaty. These increases will be partly
counter-balanced by shortfalls under
certain  other items of capital
expenditure. Detailed explanations
for the variations under other heads
have, as usual, been given in the notes
on the Demands for Grants and in the
Explanatory Memorandum.

57. The corresponding provision for
capital outlay next year is Rs. 454
crores, showing an increase of Rs. 38
crores over the current year’s revised
vstimate, This increase is spread over
a number of heads and reflects the
additional requirements in the first
year of the Third Plan. Railways will
be spending Rs. 36.38 crores more for
their capital outlay but the net expen-
diture on purchase of foodgrains will
go down Rs. 26 crores. Of the other
major increases, mention may be made
of Rs. 7.7 crores under border roads,
Rs. 846 crores for industrial develop-
ment, Rs. 5.2 crores for the devclop-
ment of land acquired by the Delhi
Administration and Rs. 2.83 crores for
the construction of food storage
godowns.

58. In addition to the direct capital
outlay just mentioned, the estimates
provide Rs. 358.07 crores this year and
Rs. 409.22 crores next year for loans to
States and Rs. 174°37 crores this year
and Rs. 170-60 crores next year for

General Budget 2228

loans to other parties including Port
Trusts, Government-owned Corpora-
tions and foreign Governments.

59. Provision has been included in
the next year's es'imates fos a toal ex-
penditure of Rs. 943 crores for imple-
menting the Plan of which Rs. 181
crores would be on revenue account
and the balance of Rs. 762 crores as
capital outlay including loans, In
addition *he Railways will provide
Rs. 23 crores from their own resources.
These estimates include a provision of
Rs. 352 crores for gssistance to States
Rs. 90 crores in the Revenue budget
and Rs. 262 crores in the Capital bud-
get. It is expected that the Stales will
find Rs, 200 crores from their own
funds, thus making up an outlay of
Rs. 552 crores for the State plans. The
outlay on the Central portion of the
Plan will aggregate to Rs. 6814 crores.
In all, the total Plan oputlay in the first
year of the Third Plan both for the
Centre and the States will be of the
order of Rs. 1166 crores. In making
these provisions, we have borne in
mind the needs, for proper and careful
phasing. A substantia] portidn of the
provision during the coming year
relates to the Second Plan projects
which will be carried forward to the
Third Plan and a relatively modest
provision has been made for the new
projects which require much prepa-
ratory work.

Ways and Means

60. The overall deficit for the curent
year was estimated in the original
budget at Rs, 153 crores. According
to the present assessment, this deficit
now expected to come down to Rs. 15
crores. ‘The improvement of Rs. 138
crores is the result of a number of
factors. The revenue deficit js now
expected to go down by Rs. 27 crores.
The revised procedure regarding the
deposit of P. L. 480 funds with the
Reserve Bank of India, to which I
have alluded earlier, accounts for in-
vestments in special securities of
Rs. 240 crores that is Rs. 108 crores on
account of transfers from the State
Bank of India and Rs. 132 crores due



2229  General Budget

[Shri Morarji Desai] -
to net fresh accruals. The opening
cash balance exceeded the original
estimate by Rs, 19 crores. This
improvement of Rs. 286 crores will be
partly offset by an increase of Rs, 45
crores in capital expenditure mention-
ed earlier, decline of Rs. 84 crores in
the net internal and external borrow-
ings and worsening to the extent of
Rs. 19 crores under other debt heads.

61. The Budget had assumed credit
for market loans at Rs, 250 crores
including Rs. 25 crores from Prize
Bonds. During the year two loans were
floated: 34 per cent Bonds, 1966, and
4 per cent Loan, 1980 for a total sum
of Rs. 175 crores. Conversion facilities
wese also offered to the holders of
23 per cent. Loan, 1860, 4 per cent.
Loan, 1960-70 and 2} per cent Hydera-
bad Loan, 1855-60 maturing during the
vear. The total amount subscribed
was Rs, 18070 crores including Rs.
74'8 crores by way of convession.

82. The Prize Bonds are expected to
yield a sum of Rs. 12'5 crores by the
end of the year. As Honourable Mem-
bers are aware, during the first few
months of the introduction of the
scheme, the sale of these bonds was
very brisk but thereafter the demand
for them has slackened appreciably. I
believe, however, that these bonds
have much attraction for a large mass
of the people and with more intensive
and co-ordinated efforts on the part of
both non-official and official organisa-
tions, particularly in the States, it
should be possible to improve substan-
tially on the recent performance.

83. The House will recall that in
pursuance of the decision for the
gradual funding of a part of the ad
hoc Treasury Bills held in the Issue
Department of the Reserve Bank of
India, Treasury Bills of the value of
Rs. 300 crores were converted in 1958-
50 and another batch of Rs. 150 crores
in 1059-80, into dated securities. We
have continued this process during the
current year by conversion of another
batch of Treasury Bills worth Rs. 80
crores.
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64, Small savings have, during the
last three years, shown encouraging
results. The net collections last year
aggregated to Rs. B4 crores, During
the first ten months of the current
year net collections have exceeded the
collections for the corresponding
period last year by Rs. 19 crores, and
we are, for the first time, likely to end
the year with a net collection of
Rs. 100 crores. The co-operation and
response which the large masses of
people have shown in contributing to
the success of the Small Saving move-
ment is very heartening and augurs
well for the future. I should like
to take this opportunity of
expressing my  appreciation of
the assistance rendered in this
direction by non-official agencies—
particularly the Advisory Boards at
the Centre and the States—and the
official organisations under the various
Ministries. 1 hope these encouraging
trends will receive further momentum
in the Third Plan which places the
receipts from this source at Rs, 585
crores. It would, however, not be wise
to rest on our oars and take the pre-
sent improvement for granted. A
greater intensification of our efforts
will be necessary in order to achieve
that target. Development involves
sacrifice and the essence of democratic
planning is that the sacrifice should be
evenly spread and should be forth-
coming readily and voluntarily. I in-
vite every citizen to participate in this
sacrifice and to save more in order to
invest more in the Small Savings
Schemes.

65. In the budget for the coming
yvear, I have taken a credit for a groes
market borrowing of Rs, 235 crores.
For small savings, I have taken a net
credit of Rs. 103 crores, representing
an incsease of Rs. § croreg over the
likely receip's this year. On the basis
of our present assessment, the foreign
assistance expected during the coming
yvear is estimated at Rs. 421 crores.
The net investment of P.L. 480 Funds
is likely to be of the order of Rs. #¢
croses including the transfer of Rs. 368
crores from the moneys formerly de-
posited with the State Bank
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66. I may now state, in brief, the
overall budgetary position next year.
The revenue deficit at the existing
level of taxation is expected to amount
to Rs. 61 crores (actually 60.6 crores).
Net capital outlay is estimated at Rs.
454 crores, loans to State Governments
and others at Rs. 580 crores and debt
repayments at Rs. 167 crores. The total
outgo of Rs. 1262 crores will be met
to the extent of Rs. 235 crores from
public borrowings in India, Rs, 105
crores from small savings, Rs. 421
crores from foreign assistance, Rs. 176
crores from loan recoveries, Rs, 06
crores from the investment of P.L. 480
Funds and Rs. 104 crores from mis-
cellaneous receipts, leaving an overall
budgetary deficit of Rs. 125 crores.

67. I shall now turn to the taxation
proposals for the coming year.

18 hrs.

68. Taxation in a developing eco-
nomy plays a vital part: It is more
than a mere budgetary device to pay
for the cost of Administration. It is
an instrument of economic policy.

68. I have already emphasized the
importance of our tax effort in raising
resources for the Plan. The ‘Third
Plan envisages an increase in tax.re-
venue from 8.5 to 11 per cent of the
national ‘income. It is no longer a
question of trying through taxation
to cover the deficit on revenue account
from year to year. We have to raise
resources for the Plan as a whole. It
is clear that every one must contribute
towards the task of development on
which we have embarked. It has been
my cndeavour, however, in framing
my proposals to see that the tax bur-
den does not fall too heavily on any
one section of the community. It has,
therefore, been necessary to have &
large list of items over which the tax
burden is spread. 1 have also aimed
at securing that the incidence of taxa-
tion on lower income groups is very
small. Finally 1 have tried to ensure
that through our tax system we fur-
ther our economic objectives.

We have to see that by our tax
policies we discourage imports and
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encourage exports. It is also neces-
sary to discourage consumption and
encourage investment.

70. The proposals I am about to
present both for direct taxation and
for indirect taxation have these ob-
Jectives in view.

Customs and Union Excises

71. In regard to Customs my pro-
posals envisage the raising of the
rates of duty on 41 items. The
changes in rates of duties have been
explained in detail in the memoran-
dum circulated with the budget
papers. 1 will, however, refer to some
of the important chmes)

/&!2. I propose tokincrease the exist-
ing duty on betelnuts by 80 nP per
kilogram. ) This will serve to some
extent to"mop up the high margin of
profit on this commodity. The pro-
posal is estimated to yield an addi-
tional revenue of Rs. 57 lakhs in a year.
It is proposed to{step up the existing
duty on unmanufyctured tobacco by
about 50 per centyg This is likely to
give Rs. 80 lakh annually. The
existing duty of 50 per cent ad valo-
rem on certain textile manufactures
will be raised to 100 per cent ad valo-
rem. This will be consistent with the
generally higher rates of duty on
other textile items. The proposal will
bring in additional gevenue of Rs.
68 lakhs. Similarly,{/the duty of 38
per cent ad valorem, on iron, and
steel manufactures is to be increased
to 50 per cent ad valorem,]the extra
annual yield being Rs. 1 ap-
proximately.

73. Manufacture of machinery Is
developing fast in the country. As a
measure to assist its growth, it s
proposed 1o raise the import duty on
machinery and components. My pro-

1 for this item is two-fold, firstly
ﬁ:?iu the statutory rate of duty
10 per cent ad valorem to 15

per cent ad valorem, except in regard
to the items on which there is a com-
mitment under the General Agree-
ment on Tariffs and Trade, and
secondly to raise the concessional rate
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of duty at present applicable to cer-
tain types of machinery exempted
under executive notification from 5
per cent valorem to 10 per cent
ad valorem3 The general policy of
the Government has been to keep the
duties on capital goods as low as
possible. The increase being  small
should, however, make little difference
to the cost of production. The propo-
sal is estimated to yield an additional
revenue of Rs. 7.768 crores.

74. 1 propose tofdnhcrease the duty
on spirits, wines and malt and to im-
pose a duty on hops and expect as a
result an annual yield of Rs. 24 lakhs.

&‘he existing duty on electrical and
other instruments, apparatus and ap-
pliances not otherwise specified is pro-
posed to be raised by an addition of
10 per cent ad valorem.}YIt is also
proposed to increase the existing duty
on railway material for permanent
way and rolling stock and their com-
ponent parts by 5 per cent ad valorem,
the estimated extra annual yield from
these two changes being Rs. 1' 48 cro-
res.

The duty on the residuary item of
“all other articles not otherwise speci-
fied” falling under entry 87 of the
Tariff Schedule is to be raised by 10
per cent ad valorem, the additional
yield being Rs. 2' 43 crores.

75. 1 am also proposing a small in-
crease in duly on newsprint, In 1837,
the statutory rate of duty on news-
print was 25 per cent. For conve-
nience, however, the duty was fixed
by notification at certain specific rates
which then worked out to about 25
per cent. The statutory rate of duty on
paper including newsprint has since
increased to 40 per cent plus excise
duty, whereas the specific rates on
newsprint have remained almost the
same. On the other hand, the price
of newsprint has increased consider-
ably in the interval, with the result
that the ad valorem incidence of the
specific rates of duty now works out
to less than 5 per cent as against the
rate of 25 per cent when it was ori.
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ginally fixed. It is proposed to raise
this duty to about 10 per cent ad
valorem. The change is being given
effect to by a notification. The esti-
mated yield as a result of this change
is Rs. 38 lakhs a year.

76. Tea which is one of our very
good foreign exchange earners  has
lately been losing ground in the inter-
national marketd,In order to encou-
rage its export, it is proposed to reduce
the export duty on tea by 9 nP. per

kilo , that is by about 17 per
cent,¥resulting in a loss of Ras. 2
crores.

17. The net effect of these changes
will be to increase the Customs revae-
nue by Rs. 16°95 crores.

78. Following the changes in excise
duties to which [ shall refer presently,
provision is being made, wherever
necessary, for the levy of counter-
vailing import duties so that the indi-
genous producer is not placed at a
disadvantage. The additional revenue
resulting from the countervailing
duties is expected to be Rs 12-32
crores a year.

+°(79. Turning to Union Excise duties,
1 propose to make changes in the rateg
of duty in respect of 14 commodities
already subject to the levy and to
impose the duty on 18 new commodi-
ties. ) +

80.[With the object of restraining
co ption of tea and assisting its
export, I propose to increase the excise
duty on loose tea by 5 to 8 nP  per
kilogra The rate on package tea is,
at the e time, being reduced by
6 nP per kilogram, as the present rate
of duty is leading to a shift in the
customary trade. These measures
will yield Rs. 1.98 crores. With a
similar object, the rate of duty on
coffee is also proposed to be increased
by about 33 per cent, bringing in Rs.
38 lakhs.

Tobacco has been one of our stable
revenue earners. Major changes in its
tariff structure were made in 1957 but
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experience has shown the need for
some gimplification and rationalisation.
In order to discourage lower rated
tobacco being used as a substitute for
tobacco bearing a higher rate, it is
necessary to narrow the  difference
between the two rates. It is also
necessary to step up the duty on
stalks. The structure of duty on air
and flue cured tobacco and on cigaret-
tes and on cigars and cheroots is be-
ing simplified. These changes will
vield an additional revenue of Rs. 2'58
crores,

81. With the improvement in the
standards of living, consumption of
kerosene has been rising and as the
production of kerosene in the country
falls short of our requirements, large
quantities have to be imported. It is
necessary to slow down the rate of
increase in use of kerosene,
particularly superior kerosene and
with this in view [ propose loLin-
crease duty on it by about 46 per cent,
raising the incidence of duty to Rs.
95-55 per kilolitre.§ This, with the
existing additional duty of Rs. 4:45
will mean a total duty of Rs. 100 per
kilolitre, Inferior kerosene which is
generally used in rural areas, is being
exempted from this increase by a noti-
fication. Additional revenue from this
will be Rs. 2'B4 crores.

Because of the high difference in
duty between refined diesel oil and
diese] o0il not otherwise specified, there
is a growing tendency to use the latter
in admixture with the former. Partly
o correct this imbalance, I propose to
aise the duty on diesel oil not other-
wise specified by Rs. 28'15 per metric
tonne.Y This will give a revenue of
Rs. 1-33 crores.

82. The rayon yarn industry is in
‘a buoyant condition and is earning
substantial profits. I propose to step
up the duty on ¥ of all categories
and on staple fibre by about two-
thirds. This measure it expected to
vield an additiona] revenue of Rs. 1-68
-Crores.
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I am also increasing the @uty on
vegetable product by Rs. 2.80 per
quintal, Lhat is 100 kilograms. This is
expected to vield an additional re-
venue of Rs. 80 lakhs a year.

Paints and varnishes and paper in-
dustry are now firmly established and
these commodities are in a position to

ntribute further to the exchequer.

propose to raise the duty on
paints and varnishes by about 25 per
cent and on paper and paper-boards
by 36 per cent to 59 per centp] do
not, however, propose any increase in
the duty on printing and writing
paper. The additional revenue from
paints and varnishes and from paper
and paper-boards is estimated at Rs.
30 lakhs and Rs. 2°37 crores respec-
tively.

83. The large gap in the rates of
duty on fine and medium ‘A’ varicties
of cotton fabrice has resulted in a
major shift in production from fine to
medium ‘A’ clgth. To correct this to
some extent.®] propose to raise the
basic duty on medium ‘A’ grey fabrics
by 25 per cent} The excise levy on
processcd cloth is also being increas-
ed by small amounts. These mea-
sures are expected to yield Rs. 4.72
crores.

The concession which is given at
present to small units in the form of
total exemption from duty or duty at
a reduced rate in respect of units
employing less than a specified num-
ber of power looms has led to abuses
and difficulties in administration. To
remedy this, full exemption will be
admissible only to such units as do
not employ more than 2 looms in
respect of cotton, rayon and silk
fabrics and one loom in respect of
woollen fabrics. The slab rates of
compounded levy are also being ad-
jurted ;uitably.

84. It is in the interest of develop-
ment of match industry in the count-
try that only one size of mailch box
should be produced for general use
and the size considered most suitable
is a box of 50 sticks. To encourage
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this standardization through fiscal
measures rather than compulsion, I
propose to make certain changes in
the pattern of duty on matches, The
'giling rate of duty is proposed to be
evised from 57 nP per 1000 sticks to
65 nP per 1000 sticks, e rates of
duty on the standard boxes of 50 will,
howcver, be kcpt almost at the pre-
sent level and the increased rate will
affect only matches packed in non-
standard boxes. QM the same time, as
a measure of eficouragement to the
cottage sector of the industry which
uses bamboo for making splints, the
concessional rates are being further
liberalised, These proposals are not
likely to result in any appreciable
change in revenue. To give sufficient
time to the industry to adjust itself to
the new requirements it is proposed to
continue the present concessional
rates on boxes in 40s and_60s for a
further period of 3 monthg) -

85. Medium and small size factories
producing cycle rims which were
mostly dependent on replacement
market for disposal of their products
are having a difficult time. Consis-
tentlv with our policy to help smaller
units, 1 propose to grant certain con-
cessions which will give relief to the
extent of Ra. 10 lakhs a year to them.

86. With the industrial expansion
in the country it is now possible to
spread the excise net wider, I propose
to impose small specific duties gn soda
ash, caustic soda and glycerinef a duty
of 15 per cent ad valorem ‘on coal
tar dycs, of 10 per ¢ent on patent or
proprietary medicines not containing
alcohol and of 25 per cent on certain
articles of cosmetics and toilet prepa-
rations. Patent and proprietary
medicines containing alcohol are
already subject to duty wunder the
Medicina!  and Toilet Preparations
(Excise Duties) Act. These items
taken together are expected to yield
an annual revenue of Rs. 1.8 crores.
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&imilarly it is proposed to levy a
duty of 20 per cent ad valorem on
cellophane and on plastic powders
and other semi-finished plastic mate-
rial.}]: expect a revenue of about
Rs, 50 lakhs from these,

87. It is proposed to levy a small
specific duty on mill-made cotton and
woollen yarn and I hope that at least
a part of the duty will be absorbed in
the cost of manufacture. This step
will also bring within the excise net
hosiery and certain other fabrics
which do not bear any duty at pre-
sent. This duty will not, however,
apply to yarn in hanks used in weav-
ing on handloomg such as dhoties,
sarees and other common varieties of
cloth and to yarn spun from shoddy
wool used in the fabrication of coarse
articles. 1 expect a revenue of
Rs. 555 crores from this levy,

88. My next proposa{is to levy ex-
cis¢ duties ranging from 5 per cent ad
valorem to 15 per cent ad valorem on
glass and glassware and China and
porcelainware including cmchery}‘
Provision is being made for a lower
rate of duty for laboratory glassware
used mostly in educational or research
institutions. The revenue from these
two items taken together is estimated
at Rs. 1.80 crores.

‘he House will recall that last year
a duty was levied on aluminium in
certain forms. I now propose to place
two other non-ferrous metals, namely,
copper and zinc, which can to some
extent substitute aluminium, on the
same footing, and am sccordingly
levying(p duty of Rs. 300 per metric
tonne sheets and circles and 10 per
cent ad valorem on pipes and tubesy I
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also propose to bring aluminium pipes
and tubes in line with those of copper
and zine. This proposal is estimated
to yield a revenue of about Rs. 80
lakhs.

89. 1 also propose to levy a duty on
wireless receiving sets, air condition-
ing machinery and refrigerators. The
duty on air-conditioning ma ery
and refrigerators is proposed to be
levied at 20 per cent. In the case of
wireless receiving sets 1 propose a
ceiling rate of 20 per cent ad valorem
for sets valued at more than Rs, 300
vach and concessional rates for cheap-
er sets, those valued upto Rs. 150 each
will be completely exempted from
dutyl I expect a revenue yield of
Rs. 83 lakhs from these sources.

90. My last proposal under this
head is to put an additional excise
duty on mill-made silk fabrics in lieu
of sales tax levied on such fabrics by
the States. The States have agreed to
this proposal.

91. The net effect of all these pro-
posals is an additional revenue of
Rs. 30.80 crores of which Rs. 2.3 crores
will accrue to the States, as their
share.

Direct Tares

92. I am proposing only one change
in the rate structure of pcrsonal in-
come tax, At present, earned income
is taxed at a concessional rate through
a scheme of differential rates of sur-
charges under which carned income
above Rs. 1 lakh bears a lower sur-
charge of 5 per cent while the whole
of unearned income bears a special
surcharge of 15 per cent of the basic
income tax and super tax. The maxi-
mum slab rate of tax, including sur.
charge, on unearned income is thus
84 per cent while it is 77 per cent in
the case of earned income above Rs, 1
lakh. The justification for a different
treatment in favour of earned income,
however, diminishes as the income and
with it the capacity to pay increase
and I consider that earned incomes
above Rs. 1 lakh should be subjected
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to tax at a rate nearer to that at
which unearned income is taxed. Ac-
cordingly‘,l propose to increase the rate
of the present special surcharge of 5
per cent on earned income above
Rs. 1 lakh to 10 per cent of the basic

lax.}

93. I have proposed a few changes
with regard to the taxation of com-
panies in order to rationalis¢ the pre-
sent tax structure, agnd to encourage
capital formation. We are encouraging
companies to have a wide equity base.
Capitalisation of reserves and of pre-
mium on shares is an important device
to ensure that a company does not
dissipate its reserves through higher
dividends: super-tax payable b+
companies on bonus issues has, il
would appear from recent experience,
discouraged this process. Now that the
tax on excess dividends has been
abolished, I consider it desirable both
from the revenue point of view and
from the point of view of widening
the equity basc of compani reduce
the tax on new bonus iggues from 30
per cent to 12} per cen e Control-
ler of Capital Issues will, however,
continue to ensure that bonus issues
are not sanctioned except affer a care-
ful scrutiny of the propolalss! ®

94. My next proposal relates to the
rate of super-tax payable by com-
panies on dividends received by them.
Under the law as it stands, there s a
concessional rate of super-tax on divi-
dends received by a parent company
from its subsidiery, while inter-corpo-
rate investment on a minority basis is
taxed at a higher rate. 1 feel that we
should not, through our tax laws, en-
courage the formation of subsidiaries.
Consistently with our broad social
objectives, our tax laws should help to
enlarge rather than restrict the scope
for public participation in all joint-
stock companies. I have one more con-
sideration in mind, Because of the
more favourable treatment given to
income derived from subsidiaries,
foreign investors in Indian companies
are templed to ask for a majority
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holding. The tax on a minority share-
holding by a foreign company is subs-
tantially higher than on an Indian
company with g minority investment.
The investment of foreign capital can
make a major contribution to our pro-
grammes of industrial development.
We do not, rightly give any tax con-
cessions to the foreign investor as
such. At the same time, we should not
impose a higher tax on inter-corporate
investment from outside which comes
in with government’s approval than
on similar Indian investment, Having
regard to all these considerations,&ll
propose that the rate of super-tax
dividends paid on inter-corporate
investment, whether Indian or foreign,
and whether on a majority basis or a
minority basis, should be flxed at 20
per cent.¥Y In order that this change
does not’ affect investments alrcady
made under differcnt assumptions, the
new rate of taxation will apply to in-
vestment in companies formed — after
1st April, 1961,

95. My other proposal relates to the
taxation of royalties received from
Indian enterprises by foreign com-
panies. The present rate, inclusive of
income-tax and super-tax, comes to
88 per cent, which, it appears, is high-
er than the rate in any other country.
The incidence of this high rate of tax
is borne in the last analysis by our
own industry because the foreign
interest concerned naturally asks for
a rate of royalty which would give gn
ndequate return to it after deduction
of taxes. In order to enable Indian
industry to secure technical collabora-
tion on more favourable te I pro-
pose to reduce the tax on royalties
payable on agreements approved by
the Central Government after the 31st
March. 1961, to 50 per cem.y

96. During recent years, there has
been a growing tendency on the part
of companies and their directors and
executives to entertain on a  lavish
scale at the expense of companies.
While a certain amount of entertain-
ment is unavoidable and indeed
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necessary in the interest of the busi-
ness of the company, such expenditure
quite often is out of all proportion to
the benefit to the company. This osten-
tation and extravagence have an un-
healthy effect on the society and go
ill with the need for economy and our
ideal of social equality. This state of
affairs is partly facilitated by the fact
that such expenses are counied as
business expenditure for the purpose
of tax. In order to correct the situa-
tion, without penalising expenditure
on a reasonable acaleﬂ have proposed
that entertainment expenses in the
case of companies should be admissi-
ble within specified limits as expendi-
ture for the purpose of taxs

97. 1 shall now briefly refer to the
more important of the amendments
which I have proposed in the Income
Tax Act. At present development re-
bate is allowed at the rate of 40 per
cent of the cost in the cage of a ship
and at the rate of 25 per cent in the
case of other plant or machinery It is
proposed to reduce the rate of 25 per
cent to 20 per cent in the case of
machinery or plant installed after the
31st March 1961} The development re-
bate of 40 per cent in the case of a
ship will continue unaffected. I also
propose that where a company is am-
algamated with enother company or
where a firm is converted into a pri-
vate company and machinery or plant
on which development rebat. is ad-
missible to the predecessor is transfer-
red, the development rebate already
allowed in respect of the asset trans-
ferred will not be withdrawn and any
unutilised portion of the rebate will be
available to the successor company,
subject to appropriate conditions.

88. The period of tax exemption for
foreign technicians, where contracts of
service have been approved by the
Central Government, varies between
24 and 36 monthg at present. It is pro-
posed to make such exemption avail-
able for a uniform period of 36
months, Further, if after this period
of thirty gix months, the technician's
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services are retained in India and the
employer pays tax on the technician's
salary, the amount paid as tax by the
employer will not be treated as part of
the employee's income. This conces-
sion is proposed to be given for =a
period of 24 months after the expiry
of the initial tax-free period of 36
months. Both these concessions will
apply automatically to technicians
whose contracts have been approved
under the existing regulation,

99. Another amendment authorises
public financial institutions, approved
by Government, which have been set
up to promote industrial development
by providing long-term finance, to
claim as a deduction, appropriations
made to a special reserve account. of
sums not exceeding 10 per cent of the
total income of each year till the
amount carried to the reserve account
becomes equal to the paid-up capital
of the institution.

100. Honourable Members will be
interested in another proposal which
seeks to extend the benefit of the B
years' tax holidey provided under sec-
tion 15 C of the Income Tax Act to
newly started hotels which satisfy cer-
tain conditions. The object of this con-
cession is to provide an incentive for
the building of hotels which are in-
tended to cater mainly to the tourist
traffic earning foreign exchange.

10} In order to stimulate construc-
tion of housing for the use of persons
in low income group, I propose to
provide for a deduction of Rs. 600 per
annum from the annual value of new
residential units completed after 31st
March, 1961. This concession will be
available for a period of three years
only from the date of completion.
Further, I propose to provide for an
initial depreciation allowance of 20
per cent to business undertakings for
premises constructed by them for their
employees drawing not more than
Rs. 200 per mm!.h*

@zlnhallnottlkeﬂuumeofﬂu
House in dilating wupon the re-
maining emendments to the Income

2016 (Ai) LSD—9.

Tax Act as these are of a minor nature
and have no revenue ligniﬂunca)

108. The changes in direct taxes will
bring in an additional revenue of Rs. 3
crores.

Net effect of the proposals

104. I may briefly state the net re-
sult of my proposals. The changes in
the Customs duties will yield an addi-
tional revenue of Rs. 28.27 crores, Ex.
cluding the amount of Rs. 2.3 crores
transferable to the States, Union
Excise duties will bring in Rs. 28.6
crores. The minor changes in Income
Tax and Corporation Tax are expected
to yield an income of Rs. 3 crores. As
a result of these proposals, an addi-
tional revenue of Rs. 60.87 crores will
accrue to the Centre. This will com-
pletely wipe out the revenue deficit
and give & nominal revenue surplus
of Rs. 27 lakhs. The overall deficit will
consequentially be reduced from
Rs. 125 crores to Rs. 64 crores and will
be met by the expansion of Treasury

Bills.
/4
Conclusion

105. The taxation proposals which I
have just outlined will, no doubt, im-
pose an additiona] burden on the peo-
ple, though my aim has been to mini-
mise its incidence on the weaker sec-
tions of the community. 1 would, how-
ever, have failed in my duty if, on the
threshold of the Third Plan, I had
called for a smaller effort, We have set
ourselves the onerous task of raising
the standard of living of our people
and of speedily building up a self-
sustaining economy. We are doing
this with the willing consent of the
people through democratic prooesses.
There can be no respite from sweat
and sacrifice.

106. Our efforts in mobilising re-
sources for the Second Plan have been
impressive. By raising additional
revenue of about Rs. 800 crores through
fresh taxation we have, over the five
year period, not only met our entire
revenue expenditure from our current
income but have also financed capital
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expenditure to the extent of about
Rs. 130 crores from current surpluses.
In addition, we have assisted the
States by way of revenue grants of the
order of Rs. 700 crores, over and
above their ghare of Income Tax and
Union Excise Duties. At the same time,
we have kept deflcit financing well
within the limits originally envisaged.
I venture to submit that these are not
insignificant achievements.

107. Our objectives and targets dur-
ing the Third Plan are more ambiti-
ous. Throughout the next five years,
it must be our endeavour to keep the
pressure on prices under check by
raising additional revenues and mobi-
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lising savings so as to ensure that
deficit fimancing is kept within the
limit of Rs. 550 crores envisaged in
the Drafi Outline. We are making a
good beginning in this direction, in the
first year of the Plan.

108. We have chosen for our.elves
cer.ain social and economic goals. We
must do our utmost to a hieve them.
This will mean ha.d work and sacri-
fices for some time to come, But there
is promie of a rich reward in the
shape of higher standards of living,
more employment opportun'ties and a
be ter socio-economic sys'em. The
tasks that we have undertaken are
of great moment for the future of
the country. We dare not falter at
thi; crucial s'age.

SUMMARY OF FINAL ESTIMATES

REVENUE
Customs . .
Union Excise Duties . . .
Corporation Tax . . N

Taxes on Income other than Corpora'ion Tax

Bstate Duty . . .
Taxes on Wealth i i .
Taxes on Railway Pares .

Tax on Expenditure

Gift Tax

Opium

Interest .

Administrative Servim . : .
Social and Developmental Services .
Currency and Mint

Civil Work .

Other Sources of Revenue

(In lakhs of Rupees)

Posts and Telunphl-—Net Oontrlbulion to Gmal

Revenues

Railways—Net Ounttibutlm to Gcnt:rll Rm:nun

TotaL ReveEnue .

- e

SEBffoct of budgst proposali,

Budget Revised Brdget
1960-61 1960-61 1961-62
1,62,50 1,63,00 { 1,64.00.
29,27
3,79,61 3,94,98 +4;gﬁ'&4
1,35,00 1,37,50 { leagg
I‘
52,94 40,52 { _Fs:o,:;_
10 9 9
7,00 7,50 7,00
11 (—)2 -
90 90 80
8o 8o 8o
5,69 5,82 6,25
15,71 14,87 13,84
L7 99 97
52,35 S1,46 47,00
57,22 57,85 60,63
3,04 3,38 3,75
39,73 38,66 39,28
47 46 ”
. 5,64 5,06 21,29
9.19,65

923,72 { 9,62,92
S X

-
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EXPENDITURE

Collec*ion of Tu:es Dmes md other Pnndpal

Revenues
Irrigation
Debt Services .
Administrative Services . .
Social and Developmental Services .
Currency and Mint

-

Civil Works and Miscellaneous Pubhc lmprovemenu

Pensions
Maiscellaneous —

.

Expendi'ure on Displaced Persons
Other Expenditure . .

Grants to States, etc.

States’ Shall of Union Excize Duues
Extraordinary Items .
Defence Services (Net)

ToTAL EXPENDITURE

Deficit  (—)
Surplus (+)

®*Effect of budget proposals.

1825 hrs.
**FINANCE BILL, 18861

The Minister of Finance (Shri
Morarji Desal): I beg to move for
leave to introduce a Bill to give effect
to the financial proposals of the
Central] Government for the financial
year 1961—62,

Mr, Speaker: The question is:

“That leave be granted to intro-
duce a Bill to give effect to the fin-

1882 (SAKA)  Finance Bill 2248
(In lakhs of Rupees)
Budget Revised Budge!
1960-61 1960-61 1961-62
32,81 32,20 30,46
. 17 13 15
. . 74,59 72,35 81,90
. 60,59 61,53 58,217
. 2,07,17 1,98,54 1,73:46
. 10,27 10 87 11,66
20,22 21,59 an7
10,11 10,33 1,041
20,28 20,28 11,28
. 1,11,70 1,07,07 42,75
. . 51,81 51,87 2,10,93
. 74,52 75,10 76,33
. . 33,75 28,82 10,87
2,72.26 2,66,72 2,82,92
9,80,35 9,57,38 10,23,52
. . (—)60,70 (—)33,66 (—)60,60
. - .87.

ancial proposals of the Central Gov-
ernment for the financial year
1961-1962."

The motion was adopted.

Shri Morarji Desal: Sir, I introducet
the BillL

1827 hrs.

The Lok Sabha ihen adjourned till
Eleven of the Clock on Wednesday
March 1, 1961/Phalguna 10, 1882
(Saka).

*Published in the Gaze'te of India extraordinary Part II, Section 2, dated

28-2-61.

tintroduced with the recommenda'ion of the President.



2249 DAILY DIGEST
{Tuesday, February 28, 1961, Phalguna 9, 1882 (Saka))

[ Ce

ORAL ANSWERS TO

QUESTIONS . 1987—2022
5.Q. Subject
No
373 Rural unemployment 1987-90
374 Class 1V quarters at

Panchkuin Road, New

Delhi . 1991—93
375 Dadra and Nagar Haveli  1993-99

376 Development of hilly
regions of Uttar Pradesh 1999—2002

377 Edwuczla Mountbmcn

. 2003=06
378 Refugees from West
Bengal going to Dandaﬁ
karanya 200713
379 Trespass by Paknmnu 2013-14
381 Fibre glass . 2014-15
382 Textile industry . 2015-16
383 Third Five Year Plan . 2016=21
403 China-Nepal border
agreement . . . 2021-22
WRITTEN ANSWERS
TO QUESTIONS . 2022—2173
SQ.
No.
318 Foodgrain prices . . 2022-23
319 Akali agitation in Punjab 2023
320 Infringement of Indian
Copyrights in Pakistan 2223-24
321 Scholarships to Brillumt
students 2024
322 Board of contmll'oreﬂcket
in India . 202 §-25
333 Italian collaboration in
Indian oil industry 2025-26
324 Pumpori and Annapoorm
expeditions . 2026
325 Oil survey of Nepal 2026~27
326 Panna Diamond mines 2027
327 Coal export to Ceylon 2027-28
328 Kerala flmlheun Andl-
mans 2028
329 Bvening collelel . . 2029
330 Supply of Hindi books 2029
331 Industrial estates in
Universities 203031
333 Progress of Commumty
Development work . 2031
333 Bastern Zonal Council . 2031-32
334 Foreign private capital 2012
335 Loss of production in
steel plants . 2033—34

CoLumns WRITTEN ANSWERS TO

QUESTIONS—contd.

S.Q.
SQ. Subject

336 Jawalamukhi dn.llins
project

337 Arrest of Shri Rar:hhpsl
Singh

338 U.S. steel mission

339 N.C.C. i

340 Export of scrap -

341 Hindustan Steel Ltd.

342 National awards

343 National physical effi-
ciency drive scheme .

344 Coal Mining Operations

345 Chinese Natlomla in
ndia.

346 Survey of srotlnd water
resources of Rajasthan

347 011} survey ol’Pun:ab a.nd

348 Oil sur\rcy of North-

Bihar
349 Anti-National activities
350 Engincers and scientists
351 Fleet Air Arm Base
352 Kolar Gold fields

353 Centenary celebrations of
Archacological D.-.parl-
ment .

354 West German Inv“:-
ment in India .
355 Coal supply

356 Iron ore from Bmul
mme. .

357 Cost of production in
stecl plants .

358 Personnel for Indian l.ir-
craft carrier

359 Code of conduct for
policemen . .

360 Seizure of undeclared

goods from missionar-

ies . . .

361 Retention price of steel

362 Disturbances of ] abalpur

363 Nepal Government leaf-

lets in Dmeellng nd
Sikkim .

364 Su;geuion for incrnu
Excise Du:y on tea
by Assam

2250

CoLuMNB

2034

2034-35
2035
2035-36
2036
2037
2037

2037-38
2038-39

2039—40
2040-41
204142

2041-42
204243
2043
2043
2044

20;8-49
204950
2050

2051

2051
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WRITTEN ANSWERS TO

QUESTIONS—contd.
S.Q. Subject
No.,

365 Expansion of Dumpur

366,

367.
368.

369,
370.

371,

372.

380.
384.

38s.
386,

387.

388.
389.

390.
391.

392.

393.

400.
401.

403,

Steel Plant

Indian Economic Ser-
vice and Indian Sutue-
tical service

Fimndllndm(}nru
kulas

Viva-Voce tests for
I.A.S. etc. .

Assam refugees . .
DC:lcker explouons in

Wealth Statementn of
Government employces

‘Hindi Shorthand and
Trpewnnng Imltruc-

]lmmmg ofndm bmd
casts by China i

Export of iron ore to
Czechoslovakia .

Cheap radio sets,
Production of cotton
textiles

Review of udmmiltnu-u
procedure

Indian in East Africa .
Modern Satgram
Cement factories. .
Recall of Shri Rl.ielh—
war Dayal .

RepdntoBunp.lo

allotted to Smr‘;

ngenl Ministry of
External Affairs. .

.

Kajesbwer Doyal

Indo-Burma border
erence .
Tagore Centenary

Corruption charges b;
ShnCDDuh:mkh,

Devabpmun of Cal-
Tue:pum ) .
Dy e L0
Tadios beld o Nepal

Safeguards proposed
by International A:o-
mic Agency -
Aluminium Plant h
Madhys Pradesh
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CoLumMxs

2052

2052
2052-53

2053
2053~-54

2054-55

2055

2056-57

205758

2058
2058-59

2059

2061
2061-62

2062-63
2063

206364

206465

2069-70

2070~71

WRITTEN ANSWERS TO

QUESTIONS—contd

5.Q.
No.

BRE% & B

411,
412,

413.
414.

415.
416.
417.

418.
419.
430,

431,
433,

423.

424.
42s.

Subject

Rebate to }hndloom
weavers .
Manufacture of lulphu.r
from Amj: Pyrites .
Public undertakings
Public undertakings
Factories Act, 1948
Punjabi Suba . .

Central Government
Employees Unions .

Export of art gao.h to
America .

Dcvclopmt plln for

Government rulet
Talks with Nepalese
Foreign Minister.
Fertilizer Plant at Al-
waye

Supply of construction
material to Pakistan .

Famine in Kasai Pro-
vince of Congo

Trade with Goa

Paper insulated cables

Rebate on sale of hand-

loom cloth . .

Indian Film festivals in
foreign countries

E:pcndlmre on Dun.ll
Illuminations .

Sindri Fertlizer Pl.mt

U.P.S.C. advertiscments

Us.Q.

No,

543.

546.
547

48.
549.
sso.
S5I1.
53

553.

thoualnml
bousie
Sw&'cul

Income tax arrears in
Arrears of taxes in
Maharsshtra

Rmtonh‘dmbmml
Development in Mexico
Grants to Bombay and
Poona Universities
Aid to Sanskrit Organi-
mations in U.P.

Girls’ Educstion in
Maharsshira

2253

CoLumns

2071-72

2073
2073
2073

2073-74

207475

2075
2076

2076
2077

2077-78
2078-79
2079
2079-80
2080

2080-81

2081
2081-82

2082-83

3083
2083-84
2084

3090

Income tax arrears . 2090 —91
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WRITTEN ANSWERS TO
QUESTIONS—contd.
U.SQ. Subject CoLumMNs
No,
554. Goods uixure at Air-
ports ) . 2491-92
555. Educational tours of
teachers 2092-93
§56. Commonwealth lchollr-
ships Scheme. . 209394
557. Hindi and Sanskrit in
U.S.A. Universities, 2004
§59. Displaced pohucal
sufferers 209195
§60. Hostels for girl qtudcrm 2090%
s61. Steel-Re-rolling  mills
in Maharashtra 2095-96
§62. Gramt for scientific re-
scarch in Rajasthan 2096
§63. Medical and public heal-
th services for S.C.
and S.T. in Rajasthan 2097
564 Political sufferersin Ra;as-
than . 2097-98
5§65 Production of puppy in
Rajasthan . 20,;8-99
566 Christian Mmsmnancs . 2099 2100
567 Central l’m'libitiun Com-
mittce 2100
568 Natonal Youth Ccmrc,
New Delhi 2100
§69 Steel Production in ord:-
nance factories . 2101
570 Firing on tribals at
Churachandpur . 21Cc1-02
571 Hospital in Congo 2102-03
§72 Low Temperature Carbo-
nisation Plant at kotha-
gudium 2103
573 Geological survey uf
Andaman and Nicobar
Islands . 2103-04
574 Reservation for SC.
and 8. T. in public under-
takings . i : 210}
575 Smuggling of watches . 210406
576 Central Acts in rcgmml
languages . . 2106~07
s77 Supply of pig iron md
steel to Punjab . 2107
$78 Mid-day meals to sc.‘nool
children in Punjab 2107
579 Bducated unr.mplomnt
in Orissa . 2107-08
s80 Basic education in Cinm 210809
481 Revision of lists of S. C.
and S.T. in Orissa . 2109
482 Oriya drama 2109

WRITTEN ANSWERS TO

QUESTIONS—contd.
U.S.Q. Subject
No,

583 Flshmg by vessels of West

ngal  Government

Orissa seca coast

384 Exhibition of Japanese
books and Pﬁntl?l;r!l

385 Free education in Tripura

586 Indians in UNESCO
Secrectariat i

ncar

587 Statistical Institutes .
588 Banks in Liquidation
589 Stecl and iron altom:d to
Punjab
590 Land for Harijans in
Delhi . . .
591 Invitees to Independence

Day and Republic Day
Celebrations .

592 Third Five Year Plan

593 Avoidance of double
taxation .

594 Smuggling .

595 Removal of untouchabi-
lity in Madhya Pradesh

596 Income-tax levy .

597 Welfare of backward
classes .

598 Oil freight . .
599 Portraits of National
leaders

600 Republic Day l"n.rade

601 Salar Jung Museum .

602 Encouragement to coal
mining concerns .

603 Children Act, 1960

604 Public holidays

605 Pakistani Nationals at
Calcutta Test Match .

606 Closure of kilns .

607 Coun:crfeiting of currency

608 Education of Army per-

609 Profits on British Invest-
ments in India . .

610 Central Government
employees

611 Schools in cantonments
612 Iron and steel require-
ments for Punjab ”
614 Archaculogical finds .
615 Archacological excava-
uoas by universities .

2254

CoLumMns

2110

2110-11
2111

2111
2111-12
2112-13

2113-14

2114

2114-15
2116

2116=17
2117

2117-18
2118

2119
2119

2119
2120
2120-21

2121-22
2122-23
2123-24

2124
2125
2125-26

2126-27
2127

ai1ar-a8
2128

3139-30
2139-31

3131=-32
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WRITTEN ANSWERS TO
QUESTIONS—contd.

U.S.Q.
No.
616 Recommendations  of

Working  Journalists
Wage Committee .

617 Indian nationals in
Laos i .

Subject

618 Code of dtsctph.nc
619 Export of oilseeds and oil
cakes . .

620 Indian embassies and
Missions abroad

621 Printing and writing
paper factories

622 Leather industry in
Madras .

623 Cottage industries in
Madras . .

624 Handloom industry of
Mabharashtra .

625 Public sector cntcrpnscs

626 Middle and Low
Income Group Huusmg
Schemes in U. P

627 Local Deve]opment worh
in Uttar Pradesh i

628 Producuon of kh.ldl in
. P.

629 S]um clearance in Hum
chal Pradesh

630 Small scale industries in
Himachal Pradesh .

631 Tea crop

632 Coirolite

633 Automobile industry

634 Industrial estates . .

635 District Devdop:rmn
Programme

636 Rural Houﬂngl‘mgnmm
637 Power Houses minl.l.lne-d
by C.P.W.D.

638 Indian nationals hdmp-
ped by Pakistanis :

639 Nagas .
640 Accommodation farGw-
ernment employees .

641 Small scale I.ndusmcs
in Orissa .

642 States and T'hudFm
Year Plan.

643 Survey of ocoir mdnnry
National
644 pmdumﬂry

T ﬂb-m
645 nveﬂmtﬁm to

[DaLy Drcest]

CoLumns

2132-33

2133
2134

2131-3%
2135
2135-36
2136
2136~37
2137
2137-38
2138
2138-39
2139
213940

2140
2140-41
2141
2141-42
2142

2142
2143

2144

2144
214445

2145-46
2145-46

2147
2147-48

2148

a148—49

WRITTEN ANSWERS TO
QUESTIONS—contd.

U.S.Q.
No.

Subject

646 Manufacture of
mobile parts

647 Licences for new indus-
tries . . .

648 Hindustan Machine
Tools, Bangalore

649 Perfumes . . .
650 Diploma holders in iour-
nalism .

651 Hindu D. Ps. occupying
Muslim property .

652 L.I.C. funds for hnum‘ls
schemes .

653 Efficiency Code

654 Demarcation of Rajas-
than—West  Pakistan
border . . .

655 Bridge construction
works in Tripura

656 Small scale industries in
Madhya Pradesh .

657 Stafl of A.L.R.. Gauhati
658 Third Five Year Plan .
659 South Indian Plywood
Manufacturers  and
Assocation .
660 Zircon .
661 Barium Chemmals Fac-
tory in Andhra Pradesh
662 Note to China re : Bhuta-
nesc inclaves in Tibet
663 Indian embassy in Nepal

664 Demonstration  against
Planning Minister in
Gujarat

665 Supply of mr.mncry to
District Central Excise
Office, Satara .

666 News recls in Urdu
667 Tea culiivation

auto-

668 Silk industry in U.P.

669 Actual uscr licerces

670 Import of aluminium,
copper eic.

671 Allocations for Scheduled
Castes and Scheduled
Tribes

672 Rehubilitatio: l"cpnm-
ment, Went Bergal

673 Bridge between Gobar-
danga and Media

674 Manufaciure of tractors .

2256

CoLumMns

2149~50
2150

2181

2151
2151-52
2152-53

2153
2153-54

2154

2154

2155=56
2156
2156-57

2157-58
2158-59
2159
215960
2160

2160-61

2161
2162
2162

2163
2163-64

2164-65

2165
2165-66

2166
2166-67
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WRITTEN ANSWERS TO

QUESTIONS—contd.
UsSQ. Subject
No.

675 Land for Press Associatj)n
Co-operative Society

676 Indian films in forelgn

countries

677 Liceces for ntamng new
industries

678 MNagas :

679 Handloom industry in
Rajasthan . .

680 Produciion of Khadi in
Purjab C.

681 Hire Purchase Scheme of
Tea Machineres

682 Controlled raw material
for irdustries

683 Sm' 1l Scale I'dustries
Board . -
MOTIONS FOR ADJOURN-

The Speaker withheld his
consent to the moving of
eight adjournment motions
fwr.n notice of by the follow-
ng members regarding the
recent attack by Pakistani
demonstrators on the Indian
Chancery in Karachi :—

Sarvashri Prakash Vir Shastri,
Premji R. Assar, Atal Bihari
Vajpayee, A. K. G‘tipllm
M. Blias, K.T.K.

mani, Hem Barua, Brnimg}
Singh and S.M. Banerjee,
Shrimati Renu  Chakra-
vartty and Raja Mohcndn
Praup .

PAPERS LAID ON THB
TABLE .

(1) A copy of the R.equ.t-
sitioning and uisition
of Immovable Property
(Amendment) Rules, 1961

blished in Notification

0.G.S.R. 176 dated the
lnh February, 1961 under
sub-section (3) of Section
22 of the Requis
and Acquisition of Im-
movable Property Act,
1953,

A of the Proclama-
(nuonwpzmed by

l!::uidcnt on the asth

article 356 ol‘ostbcCon

titution, In respect of
:heSute of Orisa,

[Damwy Drgest]

CoLumMNs

2167
2167-68

2168-69
2169-70

2170
2170-71
2171-72

2172

2172-73

2173—80

2180—84

PAPERS LAID ON THE
TABLE—contd,

under clause (3) of the
said article.

(3) A copy of each of the
following Orders, under
sub-section (2) of Secuon
23A of the High Court
Judges (Conditions of
Service)  Act, 1954:—

() The Assam High Court
(Vacation) Order, 1960
published in Notifica-
tion No. 5.0. 3100
dated the 31st Decem-
ber, 1960

(i) The Orissa High Court
(Vacation) Order, 1960
ublished in Notification
0. S.0. 3101 dated the

318t December, 1960.

(#i7) The Calcutta High Court
(Vacation) Order, 1960
published in Notifica-
tion No. S5.0. 6 dated
the 7th January, 1961,

(bv) The Mysore Hi h Court
(Vacation) er 1960
g}:bl:shcd in Nouﬁmuon

0. S.0. 7 dated the
7th January, 196I.
(4) A copy of each of the
following Rules under
sub-section (3) of Section
642 of the Companies Act,
1956 :—

(a) The Companies (Appeals
to the Central vern-
ment) Amendment
Rules, 1961 published
in Notification No.
G.S.R. 93 dated the
218t January, 1961.

(8) The Companies (Central
Government’s) General
Rules and Forms

(Amendment) Rules,
1961 published in No-
tification No. G.S.R.
tu dated the 18th
ruary, 1961,
A copy of Notification
® No. G.S.R. 121 dated
the Ist Fetm{lryr ml&‘;
making certain
;‘lm;tw& in Schedule
Act, 1956, u.ndcr sub-
section (3) of Section
641 of the said Act.
(6) A of Notification No.
3 dated the and
I anuary, 1961
clause 15 of the lndm-
tries (Devel and
Regulation) » 1951

2248
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PAPERS LAID ON THE
TABLE—contd.

(7 A 1:?? of Brochure en-

‘“Presidential Awards

to Public Sector Under-
takings”’.

(8) A oopy of the University
ts Commission (Ins-

Recuon of Universities)

, 1961 published in
Notification No. §.0. 287
dlted the 4r.h Febmuy

1 under sub-section (3)

u Scction 25 of the Uni-

versity Grants Commission

Act, 1956.

(9) A copy of cach of the
following Notifications
under sub-section  (4)
of Section 43B of the Sea
Customs Act, 1878 and
Section 38 of the ntral
Excises and Salt Act, 1944,
making certain further
amendments to the Cus-
toms and Central Excise
Duties Export Drawback
(General) Rules, 1960:—

(a) G.S.R. No. 154 dated
the 11th February, 1961.

() G.S.R. No. 155 dated the
rith February, 1961

(¢) G.S.R. No. 156 dated the
11th February, 1961,

(d) G.S.R. No. 157 dated
the 11th February, 1961,

(&) G.S.R. No. 158 dated
the 11th February, 1961,

(10) A copy of the Wesalth
Tax (Amendment) Rules.
1961 published in Notifica-
tion No. 5.0. 271 dated

(n)Ampvofuchof:hc

lub-ucum(uz Sccdnn
45 of the Ban
panics Act, 1949:—

(a) Scheme for the recons-
Bank lndoritlth:mﬂplm-h“
tion with the Nationa
Bank of Lahore,
in Notificstion No. S.0.

dated the 20th Feb-

i

i

[DaLy Digest]

PAPERS LAID ON THE
TABLE—contd.

(6) Scheme for the recons-
truction of the Bank of
Nagpur and its amalga-
mation with the Bank of
Maharashtra ublished
in Notification No. §.0.
407 dated the 20th Feb-
ruary, 1961,

(¢) Scheme for the recons-
truction of the Indo-
Commercial Bank and its
lmnlpmmon with the

National Bank,
Rr::fi.hed in Notification

408 dated the
20th PFebruary, 1961,

(12) A copy of the Conclu-
sion of the Fourth Mecting
of the Ninth Session of the
Industrial Committee on
Plantations held at Calcurtta
on the gth November,
1960,

MESSAGE FROM THF
PRESIDENT .

The Speaker communica-
ted to the Lok Sabha the
message from the Presi-
dent exp:emng his great
satisfaction at the ex-

ression of thanks by the
rs of Lok Sabha for
Address delivered by him
m;a the 14th February,
1961.

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE

Shri Braj Raj Singh called
the attention of the Minis-
ter of Labour and Em-
ployment to the strike re-
mﬂed to by the chipping

paint workers of

Clh:tﬂ docks.
tg Minister of
Labour (Shri Abid All)

pmmued to furnish the
information in  regard
thereto.

EXTENSION OF TIME

PRESENTATION
OF RHPORT OF JOINT
COMMITTE

Time for presentation of the
mo{ the Joint Com-

Trusts Blll was extended
upto the 31st August, 1961,

2260

CoLumMns

21Rs

2186-87
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BILLS INTRODUCED

(1) The Railway Passenger
Fares (Repeal) Bill, 1061.

(2) The Appropriation Bill,
1961,
(3) The Khadi and Village

Industries = Commission
(Amendment) Bill, 1961.

(4) The Finance Bill, 1961,

RAILWAY BUDGET—

[Danny DmmsT]
COLUMNS
2189—91 BUDGET

GENERAL DISCUSSION 2191—2205

General Discussion on ‘the
Budget (Railways) , 1961-
62 commenced. Thedis-
cussion was not concluded.

2262

COLUMNS

1961-61—5’%531«!1{6 205—47

The Minister of Finance
(Shri Morarji Desai)
presented a statement of
thc estimated recei
and expenditure of
Government of India for
the year 1961-62.

AGENDA FOR WEDNES-

DAY, MARCH 1, 1961/
PHALGUNA 10, 1882
(Saka)—

Further General Diuuubn
on the Railway Bud
1961-62 and _ consi

ation and l[nﬁ of tha
Appropriation Bill, 1961.

L
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